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 DISCUSSION  RE.  ATTEMPT  ON
 JHE  LIFE  OF  SHRI  A.  N.  HAY,

 CHIEF  JUSTICE  OF  SUPREME
 COURT  OF  INDIA

 MR.  SPEAKER:  Now,  this  is  8
 motion  under  Rule  293  We  had
 agreed  to  on  that  occasion  and  there
 was  a  clear  understanding  on  That

 diay  that  we  will  have  two  hours  for
 this  discussion.  Thc  Members  want-
 ed  to  make  submissions.  I  said,  you
 could  make  submissions  during  this
 discussion  that  we  have  fixed  We
 hed  also  agreed  that  the  time  that  we
 spent  on  it  ard  the  business  that
 jags  behind  will  be  finished  at  the
 end  of  that  by  taking  over  more  time

 हुक्का  दानव-लिमिट  कितना  करें  यह
 फैला  पला हुमा  वा  मेकर्स  सनसिशन  +  पगे  ।

 Let  us  have  about  7!  minutes  each

 SHRI  P.  K  DEO  (Kalehand:)-
 It  is  a  discussiou  on  a  matter  of  great
 concern.  We  would  like  to  place  our
 view-points.  We  shoulg  get  more

 ‘time.

 SHRI  SAMAR  GUHA  (Contai):
 Usually,  the  Mover  takes  at  least  20
 minutes.

 Mr.  Speaker,  Sir,  I  am  sure  the
 Whole  House  will  unanimously  con-
 demn  this  dastardly  attack  on  the
 Chief  Justice  of  India  and  also  ex-
 Press  thelr  sense  of  relief  that  Justitce
 A.  N.  Ray  and  his  only  son  are  safe.
 At  the  same  time,  I  am  sure,  the

 will  express  its  great  concern
 and  anxiety  about  happenings  of  this
 kind,  about  the  violent  activities  and
 terrorism,  not  only  in  Delhi,  as  we

 have  seén  in  the  recent  case  of
 attack  against  the  Chief  Justice  of

 andi,
 but  also  in  other  parts  of  the

 Shri  A,  N.  Ray  (Dise.)
 What  may  be  the  reason  for  {fis

 attack  against  the  Chief  Justice  of
 Indig?  If  we  try  to-analyse,  it  may
 be  any  one  of  these  reasons.  Tt  miay
 be  wrecking  a  kind  of  personal  ven-
 geance  against  the  Chief  Justicg  of
 India,  or  it  may  be  the  outcome  of
 the  criticism  about  supersession  of
 judges  or  the  criticism  about  commit-
 ted  judiciary;  he  may  be  an  indirect
 victim  of  that;  or,  it  mray  be  the  out-
 come  of  the  etmospliere  of  violence,
 as  is  being  said  by  the  Congress
 members,  that  is  prevailing  in  the
 country.

 I  do  not  accept  the  theory  of  per-
 sonal  vendotta  against  the  Chief
 Justice  because  the  Chief  Justice  of
 India  is  a  devotee  of  Swami  Rama-
 krishne;  almost  every  week  he,  witlr
 his  wife,  visits  the  Ramakrishna  Mis-
 s:0n  without  any  security  arrange-
 ments,  and  if  at  all  anybody  wanted
 to  do  any  harm  to  him,  he  cculd
 have  availed  humself  of  that  oppor-
 tunity  when  he  had  no  security  ar-
 rangements  at  all  and  was  mixing
 with  other  people  in  the  Ramakrishna
 Mission  as  any  other  free  citizen  of
 Indza.

 About  the  theory  whether  he  is  the
 victim  of  the  criticism  of  supersession
 of  judges  or  committed  judiciary,  I
 do  not  accept  it  because  Justice  A,  N.
 Ray  was  not  responsible  for  superses-
 sion;  it  was  the  Government  which
 was  responsible  for  that;  this  Housé
 never  attacked  Justice  A.  N.  Ray  but
 only  criticised  the  Government's  po-
 licy  of  supersession  and  thereby  try-
 ing  to  create  some  kind  of  a  com-
 mitted  judiciary  in  the  country.
 Therefore,  the  responsibility  for  that
 lies  squarely  and  firmly  on  the  Gov-
 ernment  and  not  on  Chief  Justice
 A.  N.  Rey.  So,  it  cannot  be  accepted
 that,  for  that  reason,  he  would  have
 become  the  target.

 It  may  be,  88  the  Prime  Minister
 has  said  a  day  earlier,  that  a  cult  of
 violence  is  permeating  the  whole
 country.  But,  before  we  enter  into
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 the  background  of  this  theory  of
 cult  of  violence  as  propagated  by  tlie
 Prime  Minister  and  other  members

 of  the  Congress,  jet  us  not  take  an
 alarmist  view  of  the  situation  in  our
 country  because  We  know  the  happen-
 ings  in  Bangladesh  and  Pakistan.
 Numeroug  violent  activities  and  dan-
 geroug  situations  have  developed  in
 Bangladesh  and  Pakistan,  and  com-
 pared  to  the  position  there,  ]  should
 say  that  the  situation  in  our  country,
 is  perfectly  normal.  Therefore,  to  say
 that  a  cult  of  violence  is  permeating
 the  whole  country  or  thet  it  has
 seized  the  people  of  our  country  will
 be  overemphasizing  the  present  situa-
 tion  that  is  obtaining  in  the  country.

 Before  we  discusg  even  this  cult  of
 violence  that  has  been  propagated  by
 the  Prme  Mumnister  as  well  as  the
 Congress  Party,  let  us  again  try  to
 analyse  the  whole  situation  on  the
 basis  of  a  few  postulates.  What  may
 be  the  postulates?  What  are  the  rea-
 song  for  this  growth  of  the  cult  of  vi0-
 lence,  if  it  is  true,  according  to  the
 observation  made  by  the  Prime  Minis-
 ter?  (l)  It  may  be  duc  to  the  cli-
 mate  thet  has  been  created  by  Jaya-
 prakash  Narayan's  movement  as  has
 been  accuscd  by  the  Congress  Party
 (2)  Secondly,  ४  may  be  due  to  any
 counter-intelligence  activity  indulged
 in  by  the  three  big  powers  as  also  by
 Pakistan  (3)  The  third  postulate
 may  be  that  it  may  be  that  some  or-
 Zanised  political  agency  is  trying  to
 subvert  democracy  in  our  country  and
 seize  power  through  insurrectionist
 means,  (4)  Fourthly,  at  may  also
 be  that  some  counter-intelligence  or-
 ganization  by  the  Government  them-
 selves  wants  to  create  a  condition  in
 the  country  to  divert  the  attention  of
 the  people  from  the  present  national
 crisis  and  continue  the  state  of  emer-
 gency  as  it  exists  to-day  (Interrup-
 tons),

 These  are  the  four  basic  postulates,
 Before  we  pinpoint  what  are  the  real
 causes  of  the  cut  of  violence,  the  cult
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 of  violence  develops  out  of  an  atmoa-
 phere  of  cynimecism  and  frustration
 There  is  no  doubt  thet  just  a  few
 months  before  Jayapraksh  Narayan
 came  into  our  national  scene,  the
 whole  Indian  people  were  seized  with
 e  psychosis  of  cynicism  and  frus-
 tration.  They  have  lost  their
 fath  not  only  in  the  political
 Party,  that  is  ruling  the  country  %ut
 also  in  the  opposition.  The  whole  poli-
 tical  system  and  the  political  commu-
 nity  as  a  whole  became  a  sub-
 ject  of  some  kind  of  an  apathy,
 even  contempt  by  the  people  ag
 a  whole.  The  reason  3s  this  In
 no  tzme  im  our  country  any  political
 party  had  such  an  absolute  power  at
 the  Centre  as  also  in  the  States  and
 had  80  much  over-powernng  control
 over  the  legislature,  executive,  admi-
 mustration  as  will  as  the  party  that
 9  ruling  the  country  The  opposition
 parties  faded  into  insignificance  since
 1970  There  has  been  no  challenge
 from  the  side  of  the  Opposition,  There
 has  been  no  challenge  from  the  side  of
 the  people.  The  absolute  power  with
 which  the  ruling  party  had  the  autho-
 rity  or  as  they  call  euphemusticallv,
 a  massive  mandate  of  the  people,  rais-
 ed  sky-high  aspirations  jn  the  minds
 of  the  people  when  they  made  innu-
 merahle  promises  But  when  the
 big  gap  between  promises  and  the
 performance  became  a  reality  and
 when  it  came  in  the  context  of  the
 present  situation  in  the  country,  when
 it  came  in  the  context  of  (tie
 problems  facing  the  country  and
 faced  by  the  common  people,  such  a
 big  hiatus  between  performance  and
 the  promises  which  were  not  only  fu-
 tile  but  were  nothing  but  mere  poli-
 tical  shibboleths,  mere  political  slo-
 gans  for  retaining  power,  leq  to  a
 sense  of  cynicism  developing  over  the
 ruling  party.  This  was  the  main
 cause  There  are  the  Opposition  Par-
 ties  also.  Since  067  there  had  been
 many  opposition  governments  in  many
 States.  There  also  the  opposition
 parties  could  not  make  much  of  ar
 impression  on  the  minds  of  the  people.
 Therefore,  ay  I  have  on  account  of
 the  big  hiatus  between  the  perfor-
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 mance  and  promises  of  the  ruling
 party  and  the  failure  on  the  part  of
 the  opposition  parties,  a  sente  of  cyni-
 ecism  and  frustration  developed  in
 the  minds  of  the  people.  This  sense
 of  cynicism  ang  frustration  is  the
 source  of  all  kinds  of  violence,

 Therefore,  Jayaprakash  Narayan
 rightly  pointed  out  that  the  country  is
 facing  potentially  an  explosive  situa-
 tion  because  the  pcople  have  Jost  all
 their  faith  in  the  politica]  system  and
 also  in  the  political  community  as  a
 whole.  In  this  background,  I  know
 that  the  criticism  will  be  coming
 against  Jayaprakash  Narayan.  In
 this  background,  as  J  said  and  I  repeat
 it  again,  that  Jayaprakash  Narayan
 came  in  the  national  scene,  at  the  pre-
 sent  critical  moment  of  our  country
 as  a  gift  of  God.  Even  Uniteg  Front
 theories  which  some  of  the  opposition
 gave  could  not  create  much  sense  of
 response  in  the  minds  of  the  people.
 But  people  are  joining  in  millions  in
 the  people's  movement  leq  by  Mr.  J.
 P,  Narayan.  His  movement  has  qua-
 litatively  reaiscg  the  whole  concept
 of  people’s  movement  and  this  has
 created  a  new  awarness  m_  the
 thoughts  and  actions  of  our  country-
 men.  His  movement  has  created  a
 tremendous  appeal  and  response
 throughout  the  country.  People  are
 veering  round  his  movement,  This
 single  man  by  adopting  peaceful,  non-
 violent  means  has  given  the  call  for
 a  new  type  of  movement,  not  the  kind
 of  uniteq  front  movements,  or  any-
 thing  of  that  sort.  I  want  to  say  this
 that  if  the  Government  had  any  sense,
 instead  of  attacking  bim  day  in  and
 day  out,  they  shoulg  take  rings
 and  lessons  from  this  movement  laun-
 ched  by  him  against  political  immora-
 lity,  political  corruption,  against  the
 issues  of  price-rise,  unemployment
 ete,  हि  does  not  want  political  power
 for  himself.  If  he  wanted  that  he
 could  have  got  it.

 He  hag  not  got  any  desire  to  have
 political  power,  The  opposition  par-
 ties  have  taken  advantage,  naturally,
 because  they  agree  with  the  whole
 concept  of  J.P’s  movement.  The  rul-

 Shri  A,  N.  Ray  (Disc.)
 ing  party  should  not  start  a  counter-
 offensive,  but  it  should  draw  lessons
 trom  this  movement.  He  has  started
 this  struggle  for  total  revolution  and
 already  we  have  seen  the  positive  re-
 sults  it  has  achieved.  Jt  has  given  a
 positive  direction  to  the  whole  nation-
 al  scene  and  the  whole  political  move-
 ment  in  the  country,

 Firstly,  it  has  removed  the  sense  of
 cynicism  and  frustration  in  the  minds
 of  people  the  cynicism  that  seized  the
 minds  of  the  people  is  fading  out;  it
 has  given  rise  to  a  sense  of  new  hope
 in  future.

 Secondly,  we  have  seen,  frustrated
 students  and  young  community  have
 been  roused  to  a  New  sense  of  hope
 and  of  inspiration;  they  have  become
 the  vanguards  of  the  people's  move-
 ment  started  by  Mr  Jaya  Prakash
 Nareyan.

 Thirdly,  J.  9,  has  successfully  poin-
 ted  out  the  main  source  of  corruption
 in  the  country,  that  jis,  political  cor-
 ruption,  working  as  a  principle  sourc.
 and  aspiration  of  socio  economic
 end  administrative  corruption.

 Fourthly,  J.P.'s  movement  has  creat-
 €d  a  new  awarness  in  all  political
 partyes  that  in  future  no  corrupt  poli-
 tician  will  get  the  people’s  sanction
 in  election,

 Fifthly,  J  FP,  has  successfully  pin-
 pointed  ang  highlhghteqd  the  main
 issues  behing  the  present  national  cri-
 sis  in  the  country,  namely,  price-rise,
 unemployment,  corruption,  political
 immorality,  electoral  reforms  and
 socio  economic  programmes  for  the
 development  of  the  country.

 J.  P.’s  movement  should  be  treated
 as  a  cultural  revolution  of  India.  He
 has  not  only  given  a  new  dimension
 to  the  political  movement  in  India,
 but  he  has  saved  the  country  from
 an  explosive  situation,  political  chaos
 ang  anarchy.  You  have  seen  the
 peacefu]  People’s  March  held  in  Delhi
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 @  six-mile  long  procession,  lakhs  and
 Jakhs  of  people  were  there,  there  was
 net  even  any  single  element  of  dis-
 turbance  or  violence  anywhere

 Sn,  how  to  deal  with  the  cult  of
 viglence?  The  Prime  Minister  and
 other  leaders  talked  of  cult  of  violence
 prevailing  in  the  country  The  res-
 ponsibility  for  thi,  squarely  hes  with
 toe  Goveinment  Wilt  Government
 develop  a  dtmocratic  nexus  for  a  dia-
 logue  with  the  Opposition’  Will  the
 Ruling  Party  and  the  Opposition  par-
 tus  pledge  anew  them  communal
 to  nationalism  democracy  parlamen-
 tary  institution  and  p.aceful  and  non-
 vidlent  means  of  democratic  mass
 movement’  I  again  say  that  Govern-
 ment  must  devclup  a  dr  mocratic  nexu,
 for  a  dialugu.  with  ~he  Opposition
 parties  The  Government  day  in  and
 day  out  attacks  the  Oppocition  Parties
 whcunever  there  ig  a  derrouatic  move-
 ment  or  agitation  of  the  people
 Whenever  there  is  an  attempt  made
 by  the  Opposition  Partres  to  mobilise
 the  masses  so  that  they  can  oust  the
 Government  by  a  democratic  means
 the  Government  always  tins  to  at-
 tack  the  Opposition  Parties  88  if  they
 are  trying  to  subvert  the  democracy
 ug  if  they  are  leading  an  anti-demo-
 cratic  movement  and  as  if  they  are
 trying  to  spread  the  utmosphere  of
 violence  and  terrorist  activity  in  the
 country  The  mentality  of  the  Gov-
 ernment  must  change  Only  then  can
 we  deal  with  the  present  situation
 obtaining  to-day  effectively  I  have
 certain  reasons  to  suspect,  but  I  do
 not  know  whether  the  super-powers
 are  acting  through  their  espionage

 gencies  to  subvert  our  democracy?
 {he  information  Hes  with  the  Govern-
 ment  They  have  got  the  information
 as  to  whether  Pakistan  is  trying  to
 play  mischief  Surely,  the  informa-
 hon  must  be  with  Government
 There  is  no  proof  about  any  orgarused
 forces  working  to  subvert  Indian
 democracy  Attacks  on  RSS  or
 Ananda  Marga  are  nothing  but  a  fan-
 ‘taxy  of  was  made  by  Donquixot

 a
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 Day  in  and  day  out  the  Government
 and  the  ruling  party  are  talking  about
 violence  and  ahaos  in  this  country.  We
 had  seen  many  informations  about  the
 activities  of  certain  counter  intelh-
 gence  during  the  time  of  nexalite
 movement  in  West  Bengal  and  other
 parts  of  the  countty  and  I  do  not
 know  whether  there  jg  any  counter  in-
 telligence  in  the  name  of  the  Research
 and  Analysis  Wing  and  whether  Gov-
 ernment  Bs  trying  to  divert  the  atlen-
 tion  of  the  people  by  creating  this  sort
 of  growing  violence  obtaining  in  this
 country  I  do  not  also  know  whether
 Government  is  trying  to  divert  atten-
 tion,  as  I  said,  to  create  the  conditions
 for  the  continuance  of  the  emergency
 Let  the  Government  come  out  clearly
 as  to  what  is  the  objective  behind  thi.
 RAN?  What  ate  its  programma  and
 functions?  What  3५  the  Budget  aliot-
 ted  for  his?  This  suspici0n  will  be
 very  genuine  in  the  minds  of  the  peo-
 ple  that  Government  is  creating  coun-
 ter  intelligence  activitics  them  elves

 So,  I  would  urge  upon  the  Govern-
 ment  not  to  start  a  counte:  offensive
 against  the  J  P’s  movement  You
 will  not  be  able  to  counter  the  cult  of
 violence  in  the  country  by  st  rting  a
 political  counter  offensive  against  the
 people»  movement  led  by  JP  for  a
 total  revolution  This  will  only  ag-
 gravute  and  accentuate  the  climate  of
 violence  and  create  a  condition  of
 anarchy  and  chaos  You  have  got
 absolute  power  You  cannot  challenge
 the  JP’s  pecple’s  movement  by
 launching  political  counter  offensive
 against  JP's  movement  Polstically
 and  morally  who  is  responsible  for
 the  pre3ent  situation  in  the  country?

 Let  the  ruling  party,  which  com-
 mands  absolute  power  at  the  Centre
 and  in  most  of  the  States,  neve
 known  before,  accept  the  challenge  of
 J  P's  people's  movement  by  launching
 a  counter-offensive  not  against  J  P
 and  his  people's  movement  =  lat
 against: —

 l  Political  immorality  which  is
 now  responsible  for  denigté-
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 tion  af  politica!  values  and  ge-
 moctatic  institution.

 is  Gdcfo~etonomic  corruption.

 3.  Adminstrative  corruption  and
 bureaucratic  lethargy  and

 highhandedness.

 a  Buffocating  Price  Rise  and  In-
 flation.

 6B.  Sub-human  level  power  of  67
 per  cemt  of  common  people.

 6.  Massive  unemployment  of  edu-
 cated  youth  and  jJandiess  rural
 people,

 VA  Failure  of  Land  Refom  mea-
 sure.

 8.  Failure  to  increase  production.

 9.  Rigging  of  Election  and  Mal-
 practices  to  scuttle  the  edifice
 of  Parliamentary  Democracy.

 10.  Cynicism  and  Frustration  of  the
 common  people;

 ll.  Foreign  Espronage  and  Subver-
 sive  activities  by  Big  Power's
 Agents.

 1  Infiltration  of  Big  Power's
 Agent  inside  the  Ruling  Party
 and  in  Ministries  and  Admi-
 nistration  of  the  country;

 13.  Prectice  of  Extravagance  and
 Wastefu]  Expenditure  inside
 the  Administration.

 14,  Psychosis  of  Absolute  Powerism
 inside  the  Ruling  Party.

 i5.  Anti-democratic  activities  inside
 the  Legislature  to  subvert  the
 norms  of  Parliamentary  de-
 mocracy.

 16.  Any  adventurism  to  impose
 Authoritarian  or  Fascist  Rule
 in  the  country.

 If  the  ruling  party  starts  a  counter-
 offensive  against  this,  then  only  you
 will  be  able  to  create  gq  new  atmos-
 phere  in  the  country.  If  there  is  any
 cult  of  violence  creeping  anywhere,
 raising  its  Kydra  head  anywhere,  it
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 would  disappear  like  a  mist  before
 the  morning  sun.  ,

 SHRI  DINESH  .CHANDRA  GO5-.
 WAMI  (Gauhati):  Mr,  Speaker,  Bir,
 the}  attempt  on  the  life  of  Chief  Jus-
 tice  of  India,  Mr,  Ray,  has  made  every
 right  thinking  Indian  to  sit  and  think-
 If  this  would  have  been  an  isolated
 incident  as  was  the  case  when  an  at-
 tempt  was  made  on  the  life  of  former
 Chief  Justice,  Mr.  Hydatullah  few
 years  ago  probably  we  could  have
 taken  the  consolation  that  this  is  an
 act  of  an  angry  or  frustrated  soul  for
 some  alleged  injustice.  But  the  way
 this  attempt  was  made,  the  attending
 circumstances  and  the  events  of  the
 last  few  days  or  last  few  months  do
 not  permit  us  to  take  such  a  consola-
 tion.

 The  manner  in  which  the  attempt
 has  been  made,  the  calm  and  calculat.
 ed  plan  behind  it,  the  weapon  used,
 the  failure  of  the  authorities  to  get  any
 trace  of  the  culprit  or  culprits  inspite
 of  the  massive,  manhunt,  the  earler
 incident  at  the  Allahabad  High  Court,
 the  Samastipur  tragedy  and  the  vari-
 ous  other  incidents  involving  perso-
 nalities  in  the  fields  of  politics  or
 education  only  leads  to  the  conclu-
 sion  that  these  are  not  stray  or
 individual  incidents  but  all  these  are
 parts  of  a  jigsaw  puzzle,

 The  puzzle  has  now  become  clear.
 The  puzzle  is  that  there  is  a  concen-
 trated,  deliberate  and  concerted  effort
 to  destroy  the  foundations  of  the  de-
 mocratic  system  in  the  country  which
 has  taken  centuries  to  be  built  ahd
 substitute  it  by  chaos  and  confusion
 Afterall,  we  should  not  forget  that
 viclence  is  never  a  Selector  of  any
 values.  Its  only  creed  is  destruction
 and  the  more  important  is  the  victim
 —greater  ig  its  unholy  triumph.  That
 is  why,  I  say,  violence  is  the  moat
 powerful  monster  ever  known  to  the
 mankind.

 Fortunately,  extept  for  some  emo-
 tional  issues  In  which  sanity  gave  way
 to  reason,  deliberate  and  calcdidted



 1251  Attempt  on  Life  of
 Shri  A.  के,  ह... ड  (Disc.)

 ({Shri  Dinesh  Chandra  Goswami)
 ~violemce  never  played  importan;  part
 in  the  policy  of  our  country.  The

 dncident  for  which  we  have  to  hang
 our  head  in  shame  is  the  one  regurding
 ithe  shooting  of  Mahatma  Gandhi.  In
 “West  Bengal  also  an  attempt  was
 zmade  for  a  short  period  to  terrorise
 people  through  violence  and  veteran
 leader  like  Hamanta  Bosu  was  killed.
 But  because  of  popular  resistance
 these  forces  had  to  surrender  and
 withdraw.  Unfortunately,  today  a

 climate  of  viclence  is  being  gradually
 built  up  and  m  today’s  Indwn  Ex-
 press  issue  a  very  dis-quieting  news
 has  appeared.  It  is  reported  by  Mr.
 Kuldip  Nayar.  I  quote:

 “Terror  has  come  to  Delhi.  A
 band  of  extremists  with  VIPs  as
 their  targets  is  believed  to  have  re-
 ached  the  capital  Messag,  from
 West  Bengal  to  the  Centre  a  few
 days  ago  had  warned  that  the  band
 ‘was  on  its  way  to  Delhi  to  kill  peo-
 Ple  in  high  places,  Authoritative
 sources  rule  out  involvement  of  any
 political  party  It  is  conceded  that
 Naxalite  activity  has  increased  in
 the  last  few  months  in  West  Bengal
 and  to  som,  extent  in  Bihar  and
 Andhra  Pradesh.  But  the  suspicion
 is  that  a  new  breed  of  terrorists
 not  connected  with  Naxalites  is
 around,”

 ‘Therefore,  it  makes  us  sit  and  think
 ag  to  where  this  country  is  going.
 Obviously,  if  some  politica]  or  non-
 political  forces  are  trying  to  create
 this  atmosphere,  what  is  our  duty?

 “What  is  the  duty  of  those  who  are  sit.
 ting  in  this  Parliament?  It  is  our

 -duty  to  see  that  such  an  atmosphere
 is  created  in  which  these  forces  are

 ‘made  to  retreat.

 Sir,  it  is  our  view,  the  Members  of
 the  Opposition  obviously  may  join

 ‘Yssue  on  this,  that  unfortunately  these
 forces  had  been  encouraged  by  certain
 utterances  of  the  members  of  the  Op-
 position  parties  in  the  recent  past

 “You  will  join  issue  with  us.  We  also
 feel,  Sir,  that  to  a  great  extent  the

 saltuation  has  algo  come  because  peo-
 .
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 Ple  who  talk  in  terms  of  democratic
 dissent  but  encourage  non-democratic
 ways  and  means  have  also  to  a  cer-
 tain  extent  contributed  to  it.  Demo-
 cracy  gives  the  right  to  everyone  to
 dissent  but  it  should  be  expressed
 within  the  limits  of  law.  A  theory
 is  being  preached  today  in  many  quar-
 ters  that  it  fair  means  are  not  going
 to  accomplish  the  ends  of  political
 goal,  then,  there  is  nothing  wrong  in
 employing  fou]  methods.  Sir,  we  also
 see  that  in  the:  name  of  total  revolu-
 tion,  people  have  been  encouraged  to
 take  to  extra  Constitutional  methods.
 We  know  that  violence  has  been  en-
 couraged  in  factories,  in  workshops,  in
 educational  institutions  ang  among
 masses.  Even  the  Army  and  the  Navy
 have  been  asked  to  disobey  orders.
 The  greatest  tragedy  of  the  country
 today  38  that  all  this  has  been  done
 in  the{  name  of  non-violence  and  Gan-
 dhian  methods  I  would  request  the
 Opposition  Members  to  ponder  and
 consider  whether  when  you  encourage
 the  forees  which  took  away  the  life
 of  Mahatma  Gandhi,  in  nis  own  name
 and  in  the  name  of  his  ideals,  are  we
 not  killing  Gandhiji  again  and  is  this
 not  an  attempt  which  is  more  sinister
 than  the  blow  which  wag  dealt  5y
 Nathuram  Godsey.  Sir,  the  big  ques-
 tion  lying  over  the  horizon  of  Indian
 polity  today  is,  should  we  permit  these
 conditions  to  continue?  Should  we
 permit  this  cult  of  violence  to  threaten
 and  permanéntly  debase  our  socicty?
 Should  we  go  to  a  state  of  barbarism
 giving  a  good  bye  to  all  cultural  or
 intellectual  development  that  we  have
 made  go  far  after  making  so  much  e=-
 forts?  Should  we  subject  our  way  of
 life  to  the  concept  that  progress  flows
 from  the  barrel  of  the  gun  or  the  Hit-
 lerian  concept  that  for  success,  cons-
 tant  and  regular  use  of  violence  is
 necessary?  Therefore,  Sir,  I  would
 appeal  to  all  the  Members  of  the  House
 and  ali  the  political  parties  to  stand
 unitedly  and  fight  these  forces.  Sir,
 we  have  noticed  that  people's  abhor.
 rence  of  the  cult  of  violence  to  a  great
 extent  has  been  eroded  because  of  ir-
 responsible  utterances  from  many
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 ,  Sir,  may  I  in  this  connec-
 thon  draw  your  attention  to  a  report
 which  appeared  in  the  issue  of
 Motherland,  on  Friday  March  2:

 “Political  observers  in  the  capital
 ate  shocked  and  amazed  over  the
 throwing  of  two  grenades  in  Chief
 Justice  Ray’s  car.  They  are  shocked
 that  anybody  should  have  thrown  a,
 grenade  and  that  too  at  the  Chief
 Justice.  But  they  are  also  amazed
 by  the  circumstances  of  the  incidenf.

 ‘The  two  grenades  were  hurled  inft
 the  car  while  it  was  standing  for
 green  light  at  the  crossing  of  Tilak
 Matg  and  Dr.  Bhagwandas  Road,
 only  00  fee:  from  the  Supreme
 Court  gate  The  thrower  has  been
 deseribed....

 ¥t  is  further  said:

 “Observers  are  asking  8  numer  of
 questions.  Thig  crossing  is  manned
 by  the  police.  Where  were  they
 today.  What  were  they  doing?

 There  were  four  persons  in  the
 car—Shri  Ray,  his  son,  an  attendant
 and  the  driver.  While  Shri  Ray  is
 too  old  to  run  after  a  miscreant,  how
 is  that  the  other  three  failed  to
 chase  and  catch  the  man  who  had
 no  other  visible  weapon  on  his  per-
 son?  Why  could  not  the  Chief  Jus-

 ‘tice  and  his  son  get  down  and  the
 ‘driver  and  the  attendant  chase  the
 ™man  by  car?

 They  had  ro  reason  to  be  afraid
 ‘of  the  grenades  exploding  Having
 Tailed  to  explode  in  the  first  five
 seconds.  they  could  not  have  explo-
 ded  later,”

 The  allegation  is  that  everything  05
 tage  managed.  What  an  insinuation
 against  the  Chief  Justice  of  India.
 that  he  became  a  party  to  a  stage  ma-
 aged  show,  I  do  not  know  whether

 otherland  belongs  to  any  political
 party.  But,  every  party  and  every  in-
 fividual  who  wants  that  the  cult  of
 violence  eheuld  not  grow  in  this  coun-

 x
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 try  will  not  encourage  such  reports
 because  these  reports  undoubtedly
 encourage  such  persons  to  create  such
 conditions,  and  therefore,  my  respect-
 ful  submission  will  be,  Sir,  that  all
 politica]  parties  and  all  individuals
 should  stand  against  it.

 3.00  hrs,

 I  do  agree  with  Shri  Samar  Guha
 in  one  respect  that  it  is  also,  to  a  great
 extent,  the  responsibility  of  Govern-
 ment  to  sue  why  restlessness  in  the
 younger  generation  is  growing  and
 also  find  out  measures  as  ta  how  we
 ean  really  bring  these  youngesters
 today  from  the  negative  outlook  to
 their  participation  in  the  mainstream
 of  national  reconstruction.  The  Home
 Minister  should  also  see  wherefrom
 these  weapons  are  coming.  These  aré
 weapons,  hand  grenades  and  so  cn,
 which  are  normally  used  by  the  army.
 Recently  reports  have  apoeared  that
 some  foreign  powers  are  showing  keen
 interest  in  many  regions  of  the  coun-
 try.  Then  there  is  a  report  in  the
 Evening  News  of  Saturday,  March  22
 which  says:

 “The  Defence  authorities  should
 tighten  security  measures  to  pre-
 vent  explovives  like  grenades  ete.
 falling  into  civilian  hands  When
 army  units  go  out  for  exercise,  no
 explosives  should  be  left  bahind
 unused.”

 Today  we  have  a  newspaper  report
 today  that  two  kids  died  because  an
 explosive  was  left  in  a  place  where
 the  army  ware  making  these  exercises.

 Since  my  time  is  up,  I  wil]  conclude
 by  saying  that  it  is  the  duty  of  all  of
 us  to  curb  this  monster  because  I  feel
 that  if  this  cult  of  violence  is  not  done
 away  with,  not  only  shall  the  values
 or  which  we  have  stood  be  lost,  but
 like  the  proverbial  demen,  whether
 it  succeeds  in  killing  us  or  not,  it  will
 ultimately  undoubtedly  succeed  in  kil-
 ling  its  own  master.  Therefore,  those
 who  have  released  this  monster  or
 have  encouraged  it  in  Its  activities
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 should  be  more  careful  to  ste  that  the
 cult  of  violence  does  not  grow  and
 the’  values  and  concepts  for  which  we
 have  fought  so  long  and  have  achieved,
 to  e  certain  degree,  are  kept  and
 maintained  in  this  country.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mong  Harbour);  It  is  fortunate  that
 the  poor  Chief  Justice  who  was  going
 to  be  a  victim  of  some  powerful  per-
 son's  operation  or  propaganda  mate-
 rial  has  ultimately  escaped  unhurt.
 Again  my  suspicion  is  that  this  is
 @  planted  operation,  and  a  poor  tra-
 ffic  constable  has  been  victimised.
 How  one  person  could  remove  two
 pins—wearing  a  Hawai  chappal,  a
 very  unsuitable  footwear  to  do  a  hit
 and  run  job—within  so  short  a  time,
 in  broad  daylight,  in  the  buslest  hour
 and  the  busiest  place,  wrap  both  of
 them  in  hankerchief  and  hurl  both
 of  them  at  the  same  time—all  thus
 sounds  so  mysterious  to  me.

 1  have  done  this  job,  not  in  an  ille-
 gal  way,  once  upon  a  time,  and  to  me
 it  looks  absolutely  impossible.  We  are
 fold  that  the  man  wag  given  a  hot
 chase  by  so  many.  What  is  the  result?
 Nothing.

 During  the  ,econd  world  war,  when
 science  had  not  advanced  as  it  has  to-
 day,  failure  of  a  hand  grenade  to  cx-
 Plode  wag  almost  unheard  of.  Here
 both  the  grenades  did  not  cx-
 Plode.  Moreover,  the  exploding  time
 here  was  4  seconds  instead  of  the  pre
 vious  pattern  during  the  second  world
 war  which  used  to  be  7  seconds.  The
 fhrower  must  have  tried  to  commit
 suicide  or  harakir:  as  he  could  not
 have  escaped  because  the  radius  of
 the  effectiveness  of  these  grenades  i8
 around  25  yards.  So  I  do  not  think
 there  is  anybody  whe  would  run  away
 and  at  the  same  time  look  ag  if  he  was
 wanting  to  commit  suicide  or  haraliri.

 These  are  military  grenades.  Our
 ordnance  factories  have  very  modern
 machines,  I  trust  some  of  them  have
 electronic  gadgets  (Interruptions).  The
 Minister  is  disturbing  me--The  ord-
 tate  factories  are  very  well  equipped
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 and  I  have  a  feeling  that  some  of  them
 have  electronic  testing  gadgets.  There
 are  metal  testers  also.  Everything  is
 tested  carefully.  Tell  me  how  ih  the
 ease  of  both  grenades  the  springs  re-
 mained  inactive.  Is  it  not  something
 very  mysterious?

 And  the  police  dogs  even  went
 against  the  Government's  interest.
 They  did  not  want  to  oblige  the  Gov-
 ernment,  They  went  a  certain  dis-
 tance  and  came  back  from  Mandi
 House.  I  am  very  sorry  the  dogs  did
 not  oblige  the  Government  sitting  op-
 posite.

 This  is  not  an  isolated  cose.  This
 is  one  of  the  many  Let  us  take  the
 Allahabad  case.  Wonderful  propaganda
 was  made  that  an  attempt  on  PMs  life
 Was  organised.  What  is  the  #xpendi-
 ture  on  the  Prime  Minister's  security?
 While  she  i,  77  Delhi,  it  igs  Rs.  3,500  a
 day.  When  she  goes  out,  it  multiples,
 by  how  much  I  cannot  say.  How  could
 this  happen’

 T  went  to  the  Allahabad  High  Court
 as  a  pairokar  or  observer.

 SHRI  N.  K.  P.  SALVE  (Betul);  As
 an  observer

 SIIRI  JYOTIRMOY  BOSU:  I  did,
 SITRI  N.  K.  P.  SALVE:  Not  as  a

 pairokar?
 SHRI  JYOTIRMOY  BOSU:  I  went

 as  both,  for  your  satisfaction,

 What  happened  to  me?  What  hap-
 pened  to  Shri  Madhu  Limaye?  What
 happened  to  Shri  Piloo  Mody?  All
 three  of  us  went.  We  were  at  first
 (Interruptions).  This  is  disturbing.

 MR  SPEAKER:  This  member  him-
 self  cannet  tolerate  q  whisper  when
 he  is  speaking  while  he  keeps  on
 mterrupting  me  and  others  when
 they  speak,  oe

 SHRI  JYOTIRMQY  BOSU;  Wever-
 While  others  only  29  9p
 prompting  them.  speak
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 habad  High  Court,  First  I  was  check-
 ed  at  the  gate.  They  wanted  to  check
 my  pasa.  At  the  first  checking  point,
 I  was  checked;  but  my  pagg  was  with
 the  lawyer  inside  the  court  room.  So
 the  pass  came.

 MR.  SPEAKER:  This  is  about  the
 incident  concerning  the  Chief  Justice.

 SHRI  JYOTIRMOY  BOSU:  This  is
 not  an  isclated  incident,  Let  me
 explain,

 MR.  SPEAKER:  Do  not  make  use
 of  tlug  discussion  to  bring  in  some
 other  matters.

 SHRI  JYOTIRMOY  BOSU:  Cross-
 irg  he  first  barrier,  a  few  yards  after
 I  had  to  pass  through  the  metal  de-
 tectur.  Then  I  went  into  the  court
 room.  Tel]  me,  how  could  this  gentle-
 men,  Mr.  Govind  Mishra,  cross  the
 first  tarrier  and  go  to  the  metal
 detector.

 MR.  SPEAKER:  I  would  request
 you  not  to  go  into  the  details  of  that
 case  which  is  pending  investigation.
 You  ere  speaking  as  if  you  are  cross-
 exam.ning  a  witness.

 SHRI  JYOTIRMOY  BOSU;  This  is
 not  gm  isolateq  incident.  It  is  very
 relevent,

 MR,  SPEAKER:  It  is  not  relevant
 at  all  on  this  issue.

 SHRI  JYOTIRMOY  BOSU:  I  do
 not  know  whether  this  gentleman
 had  a  pass.  If  not,  how  could  he
 Teach  the  metal  detector.  Who  gave
 him  the  pass,

 MR.  SPEAKER:  Thig  ig  not  a  rele-
 vant  part  in  this  debate.

 SHRI  JYOTIRMOY  BOSU:  This  is
 not  an  {solated  incident.  Everybody
 has  spoken  like  this.  Shri  Goswami
 Mpoke  sbout  so  many  things.

 MR.  SPEAKER:  He  made  a  pass-
 ing  reference  to  events  in  the  coun-
 Leo
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 try  You  ate  going  into  every  detail
 of  sume  cther  incident,  After  all,
 there  is  a  limit.

 SHRI  JYOTIRMOY  BOSU:  Is  it
 not  a  fac,  that  Mr.  Govind  Mishra
 wa,  accompanied  by  Mrs,  Sahni,
 Director  cf  Information,  UP?  Ig,  this
 man  not  ६  Congressman?

 MR,  SPEAKER:  At  this  rate,  I
 cannot  tilow  this  part  to  be  on  re-
 cord,  if  you  go  on  like  this.  You
 cannot  go  into  other  matters.  This
 is  about  the  incident  concerning  the
 Chief  Justice.  You  are  talking  about
 Mr,  Govind  Mishra.  This  is  very
 wrong

 SHRI  JYOTIRMOY  BOSU:  Ie.  us
 take  the  case  of  Dr,  Shankar  Dayal
 Sharma,  The  servant  has  confessed
 that  the  wife  made  him  put  those
 things  in  order  to  enhance  the  image
 of  Dr.  Sharma.

 MR,  SPEAKER:  Do  not  treat  it  so
 jightly.

 SHRI  JYOTIRMOY  BOSU:  What
 about  the  Samastipur  case?  I  do  not
 want  to  go  into  contradictions,  frem
 a  time  bomb  down  to  grenade,  roll-
 ing  the  grenade  and  hurling  the  gre-
 nade,

 MR.  SPEAKER:  That  has  been  dis-
 cussed  by  the  House.

 SHRI  JYOTIRMOY  BOSU:  This  is
 part  of  a  concerted  game  that  the
 ruling  class  are  playing  today,  What
 has  happened  between  2nd  February
 when  Shri  Lalit  Narayan  Mishra  was
 murdered  ang  today,  the  24th  March?
 Every  week  we  hear  from  Shri  Brah-
 mananda  Reddy  or  his  department
 that  the  people  involved  are  almost
 about  to  be  arrested.  Nothing  comes
 out.  Nothing  will  come  out,  because
 the  unseen  hang  is  there.

 Let  us  come  to  the  famous  case  of
 Hemant  Bosu's  murder,  On  the  eve
 of  the  1971  elections  to  the  Lok  Sabha
 ag  well  as  the  West  Bengal  Assembly,
 in  the  pusiest  place,  in  broad  day.
 light,  he  wes  murdered,  immediately
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 afterwards  the  present  Chief  Minister
 Siddhartha  Shankar  Ray  issued  6
 press  statement  alleging  that  the
 CPI(M)  did  that.  What  was  his  idea?
 He  tried  to  create  an  atmosphere  of
 hatred  against  the  CP(M)  so  that  in
 the  elections  they  could  be  damaged,
 Five  years  have  passed.  What  is  the
 outcome?  Nothing  tangible  had  been
 done,  Hemanta  Bosu's  murder  re-
 mains  unsolved  and  criminals  are
 abroad.  What  is  the  reason?  The
 real  culprit  is  in  the  ruling  class,  in
 the  Government.  You  cannot  touch
 them.

 There  was  another  case  of  Justice
 Mukerjee  who  was  taking  a_  stroll
 near  the  lake.  Just  before  the  elec-
 tions,  to  create  an  atmosphere  of
 hatred  against  the  CP(M),  they  do
 these  things.  He  wag  attacked  seri-
 ously.  There  was  another  care  of
 Justice  Roy.  So  many  cases  were
 there,  just  before  the  97]  elections
 in  West  Bengal.  Of  cuurse  the  I76
 election  ig  coming,

 Let  us  go  back  to  what  happened
 in  Germany  in  the  early  thirties.  The
 Nazis  were  growing.  Under  Goering's
 leadership  they  set  fie  to  Reichstag
 to  establish  their  case  for  people's
 consumption.  They  got  some  confes-
 tions  written  by  their  own  agent  pro-
 vocateurs  stating  “we  were  employed

 Qy  the  Communist  Party  to  set  fire
 te  the  Reichstag’,  The  Nazis  sturted
 rounding  up  people;  merciless  repres-
 sion  was  let  loose;  they  arrested  peo.
 ple  indisceriminately  and  therefore
 prolonged  trials.  The  arrested  in.
 cluded  George  Demetroy  who  later
 became  the  Secretary  General  of  the
 Communist  International  and  the
 first  Prime  Minister  of  Socialist  Bul-
 daria.  Even  the  Nazi  court  had  to
 release  him.  His  statement  tefore
 the  court  has  become  part  of  werld's
 history.

 Even  here  in  the  British  days  there
 was  the  famous  case  of  Baddurdin
 Darega,  Two  hours  before  the  search
 of  the  premises  of  the  freedom  fight-
 t's  house,  he  sent  one  of  his  infor.
 mere  ald  agents—provecateurs  to

 inkil):
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 plant  a  bomb  in  the  courtyard  of  that
 man's  house  in  हुअ  district.
 There  was  the  planting  of  the  bomb
 and  the  revolver.  There  was  this
 sort  of  gimmick.

 MR,  SPEAKER.  Please
 your  time  is  up.

 conclude;

 SHRI  JYOTIRMOY  BOSU:  My  last
 utterance  is  this.  The  Research  ond
 analysis  wing  of  India,  the  CIA  of
 India,  was  receiving  its  training  ll
 969  under  the  CIA.  After  that  they
 are  receiving  training  elsewhere.
 These  people  have  to  justify  their
 existence,  justify  increased  policing,
 justify  increased  money  in  the  bud-
 get,  What  is  their  budget  for  this
 year?  The  discretionary  fund  of  the
 External  Affairs  Ministry's  RAW  has
 increased  by  more  than  fifty  per  cent
 In  3909  that  figure  was  Rs.  6  crores,
 this  year  it  is  Rs.  23  crores,  So  these
 people  have  to  justify  their  existence,
 situations  have  to  be  created  and
 therefore  they  are  employing  Goch-
 bel's  method.  For  example  in  Nuga-
 land  they  wanted  to  get  rid  of  the
 CDF  Government  and  50  propaganda
 had  to  be  intensifieg  that  Nagas  were
 going  unabated  to  China  for  a:my
 training.  They  were  even  indirectly
 casting  aspersiong  against  the  UDF
 Government.  They  want  io  have
 summary  powers  and  to  continue  the
 emergency  perpetually.  They  want
 the  Emergency  to  continue  and  ४५०
 MISA,  They  want  to  cling  to  power
 by  hook  or  by  crook,  by  taking  re.
 course  to  all  undemocratic  methods

 This  is  one  of  the  operations  that
 they  are  doing  now.  Let  that  not  he
 Jost  sight  of,

 SHRI  VAVALAR  RAVI  (Chiray-
 Listening  to  Mr.  Bosu,  I

 Was  not  surprised  in  the  least
 because  nobody  in  the  country
 attaches  any  importance,  any  credi-
 bility  to  his  statement.  I  ghall  cite
 one  instance.  I  remember  a  state-
 ment  about  two  months  ago  that  Mr.
 Ramanathan,  an  officer  of  the  CBI,
 was  killed  by  a  speeding  truck.  Mr.
 Jyotimoy  Bosu  immediately  issued  8
 statement  alleging  many  things
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 which  have  been  proved  wrong.
 That  is  why  he  dere  not  say  a  word
 now  about  it.

 SHRI  JYOTIRMOY  EOSU:  I
 have  said  it  twenty  times.  Let  there
 be  a  probe.

 SHRI  VAYALAR  RAVI:  It  was
 probed  and  proved  wrong.  That  is
 why  the  people  of  the  cou.try  never
 accept  the  credibility  of  your  state-
 ment,

 In  this  country  today  the  most  un-
 fortanate  thing,  as  Mr  G.  K.  Reddy
 of  the  Hindu  has  pointed  out  few
 days  ago,  is  that  the  cult  of  violence
 is  increasing,  the  politics  of  violence
 is  increasing.  Men  of  great  impor-
 tance  and  status  are  not  prepared
 to  condemn  it  but  give  a  philosophi-
 cal  and  theoretical  explanation.  This
 is  the  biggest  danger  I  do  not  know
 whether  the  Members  of  the  House
 belonging  to  the  different  parties,
 whether  any  body  at  all  wants
 violence  in  thig  country  Mr.  Bosu’s
 party  came  to  power  in  967  in  West
 Bengal  and  they  themselves  became
 the  victims  because  violence  eruped
 in  Naxalbari.  You  tasted  the  out-
 come  of  political  violence  and  you
 were  suffering.  Unfortunately  Mr.
 Bosu  and  others,  including  Mr
 Madhu  Limaye,  have  taken  the
 position  that  it  2s  all  done  by  ithe
 Government,  That  is  why  the  Prime
 Minister  said  the  other  day  that
 even  if  she  were  killed  they  would
 gay  that  she  had  erranged  it.  That

 Se
 the  way  the  whole  propaganda

 a

 My  only  simple  question  is  this
 anyone  of  us  want  to  continue

 this  cult  of  violence.  Does  anyone Want  to  encourage  it?  I  will  answer
 the  argument  of  Mr,  Bosu,  But

 that  I  shall  refer  to  one  other
 I  know  that  today  the  hon.

 ्
 embers  of  the  Jan  Sangh  may  deny t,  but  whe  killed  Mahatma  Gandhi?

 =  bo)
 knows  it  was  Godse  and  to
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 Mr.  Bosu  made  the  allegation  just

 now  that  the  Prime  Minister's
 security  costs  Rs.  3,500  a  days  and
 they  are  accusing  the  Government
 of  spending  money  on  the  security
 of  the  Prime  Minister  of  the  Chief
 Justice  or  people  of  importance.
 But  at  the  same  time  they  are
 accusing  the  Government  of  not
 giving  protection  to  them.

 Here  I  quote  the  Motharland
 dated  20th  March.  the  same  day  the
 incident  occurred:

 “For  years  the  police  used  to
 stop  traffic  at  Tilk  Marg,  New
 Delhi,  every  time  the  Chief  Jus-
 tice  of  India  goes  to  enter  or  leave
 the  Supreme  Court.  When  Shri
 Subba  Rao  became  the  Chief  Jus-
 tice,  he  discontinued  the  practice.
 He  told  the  Court  Registrar:
 There  are  no  Maharajas  among  us,
 we  are  all  equal  but  is  learnt  that
 the  feudal  practice  has  now  been
 revivesd.”

 The  same  Jan  Sangh  paper  acquses
 the  Chief  Justice  of  introducing  the
 old  practice.  The  very  next  day

 when  the  meident  occured,  as  Mr.
 Goswamj  pointed  out,  they  published
 another  report,  I  do  not  want  to  read
 the  whole,  thing,  but  only  the
 relevant  portion  It  says:

 “Tt  is  quite  possible,  they  point
 out,  that  the  incidents  are  being
 staged-managed  by  the  authori-
 ties.”,

 One  day  they  say  that  Chief  Justice
 Ray  has  reimtroduced  the  cld  system
 which  is  unwanted.  The  very
 next  day  after  the  incident  they
 make  this  statement.

 As  Mr  Bosu  has  pointed  out  it  is
 not  an  isolated  incident  In  this
 very  House  twice  or  thries  people
 came  with  daggers,  bombs  and
 pistols  in  the  gallery.  Then  also
 somebody  on  the  other  side  said  that
 this  was  an  eruption  of  the  frustra-
 tion  and  discontent  of  the  people.
 That  philosophical  or  theoretical
 appreciation  was  given  to  this  pro-

 blem.
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 १7.49  bre.

 [Mr.  Derury-Sreacm  in  the  Chair]

 We  know  who  that  man  was.  It
 was  the  man  who  tried  to  attack
 Mr,  Borroah.  He  is  the  same  man
 ‘who  tried  to  attack  Mr.  D,  EK.
 Borooah,  Congress  President,  when
 he  was  leading  a  procassion  at
 Patna.

 MR.  MADHU  LIMAYE  (Banka):
 Who  was  he?

 SHRI  P.  K.  DEO  (Kalahandi):
 Name  him  if  you  have  got  the  cour-
 age.

 SHRI  VAYALAR  RAVI:  You  can
 remember  the  name  of  your  friend.

 PROF  MADHU  DANDAVATE
 (Rajapur):  If  you  name  him  you
 will  have  to  go  out  of  the  House.

 SHRI  VAYALAR  RAVI:  7  stand
 by  my  statement.  I  still  say  the
 same  man  who  came  to  the  House,
 who  was  arrested  and  sentenced  by
 Parliament,  attached  the  procession
 Jed  by  Mr.  D.  छू,  Borooah  at  Patna
 I  stand  by  it  ‘You  can  challenge  it.
 I  come  to  the  Samastipur  incident.
 It  is  unfortunate  that  thig  politics  of
 violence  is  increasing.  All  of  us  must
 combine  together,  condemn  it  and
 see  that  it  is  stopped.  Instead  of
 that,  as  Mr.  G,  K,  Reddy  has  pointed
 out,  making  a  theoretical  and  philo-
 sopical  analysis,  making  insinuation
 against  other  pavties  and  highest
 authonties  in  the  country  and  trying
 to  exploit  it  for  political  purposee  is
 dangerous  The  Samastipur  incident
 took  place  on  2nd  January.  On  4th
 January,  the  Motherland  wrote:

 “Still  others  are  of  the  opinion
 that  i¢  is  a  case  of  ‘government  by
 assassination’.  Shri  Mishra  had
 become  an  embarrassment  to  the
 government,  It  was  an  open
 secret  in  New  Delhi  that  he  had
 sent  in  a  letter  of  resignation.  But
 acceptance  of  resignation  would

 only  confirmed  guilt  of
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 blurted  out  the  whole  ‘truth,  in-
 volving  persons  more  important,
 and  more  guilty  than  he.  It  is,
 therefore,  possible,  it  is  pointed

 out,  that  it  was  decided  to  liquidate
 Mishra.  His  exit  at  this  stage
 would  leave  the  question  of  guilt
 unsettled.  He  hag  een  silenced
 for  ever.  And  his  death  could
 even  be  exploited  to  foist  the
 blame  on  the  opposition  parties.”

 This  is  the  kind  of  nasty  statement
 which  appeared  in  Motheriand.

 SHRI  JYOTIRMOY  BOSU:  You
 are  critical  and  we  are  also  critical.
 But  your  Prime  Minister  gave
 Padma  Bhushan  to  Mr.  Hans  Raj
 Gupta  of  the  Jan  Sangh.

 SHRI  VAYALAR  RAVI:  It  was
 @  wrong  decision.  (Interruptions).
 I  will  again  quote  from  Motherland:

 “In  this  situation,  the  official
 agencies  may  never  unearth  the
 conspiracy  that  conveniently  killed
 off  L.  N  Mishra.  Nothing  short
 of  parliamentary  association  with
 police  and  CBI  investigations,  it
 is  pointed  out,  will  carry  convic-
 tion  with  the  country”

 MR,  DEPUTY-SPEAKER:  Why
 are  you  giving  so  much  importance
 to  Motherland?

 SHRI  VAYALAR  RAVI:  Because
 it  is  the  mouthpiece  of  the  RSS  and
 the  Hindu  communal  forces  in  the
 country.  They  are  failing  in  their
 duty  to  condemn  violence.  I  will
 refer  to  a  report  in  the  Washington
 Post  of  January  10,  which  ha.  been
 quoted  by  Motherland,

 They  make  insinuations  that  the
 Prime  Minister  is  responsible  for  the
 murder  of  Shri  Mishra.  I  am  not
 quoting  any  other  foreign  agencies
 except  the  Washington  Post,  which
 has  a  correspondent  in  New  Delhi.
 and  even  such  a  newspaper  gives
 Such  a  story,  The  game  story  is
 given  in  Motherland.  That  is  why
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 suapicion  is  raised.  Instead  of  con-
 damning  vielence,  they  are  making
 insinuations.

 SHRI  JYOTIRMOY  BOSU:  Shn
 Ravi  is  making  a  mountain  out  of  a
 mole  hill....  (Interruptions).

 SHRI  VAYALAR  RAVI:  am  not
 blaming  Shri  Bosu  or  Shrj  Vajpayee
 or  the  Jan  Sangh.  I  am  only  saying
 that  instead  of  condemning  the
 whole  incident,  they  are  always  try-
 ing  to  justify  by  giving  some  in-
 sinuations.  Sometimes  they  make  a
 philosophic  explanation  also.  Shri
 Bosu  referred  to  the  Allahabad  inci-
 dent.  I  could  have  called  him  or
 Shri  Limaye  a  parikar  but  I  call
 them  hon.  Members.  As  Shri  Madhu
 Dandavatz  condemned  violence  m
 the  House,  Shri  Bosu  lacks  the  poli-
 tical  maturity  or  political  courage
 to  condemn  the  violence,  even  if  that
 person  had  come  to  the  Allahabad
 High  Court  to  kil)  Shr  Limaye  or
 Shri  Bosu,  or  whomever  it  may  be.
 This  violence  should  be  sioppei  I
 am  not  saying  that  he  wanted  to  kill
 X  or  ¥;  I  am  not  going  into  that,
 But  hon.  Members  must  have  the
 courage  to  say  that  the  politics  of
 guns  and  bombs  should  be  stopped.
 But,  they  are  no,  prepared  to  do
 that.  Even  now  during  his  speech
 Shri  Bosy,  unfortunately,  tried  io
 justify  it  and  tried  to  give  an  in-
 sinuation,  which  wil]  only  encourage
 such  incidents.

 I  do  not  want  to  enter  into  a  con-
 troversy  on  some  of  the  points  raised
 by  Shri  Samar  Guha.  JP  is  going  to
 Tami]  Nadu  and  associating  himself
 with  a  political  party  like  the  DMK.
 He  is  welcome  to  associate  himself
 with  any  political  party,  but  this  is
 3  political  party  which  is  channelised
 corruption.  Yet,  JP  talks  of  rooting
 out  corruption  and  a  total  revolution.
 When  he  preaches  political  morality
 and  talks  of  the  evils  of  political
 corruption,  could  he  explain  why  he
 48  associating  himself  with  the  DMK
 im  Tamii  Nadu?  Because  that  party
 is  im  &  precarious  political  position, Nhat  is  why  it  is  raising  the  question
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 of  Centre-State  relations  or  autono-
 my  of  the  State.  That  party  is
 doomed.  There  are  rumours  in
 Tamil  Nadu  that  of  the  drought
 relief  fund  a  sum  of  Rs,  6.5  crores
 has  been  misappropriated  and  given
 to  the  election  fund.

 SHRI  DINEN  BHATTACHARYYA:
 I  only  want  to  say  that  it  is  because
 of  the  DMK  Government  that  some
 of  you  got  elected  from  Tamilnadu.
 Otherwise,  you  could  not  have  secur-
 ed  any  seat  from  Tamilnadu.

 SHRI  छू  P.  UNNIKRISHNAN
 (Badagara):  It  js  because  of  Indira
 Gandhi  that  the  DMK  is  in  power
 today.

 SHRI  SAMAR  GUHA:  I  may  tell
 Shri  Ravi  that  nobody  will  be  able
 to  swallow  JP.  He  is  too  big,  too
 powerful,  to  undigestible  for  any
 political  party,  however  powerful  it
 may  be,  whether  on  this  side  or  that
 side  of  the  House.

 SHRI  SEZHIYAN  (Kumbakonam):
 Sir,  I  mse  on  a  point  of  order,  The
 hon.  Member  has  got  the  full  mght  to
 express  his  political  views.  He  may
 agree  with  the  views  of  the  DMK  or
 he  may  think  that  DME  i,  his  enemy;
 I  am  not  going  into  that.  But  he  made
 a  charge  against  the  Tamil  Nadu  Gov-
 ernment  that  it  has  misappropriated
 some  drought  relief  fund  and  that
 Government  cannot  defend  itself
 here,

 SHRI  VAYALAR  RAVI:  I  said  the
 DMK.

 SHRI  SEZHIYAN:  The  drought  re-
 lief  fund  is  being  managed  by  the
 Government

 SHRI  K.  P,  UNNIKRISHNAN:
 There  is  also  the  Municipal  Corpora-
 tion....(Interruptions).  ne

 SHRI  SEZHIYAN:  If  you  want  to
 condemn  that  Government,  you  can
 do  that.  But,  why  are  you  bringing
 it  in  thig  discussion?  If  you  want  to
 have  a  full  discussion  on  that  subject,
 I  am  prepared  for  it,  You  fix  a  day
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 [Shri  Sezhiyan]
 for  the  discussion.  I  am  ready  to
 face  a  full  discussion.

 My  point  is,  if  you  want  to  raise  the
 issue,  you  raise  it  on  the  floor  of  the
 ‘Tamil  Nadu  Assembly.  The  Tamil
 Nadu  Assembly  is  still  functioning.
 Tt  has  not  been  superseded  as  it  has
 now  been  done  in  the  case  of  Naga-
 land,  You  have  got  your  own  Mem-
 bers  there  though  no  Member  is  elec-
 ted  on  Congress  ticket.  You  can  raise
 the  issue  there.

 MR.  DEPUTY  SPEAKER:  What  is
 your  point  of  order?

 SHRI  SEZHIYAN:  My  point  is,
 whether  it  is  proper  on  the  part  of
 the  hon.  Merber  to  raise  an  issue
 against  the  Tamil  Nadu  Government
 On  the  floor  of  this  House  where  it
 cannot  defend  itself.

 att  मधु  छितरे  :  अध्यक्ष  महोदय,
 कांग्रेस  (भार)  की  तामिलनाडू  में  क्‍या
 हैसियत  है.  इसका  डिडीगल  में  पता  चल

 चुका  है।

 MR.  DEPUTY  SPEAKER:  I  would
 only  say  this  that  what  the  hon.
 Member,  Mr,  Vayalar  Ravi  hag  said
 is  out  of  order.  It  is  not  relevant  to
 the  subject  under  discussion,  There-
 fore,  there  cannot  be  a  point  of  order
 on  what  is  out  of  order.

 SHRI  N.  K.  P.  SALVE  (Betul):
 Under  which  rule  is  it  out  of  order?
 He  referred  to  the  D.MLK.  party....
 (Interruptiona).

 MR,  DEPUTY  SPEAKER:  I  say,  it
 is  out  of  order.  Simply  by  shouting
 at  me,  it  is  not  going  to  be  better.
 Kindly  sit  down,

 Most  of  the  things  that  the  Mem-
 bers  have  submitted  have  gone  for  be-

 ‘yond  the  subject  under  discussion.
 What  are  we  discussing?  We  are  dis-
 cussing  a  certain  incident,  a  very  sad

 “ineldent.  But  we  go  far  beyond  the
 scope,  We  mention  many  other  things.
 I  can  understand  the  relevancy  only

 7  to  this  exterit  when  a  Member  says,
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 this  is  ‘not  an  isolated  instante  and
 that  thig  is  an  example  of  the  pattern
 that  is  going  on  in  the  country,  To
 ‘establish  that  point,  only  a  very  brief
 reference  can  be  made.  But  we  bring
 in  all  political  issues  ang  other  things.

 “We  mix  up  everything  I  must  say,
 this  is  not  relevant.  Therefore,  there
 is  no  point  of  order,  If  you  go  out  of
 the  way  to  make  a  political  issue,
 then  the  whole  thing  is  clouded  and
 the  discussion  cannot  be  contained
 within  the  scope  of  the  subject
 matter.

 PROF,  MADHU  DANDAVATE:
 Rather  than  omitting  the  quotations
 from  Motherland,  let  him  quote  also
 from  Fatherland  so  that  both  will
 neutralise  each  other.

 SHRI  VAYALAR  RAVI:  Sir,  you
 say,  it  is  out  of  order.  I  said  about  a
 political  party,  the  DMK  party.  May
 I  understand  from  your  ruling  that
 hereafter,  in  this  House,  nobody  can
 refer  to  State  Governments?

 MR,  DEPUTY  SPEAKER:  I  am  not
 saying  that.  I  say,  this  is  irrelevant
 with  reference  to  the  subject  under
 discussion.

 SHRI  VAYALAR  RAVI:  Prof.
 Samar  Guha  who  initiated  the  qiscus-
 sion  raised  the  issue  about  JP  move-
 ment  all  along.  You  can  go  through
 the  record.  Half  of  his  speech  was
 about  J.  P.

 MR.  DEPUTY  SPEAKER:  That  is
 why  I  have  allowed  you.  Because
 these  things  were  allowed  earlier,  |
 allowed  you  also.  You  have  the  right
 to  refute.  Therefore,  I  have  allowed
 it.  But  don’t  go  too  far,  Whatever
 you  have  said  has  gone  on  record.

 SHRI  VAYALAR  RAVI;  My  sub-
 mission  ig  that  it  is  a  question  of  poli-
 tical  morality  or  political

 *  ethics.
 About  JP  movement,  it  is  a  political
 movement  against  the  Congress,  They
 are  good  enough  to  get  some  people
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 win  over  some  of  them,  not  all.  The
 other  day,  Mr,  Atal  Bihari  Vajpayee
 declared  that  they  will  support  these
 people  to  get  them  elected  to  Parlia-
 ment,  They  are  throwing  some  breads
 on  this  side.  Nobody  is  to  eat  that
 bread  here.

 J  conclude  with  an  appeal  to  the
 Opposition  that  instead  of  trying  to
 give  wa  political  colour  to  it,  please  try
 to  condemn  it  and  see  that  the  vio-
 lence  of  politics  must  stop  in  the
 country  and  that  the  country  of
 Mahatma  Gandhi  should  not  go  that
 way,

 SHRI  BHOGENDRA  JHA  (Jai-
 nagar):  Sir,  in  the  beginning  I
 would  like  to  say  that  some  of  us
 have  gone  astray.  We  want  that  this
 House  should  discuss  this  issue  and
 the  related  issues  in  a  sober  and
 serious  manner.  I  do  not  think  the
 mover,  Shri  Samar  Guha,  and  other
 members  of  that  Party,  despite  their
 verbal  abuses  or  the  words  used  by
 them,  are  mentally  capable  of  doing
 such  things.  Similarly,  I  think  every
 one  knows  that,  in  our  present  condi-
 tions,  the  capitalist  road  which  is  being
 followed  by  the  Government  is  gene-
 rating  unemployment  on  a  large  scale,
 rising  prices  ang  desperation  among
 the  youth,  These  are  the  basic
 things  which  are  creating  a  large  scale
 discontent  and  are  making  the  peo-
 ple  a  sort  of  cynics.  Whether  to  be-
 lieve  or  disbelieve  anything,  that  is
 the  atmosphere  prevailing  in  the
 coumry.  But  I  would  like  to  say  that
 in  order  to  end  the  capitalist  exploita-
 tion,  in  order  to  do  away  with  the
 mass  exploitation  by  capitalists  and
 semi-feudal  elements  which  this  Gov-
 ernment  is  protecting,  which  this
 Government  is  trying  to  utilise  for  its
 existence,  no  individual  murders  oF
 political  murders  can  be  committed.
 Marx  and  Lanin  have  fought  against
 individual  terrorism,  against  indivi-
 dual  murders,  against  political  mur-
 ders.  In  any  sort  of  anti-capitalist
 revolution  or  anti-capitalist  mass  ac-
 tion,  no  individua)  murder  has  been
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 committed  throughout  the  long  history
 of  the  World  Communist  Movement.
 (Interruptions).  In  Czarist  kussia,

 there  were  Nihilists;  they  were  honest
 men  but  resorted  to  individual  terrori-
 sation,  Lonin  fought  against  them  and
 that  is  how  the  World  Communist
 Movement  has  grown.  Political  mur-
 ders  or  individual  murders  are
 against  the  tenets  of  Communist  or
 Socialist  movement,  Wherever  politi-
 eal  murders  have  taken  place,  they
 have  been  committed  by  the  forces
 which  support  capitaliam  or  imperia-
 lism.  Coup  do  qtats  and  murders  of
 kings  and  princes  have  taken  place
 in  various  parts  of  the  world.  Only
 persons  dedicated  to  defend  capita-
 lism  can  commit  such  murders.

 PROF,  MADHU  DANDAVATE::
 Trotsky  wag  murdered.

 SHRI  BHOGENDRA  JHA:  Trotsk's
 murder  was  done  by  a  French  man.
 Individual  murders  are  against  the
 very  tenets  of  Marxism  or  Leninism.
 What  I  want  to  say  here  is  this,  In
 our  country  today  attempts  for  indivi-
 dual  murders  are  taking  place  in  a
 particular  context.  There  is  discon-
 tent,  there  is  the  failure  of  the  ruling
 party,  there  is  the  failure  of  Parlia-
 mentary  democracy  to  fulfil  the  de-
 sires  and  aspirations  of  the  people.
 But  because  of  these  things,  individual
 murders  shoulg  not  necessarily  fol-
 low.  But  why  is  such  an  atmosphere
 being  created?  I  would  like  the  hon,
 members  to  think  over  this,  to  pon-
 der  over  it.  They  may  say  something
 to  those  of  us  in  the  Opposition  and
 some  of  us  this  side  may  say  some-
 thing  to  them.  But  every  one  of  us
 hag  got  only  a  neck  over  the  body
 It  things  go  that  way.  then  none  wil
 be  safe.  Any  one  can  be  murdered
 for  an  honest  expression  of  views,  for
 opposing  a  certain  thing  or  for  sup-
 porting  a  certain  thing.  My  hon.
 friend  has  said  something  about  CIA.
 He  wants  to  ridicule  it,  Does  he
 Yidicuje  the  President  Ford  of  USA
 who  has  openly  said,  ‘CIA  activities  in
 unsettling  governments  of  our  dislike
 may  not  be  discontinued.’?  Formally
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 Hhri  Bhogendra  Jha}
 the  President  of  the  mightiest  capita-
 Hst  power  in  the  worlg  has  firmly  said
 so.  That  is  the  only  background.  In
 our  country,  why  should  the  Samasti-
 pur  incident  take  place?  Uptil  now
 the  culprits  have  not  been  found  out,
 The  same  thing.  The  culprits  who
 got  President  Kennedy  murdered
 could  not  be  found  out.  That  is  the
 CIA  method.  The  culprit  who  mur-
 dered  Liaguat  Ali  Khan,  the  first
 Prime  Minister  of  Pakistan  could  not
 be  found  out,  In  Kennedy’s  case  the
 murderer  who  was  caught  was  mur-
 dered....

 MR,  DEPUTY  SPEAKER:  I  can
 understand  if  you  want  to  make  out
 the  case  that  the  CIA  has  a  hang  in
 this.

 SHRI  BHOGENDRA  JHA:  I  am
 coming  to  that.  There  is  a  method.
 ४  is  not  an  individual  case  if  anv
 one  smiles  at  it,  if  anyone  mocks  at
 it,  I  think  tomorrow  he  will  smile  or
 if  his  mocking  may  become  ture  true,
 I  will  be  very  happy.  But  the  condi-
 tions  are  different,  In  such  a  situa-
 tion  as  in  the  Samastipur  incident
 the  culprits  have  not  heen  found  out
 or  the  men  behind  them  have  not
 been  found  out,  it  is  because  the  CIA
 operates  on  a  bigger  scale,  not  firect-
 }y.  There  are  five  or  six  or  ten  chan-
 nels,  They  are  interconnected,  no-

 ;
 one  knewing  the  other  third  channel.

 In  such  a  situation,  here,  in  our
 country  recently  after  the  Samastipur
 incident,  we  have  seen  the  Allahabad
 court  incident  where  the  Prime  Minis-
 ter  had  gone,  Then,  there  was  the
 thidnight  assault  on  the  Vice-Chan-
 cellor.  Dr.  Shrima'l  himself  in  the
 Banaras  Hindu  University.  I  think
 there  the  identity  cannot  be  denied
 because  it  wag  led  by  men  who  were
 men  of  the  RSS.  In  that  case,  the
 identity  cannot  be  denied,

 MR.  DEPUTY  SPEAKER:  You  are
 discussing  violence  in  the  whole  coun-
 try  instend  df  the  Hmited  question
 here.  q
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 st  where  fam  (इलाहश्याब)  :

 बनारस  विश्वविद्यालय  के  बहस-चान्सलर

 मरते  मरते  बचे  है।  हम  चहरे  कि  इस
 बारे  में  यहां  फिर  से  बहुत  हो  q

 SHRI  BHOGENDRA  JHA:  I  am
 coming  to  the  limited  question.  In
 yeeterday’s  Indian  Express  there  is  a
 news  that’s  two-page  handwritten
 communication  received  today  at  the
 office  of  the  Praja  Neeti,  a  sister
 weekly...

 MR.  DEPUTY  SPEAKER:  That
 news  appeared  beneath  the  cartoon  of
 a  dog

 “Still  other  are  of  the  opinion
 a  news  that  a  two-page  handwritten
 communication  received  at  the  office
 of  the  Praja  Neeti,  a  sister  weekly
 publication  of  the  Indian  Express  des-
 cribed  the  attempt  on  the  hfe  of  Mr
 Justice  A  N  Ray,  Chref  Justice  of
 India,  as  the  beginning  of  an  armed
 revolution  in  the  country  That  is  in
 the  name  of  Akhil  Bharatiya  Sasastha
 Vidyarth;  Chatra  Yuva  Morcha,  I  do
 not  want  to  go  into  the  details  of  that.
 I  stmply  want  to  say  that  after  the
 Allahabad  court  incident  of  the  9th,
 the  daily  Motherland  gave  a  news
 item,  ‘What  would  she  do  if  the  High
 Court  decision  went  against  her?
 Would  she  file  an  appeal  jn  the  Sup-
 reme  Court  and  then  continue  as
 Prime  Minister?’  That  is  at  the  first
 page.

 को  राम  रतन  बर्मा  (बांदा)  इस
 से  वह  मतलब  निकलता  है  ।

 SHRI  BHOGENDRA  JHA:  On  the
 March  9th,  it  says  that  the  Prime
 Minister  may  lose  and  then  she  will
 continue  with  the  help  of  the  Supreme
 Court.  The  Supreme  Court  Chief
 Justice,  Mr.  Ray  how  he  was  appoint-
 eq  Chief  Justice—we  know  the  back-
 ground  and  the  dispute,  Suppose  any-
 one  honestly  belleveg  that  he  is  sup-
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 the  Chief  Justice  is  going  to  allow  her
 to  coutinue,  then  wny  cannot  I  do
 away  with  him?....  (Interruptions).  1
 think  those  who  are  smiling—we  pity
 for  them.  But  those  who  are  consti-
 ously  doing,  I  think,  are  playing  with
 the  fire,  All  the  murderers  have
 brougat  to  book  by  history  from  Hit-
 ler,  Mussolini  to  Lon  Nol  and  every-
 one  has  been  brought  to  book.  I
 think  in  India  also  these  forces  will
 not  succeed.  The  murderers  who  are
 playing  with  the  lives  of  the  people
 shall  not  be  tolerated,  In  our  country
 also,  murders  are  taking  place,  when
 the  Chief  Justice,  the  P.M..  Ministers
 and  many  of  our  leaders  are  there,
 against  whom  bombs  are  thrown
 ‘There  was  an  incident  in  my  resi-
 dence:  some  20  people  were  there  wha
 chased  them  and  they  ran  away,  leav-
 ing  one  bomb  unexploded.  I  don't
 want  to  say  such  about  these  things
 but  this  shows  the  sinister  designs  of
 some  forces.  well-directed  and  well-
 designed  cult  of  violence  which  is
 fully  politically  motivated.  I  would
 like  to  quote  what  is  stated  by
 Motherland  on  28  March.  It  says:

 “Many  in  the  capital  see  in  these
 mysterious  happenings  the  prepara-
 tion  of  a  ground  to  suspend  the
 Constitution  and,  establish  naked
 dictatorship  in  the  country,  They
 sce  in  these  incidents  Indira’s  coun-
 terpart  of  Hitler's  Reichstao,”

 Why  |  say  about  all  these  things  .
 because  I  want  to  give  the  political
 background  for  these  things  The
 background “ts  ‘that“stte  “will  continue
 as  Prime  Minister  even  after  the  High
 Court  verdict  goes  against  her  and
 that  the  Supreme  Court  will  come  in
 ang  help  her  in  this  regard,  This  is
 the  background.  Anyone  who  believes
 in  the  sayings  of  this  paper  will  natu-
 rally  believe  in  that  way  and  so  what
 I  demand  is  that  a  serious  notice  has
 kot  to  be  taken  by  this  House  about
 these  matters,  Today  it  is  attack  on
 Chief  Justice  cr  Prime  Minister
 tomorrow  it  may  be  some  others.
 My  friend  =Mr.  Semar  Guha
 referred  ta  the  call  of  total  revolution
 Biven  by  Mr.  J.P,  JP's  call  is  for
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 doing  away  with  the  electeg  legisla-
 tures,  forcing  legislators  to  resign,  by
 slapping  them,  forcibly  bringing  them
 out  from  taeir  residences  without
 touching  their  family  members.  These
 open  calls  create  a  mentality  of  vio-
 lence  m  innocent  young  minds  who
 follow  J,  P,  Narayan.

 SHRI  SAMAR  GUHA:  Jayaprakash
 Narayan  never  said  like  that.  It  is
 totally  wrong.

 HRI  BHOGENDRA  JHA:  My  point
 is  this,

 ओ  राम  बेंच  नीतू  (महाराजगंज)
 यह  बिल्कुल  ग़लत  है  t  वस्तुस्थिति  को

 ताइनमरोडइ  कर  रखा  जा  रहा  है।
 (व्यवधान)  समस्तीपुर  काड  में  जो  चार
 आ्रादमी  पकड़े  गये  है,  वे  चारो  इन  की  पार्टी,
 कम्युनिस्ट  पार्टी,  के  है;  है  ।  (व्यवधान  )

 SHRI  BHOGENDRA  JHA:  Sir,  I
 can  understand  protests  but  when  my
 friend  begins  protesting  too  much,  n
 becomes  suspicious.  Therefore,  in
 such  a  situation  we  have  to  see  what
 are  the  forces  which  are  operating  to
 create  suci  a  situation  in  the  country
 These  are  aj]  interconnected  The
 entry  of  the  Seventh  Fleet  in  the
 Indian  ocean  the  construction  of  Ame-
 Yican  military  base  in  Diego  Garcia
 and  the  other  places,  the  threatening
 Posture  against  us  in  the  west  by
 giving  arms  aid  to  Pakistan  and  in
 the  north,  inciting  the  Chogyal  ०
 Sikkim  to  create  trouble  for  us,  even
 by  going  to  UNO  etc.  have  all  to  be
 seen  in  this  larger  perspective  and
 the  underhang  methods  of  the  CIA
 and  its  agencies  jn  the  country  are  out
 to  destabilise  the  entire  system  in  our
 country  and  it  is  this  barkground
 which  we  have  to  take  into  account

 My  friend  Mr.  Jyotirmoy  Bosu  re-
 ferred  to  ome  accused  of  Gandhi  Mur-
 der  case  having  been  honoured  with
 Padma  Shri.

 So,  Sir,  we  have  to  do  away  with
 the  monopoly  and  to  fight  the  hoarders
 and  blackmarketeers.  Otherwise,  we
 will  only  be  the  victims  of  all  sorts
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 [Shri  Bhogendra  Jha}
 of  things,  Lastly,  I  want  to  warm
 those  forceds  who  are  trying  to  create
 conditiong  for  the  Fascist  Rule  nm
 India.  Our  people  and  Indian  tradi-
 tieng  wil]  not  permit  that  and  the
 people  will  face  that  beth  inside  the
 House  and  outside  this  House  We
 will  face  it,

 That  is  all  I  want  to  say

 MR.  DEPUTY-SPEAKER:  I  see  that
 the  Parliamentary  Affairs  Minister  is
 not  here  at  the  crucial  moment.  He
 has  sent  a  shp  to  me  winch,  I  think,
 is  very  legitimate.  But  ]  would  hke
 to  have  his  assistance  He  is  not  here.
 He  said  that  a  Jot  of  important  and
 urgent  business  is  there  Because  we
 are  adjourning  day  after  tomorrow,
 he  want,  to  fimsh  it.  Unfortunately,
 this  Nagaland  question  hag  also  come
 We  have  to  vote  the  budget  for  Naga-
 land  and  all  that.  There  iz  a  time-
 lumit  for  that  He  has  requested  that
 this  debate  should  be  concluded  by
 about  3  PM  The  matter  is  not  solved
 just  because  you  tell  the  Chair  or  re-
 quest  the  Chair,  You  do  not  tell  the
 Chair  but  you  request  the  Chair

 SHRI  S.  M  BANERJEE  There  are
 many  holidays.

 MR.  DEPUTY-SPEAKER  I  am  con-
 eerned  with  this  just  now  The  pro-
 blem  is  not  solved  just  by  making  @
 request  to  the  Chair.  I  would  lke
 you  to  cooperate  with  me  Now  the
 Minister  is  also  here,  I  would  like
 nm  to  cooperate  with  me  as  to  how
 this  has  t  be  done,  because,  I  do  not
 like  to  fight  with  Members  everytime
 That  is  not  my  duty  If  you  put  a
 very  narrow  timelimit,  I  have  got
 to  Aight  with  every  Member.  I  know
 that  a  Member  hag  only  five  minutes
 and  it  is  difficult  to  make  an  effective
 speech  written  that  time  And  yet
 one  of  my  best  speeches  in  this  House
 was  made  nly  seven  minutes.
 That  has  gone  on  record.  But,  I  find
 it  very  difficult  (Interruptions).  That
 way

 ee
 be  one  of  the  beat

 speeches  that  ever  been  made  in
 thie  Howse.

 here  i3  names  from  his  party  and
 even  if  I  give  five  minutes  to  each  of
 those  1  it  comeg  to  65  minutes.
 Now,  tell  me,  how  is  :t  possible’
 Every  Member  in  the  Opposition  too
 would  like  to  have  hig  say  naturally
 How  to  conclude  this  ty  3  P.M?  |
 would  like  to  know  that.  I  «do  not
 want  to  fight  with  every  Member
 But,  tell*me  what  should  I  do?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RAMA.
 IAH)  If  I  may  suggest,  although  five
 minutes  for  each  speaker  looks  too
 little,  considering  the  occasion  and
 the  number  of  Members  who  want  to
 speak  and  also  the  fact  that  urgent
 Government  work  has  to  be  finished
 day  after  tomorrow  being  a  non-official
 day,  this  debate  hag  been  rightly  in-
 terposed,  notwithstanding  all  the  in-
 conveniences,  I  still  suggest  that  each
 Member  may  take  only  five  minutes
 which  applies  to  both  ides  of  the
 House  ang  we  shall  close  this  debate
 at  4  PM.

 MR.  DEPUTY  SPEAKER  Let  us  try
 this  by  giving  five  minutes  to  each
 Member,  If  the  Members  from  the
 Congress  Party  cooperate,  it  would  be
 much  easier  for  me  to  do  that.

 श्री  स्वामी  ह्यानग्द  जी  (हमीरपुर)
 उपाध्यक्ष  महोदय,  मुझे  यह  कहना  है  कि  आज
 देश  में  हिसा  का  वातावरण  फैल  रहा  है  tT
 मैं  यह  तो  नहीं  कहेगा कि  हिसा  कोई  बुरी
 चीज  है  भर  रहिसा  बड़ी  पवित्र  चीज  है|
 देश  के  लिए  हिंसा की  जरूरत  पड़ी तो  स्प्रेज़
 को  यहा  से  उखाड़ने  के  लिए  हमारे  क्रान्ति-
 कारी  लोगों  ने  विदेश  से  सहायता  ली  1
 तो  सीधी  सीधी  बात है,  राज  विरोधी  लोग
 और  बार  गवर्मेट  की  नाते  करते  हैं  कौर
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 कहते  हैं  कि  इंदिरा  गांधी  को  किसी  हालत
 में  उखाड़ना  है।  तो  इन  लोगों  का  पूरा

 पंत  षड़यंत्र  है  कि  चाहे  हिसा  के  द्वारा  चाहे

 किसी  तरह  से  इस  गवर्तमेट को को  कमजोर  करो
 कौर  इंदिरा  गांधी  की  हत्या  करो,  फलां  की

 हत्या  करो,  यह  डरपोकपन  की  बात  करती

 हैं।  रही  जयप्रकाश  की  बात,  जयप्रकाश
 किसी  वक्‍त  बहुत  पूजा  के  पात  थे।  लेकिन
 राज  जयप्रकाश  की  वेश्या  पत्ती  हो  रही  है
 जिन का  कोई  उसूल  नहीं  है,  कोई  सिद्धान्त नही
 है।  उन  को  एक  नारद  मोह  जैसा

 हो  गया  है।  जैसे  नारद  को  बुढ़ापे में  व्याह
 करने  का  शौक  हो  गया  था  वैसे  ही  जयप्रकाश
 के  लगता  है  कि  आज  देश  के  प्रकार  तमाम
 राजनैतिक  पाटिल।  मरी  हुई  पड़ी  है,  उन
 सब  का  नेतृत्व  कर  के  खुद  कुछ  बनाना  चाहते
 हैं।  (व्यक्त,  न  )

 MR.  DEPUTY  SPEAKER:  What  J.
 P,  has  got  to  do  with  this!

 it  स्वामी  अ्रह्यातम्दजी  :  जिस  जनतंत्र
 का  गीत  ये  लोग  गाते  हैं,  उस  जनता  ने  तो
 इस  को  रगड़  कर  फेंक  दिया  है।  ब  ये
 सारी  पाटिया  जयप्रकाश  का  बहाना  लेकर
 सामने  कराना  चाहती  है।  मैं  कहता  हूं
 जय  प्रकाश  नारायण  कोई  पार्टी  बनाए,
 कोई  उसूल  बनाएं,  कोई  सिद्धान्त  बनाए
 कौर  जाएं  सामने,  चाहे  हिसा  से  चाहे  रहिसा
 सं।  हम  उन  का  मुकाबिला  करने  के  लिए
 तैयार  हैं  a  .......  (ध्यान)
 इल  लोगों  को  विदेशों  से  पैसा  मिलता  है.
 अमेरिका  से  पैसा  मिलता  है।  उन  से  [पैसा
 ले  कर  ये  देश  से  भराजकता  फैला  रहे  है  भौर
 कांग्रेस  के  खिलाफ  प्रचार  कर  रहे  है  ।.
 (स्थचयास) ...  ये  कहते  हैं  कि  गवर्नमेंट

 यह  सब  करवा  रहो  है,  इंदिरा  गांधी  करवा
 रही  हैं।  हम  हिसा  करना  चाहें  तो  क्या  हमा रे
 बास  बम  गोले  नहीं  हैं,  क्या  हमारे  पास
 ब्रुक  नहीं  हैं  जो  हम  किसी  गुंडे  से,

 किसी
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 आदमी  की  हत्या  कराना  रहेंगे,  ?  कांग्रेस
 क्यों  किसी  की  हत्या  करायेगी  ?  eee

 (व्यान)  कांग्रेस  कोई  मुर्दा  नही  है  ।

 (व्यवधान)  .ये  हमारे  नताशा  की  हत्या
 करना  चाहते  हैं।  में  समझते  हैं  कि  इंदिरा,
 गांधी  के  न  रहने  से  काग्रेस  कमजोर  हो  जारी,
 इन  में  फूट  पड  जायेगा  |  ये  एसी,
 हालत  पैदा  करना  चाहते  है।  फिर  अमेरिका
 कौर  दूसरे  देश  जो  इन  को  प्रश्नय  देते  हैं  उन  के

 लिए  ऐसी  हालत  पैदा  की  जायगी  कि  जिस  में

 बहू  हमारे  प्रजातंत्र  का  खून कर  देंगे  ।  मैं
 राजनैतिक  पार्टियों  को  प्रचार  करने  से  मन।

 नही  करता।  वें  करे  प्रचार।  मगर  यह
 जयप्रकाश  नारायन  तो  वेश्या  की  तरह  काम
 कर  रहे  हैं  जिन  का  कोई  घर वार  नहीं  t
 जिन  भ्रष्टाचारी  मंत्रियों  को  हम  ने  निकाल
 दिया  था  उन्हीं  मंत्रियों  को  उन्होंने  अ्रपने
 साथ  ले  लिया  है।  भ्रष्टाचारी  आदमियों
 को  साथ  ले  कर  कैसे  बह  भ्रष्टाचार  मिटाने की
 बात  करते  है  1  मैं  कहता  हूं  कि  जयप्रकाश
 को  पकड़  कर  के  जेल  मे  बन्द  कर  देना  चाहिए
 ौर  जो  पार्टियां  हिसा  फैलाएं,  जिन  के
 भाषणों  से  हिसा  फैले  उन  को  भी  क्‍यों  न  जेल
 में  बन्द  कर  दिया  जाय  ?  जब  प्रोग्रेस  थे
 तब  हम  ने  भी  हिसा  फैलाई,  हमले  भी  बम

 चलाए,  हम  मे  भी  पिस्तौल  चलाई  ।  मैं
 कहता  हू  झपने  गृह  मंत्री  से  कि  हमारे
 ललित  नारायण  मिश्र  मारे  गये,  क्‍यों  नहीं
 किसी  को  भ्र भी  तक  पड़ता  गया  ?  पकड़ने
 का  मतलब  यह  नही  है  कि  दस  आदमी  जिन्होने
 बस  फेंका हो  उन्हीं को  पकड़ना  है।  बल्कि
 जो  बैठे  बैठे  बदमाशी  करते  है,  यहा  उसको
 नगद  नारायण  शोर  क्‍या  क्‍या  नही  कहा,
 गन्दी  बातें  कही  गईं,  एक  महीने  तक  उन  के
 खिलाफ  वातावरण  ऐसा  पैदा  किया  गया,
 उस  वातावरण  से  भी  उन  की  ह॒त्या  हुई

 उपाध्यक्ष  महोदय  .  स्वामी  जी,  आपके
 पांच  मिनट  हों  गए  खत्म  करिए।
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 14.0  hrs.

 ft  cart  श्राह्मानन्वजी  :  मैं  झूमने

 गृह  मंत्री  से  कहता  चाहता  ह  हमारा
 गृह  मंत्रालय  क्‍या  करता  है  ?  हिन्दू
 मुसलमान दगे  होते  हैं।  हरिजनों पर  भयाना र
 होते  हैं,  गृह  मंत्रालय  क्‍या  करता  है  ?

 अगर उन  से  नहीं  चलता तो  मुझ  सौप  मैं
 दो  दिने  मे  ठीक  कर  दू।  इन  लोगो ंको  पकड़
 कर  रगड़  देना  चाहिए।  ये  कसे  गृह  मंत्री
 है  जो  प  तरह  की  कार्यवाहिया  को  सहन

 कर  रहे  है।  मैं  झपने  गृह  मंत्रालय  को  भी
 कहना  चाहता  हु--हमारे  मुख्य  न्यायाधीश  पर
 बन  फेंका  गया,  एंक्वायरी  हो  रही  है  यह
 शन्कवायरी  होती  रहेगी  और  जो  लांग  एसा
 काम  करते  हैं,  वें  करते  रहेंगे  1

 उपाध्यक्ष  जी,  मैं घ्राप  की  घण्टी  के  बाद
 कभी  नहीं  बोलता  हू,  आज  मैने  थोडी  भी

 घृष्टता  की  है  ।

 क्रि  राम  रतन  फार्मा  (बादा)  उठा-
 ध्यक्ष  जी,  पिछले  चार  वर्षो  से  देश  मे अराजकता

 गुण्डागर्दी  एवं  हत्या  की  राजनीति  चलाई
 जा  रही  है

 थी  पन्नालाल  बाकमाल  (गंगानगर)
 और  उसके  चलाने  वाले  श्राप  है  1

 शी  राम  रतन  वर्मा:  श्री ए०  एन०  t
 की  हत्या  का  प्रयास  जो  दिनाक  20  मार्च
 I975  को  हुमा,  उन  राजनीतिक  हत्याओं  की

 'एक  कड़ी  हैं  ।  मैंने  बहुत  से  सदस्या  की  बाते

 यहां  सुनी  है  ।  उपाध्यक्ष  जी  यह  वात  भी
 यहा  उठाई  गई  कि  भारतवर्ष  के  सुप्रीम  कोर्ट
 के  श्री  जस्टिस  की  हत्या  से किस  को  फायदा
 मिल  संकता  था  और  श्री  बताया  रवि  ने
 मदरलैप्ड  को  कोट  करते  हुए  बतलाया  कि
 मदरलैष्ड  में  यह  समाचार  छपा  है  कि  अगर
 श्रीमती  इन्दिरा  गाड़ी  इलैक्शन  पट  शन  में

 इलाहाबाद  में  हार  गई  तो  उस  के  बाद  क्‍या

 होगा  ?  उन्होने  यह  भी  कहा  कि  सम्भव  है

 कि  इस  तरह  के  कार्यों  से  उन  लोगों  को  जो  इस
 तरह  की  बातो  को  मानते  हैं,  उप  को  प्रोत्साहन
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 मिला  हो  कि  वे  चीफ  जस्टिस  राय  की  हत्या
 करने  के  लिए  बम  फेंके।  लेकिन,  उपाध्यक्ष
 जी,  इन  बातो  मे  कोई  वन  नहीं  है  ।  हम
 काफ़ी  दिनो  से  देख  रह ेहैं  कि  पे,  जो  सरकार
 चलते  हैं,  शौर  जो  इन  की  पूछ  से  ब्लू  हैं--
 ये  दोनो  मिल  कर  देश  मे  इस  तरह  का  वातावरण
 पैदा  कर  रहे  हैं  जिस  से  कि  कल  देश  मे  एक
 पार्टी  राज्य  डी  जाय,  डिक्टेटरशिप  कायम

 हो  जाय  ।

 शी  एस०  एम०  बनर्जी  (कानपुर)
 क्या  समक्ष  हैं  वाह

 श्री  राम  रतन  हर्षा :  उपाध्यक्ष  जी
 आप  को  याद  होगा  कि  जब  श्री  राय  चीफ
 जस्टिस  हुए  थे  उस  समय  यहा  पर  कमिटेड

 जुडिशियरी  की  बात  बाई  थी  ।  ड्राप  का
 यह  भी  याद  होगा--प्रभी  कुछ  दिन  पहने
 गनी  शशिभूषण  ने  शेख  ड्रामें  गणक  बयान  दिया
 था  कि  इस  देश  में  लिमिटेड  डिक्टेटरशिय  वी
 झ्रावश्यकता  है।  आखिर  ये  सब  बयान  कसि

 लिए  जाते  है  क्‍या  न  से  यह  इमरान  नहीं
 होता  है,  क्‍या  इन  से  यह  दिला  नहीं  मिलती
 कि  हमारे  देश  का  शासन  चलाने  वाले  देश
 को  किधर  ले  “ना  चाहते  है  |

 श्री मनु,  मैं  इस  सम्बन्ध  में  दो-तीन

 उदाहरण  देना  चाहता  ह--मिलन  दिना
 नागर वाला  काण्ड  हुमा

 उपाध्यक्ष  महोदय  वह  केस  हो  चुका
 है

 st  राम  रतन  शाखा:.  उस  के  पीछे  कौन

 था--मैं  इतना  ही  बतलाना  चाहता  Z|
 ये  हत्यारे  क्यों  को  जाती  हैं  किम  तरह
 करते  हैं  कौर  किस  तरह  से  छिपाते  हैं--
 राज  तक  उन  के  ऊपर  बहु  कोई  प्रकाश  नहा
 डाला  गया  t  मा गर वाला  मारा  TT—

 किस  ने  मारा  कुछ  पता  नहीं।  सच  हो  रही
 थी  जाच  उग्रश्षिकारी  की  ह्त्या  की  नई

 उस  का  मी  पता  नहीं  ।  प्रसिद्ध  लाइसेंस



 1
 श्र  Shri  A.  N.  Ray  (Dise.)

 स्कैंडल  केस  मे  जो  पॉंडिचेरी  का  मामला

 था  उस  में  ज  च  कर  रहे  भ्रमणकारी  की  हत्या
 की  गई--उस  का  भी  पता  तही  -  समस्तीपुर
 बम  काण्ड  हुआ  जिस  में  हमारे  भ्रादरणय
 रेल  मंत्री  श्री  ललित  नारायन  मिशन की हत्या की  हत्या

 हुई--उस  का  भी  राज  तक  पता  नहीं  कि
 किस  ने  हत्या  की।  ये  लोग  सरकार  चलाते
 हैं  बा  क्या  करते  है--  को  किसी  चीज  का

 पल  नही  है।  अभी  कुछ  दिन  पहले  समाचार
 पत्तों  मे  हम  ने  पढ़े।  था--समस्तीपुर  काड
 में  कम्यूनिस्ट  पार्टी  के  कुछ  आदमी  थे
 उस  में  जो  आदमी  पके  गा  थे  उन  क  बारे

 उपाध्यक्ष  महोदय  शर्माजी  श्राप  क
 5  मिनट  परे  हो  रहे  है  1

 मी io  एम०  बनर्जी:  आप  को
 पहले  बन लाना  चाहिए  भरा  कि  किस  4  पी
 कौन  है।

 शी  राम  रतन  शर्मा  :  मै  वही  बतला
 रहा  था  4  श्री  मिल  की  हत्या,  «।  अभी
 तक  कोई  सुराग  नहीं  लगा  1  प्राखिर  किस
 ने  हत्या  की  कोन  हत्या  करवाता  हैं  इस
 केपी  कौन  है।  जो  सरकार  चलाते  है
 क्या  बह  उन  का  कांस्य  नहीं  था  कि  देश
 में  इस  तरह  का  वातावरण  बनाये  ताकि
 हत्या  करने  कालो  को  बम  फेंकने  बाल।  को
 कस  तरह  का  अ्रपराध  करते  वालों  को  कही

 गेई  पना हन मिले ले  मिले  ।  क्‍या  आज  लोगों को
 राजनीतिक  पनाह  नहीं  दी  जाती  है  ?

 क्या यह  सही  नहीं  है  कि  जो  शासन मे  बैठ  है
 उन  के  अमित  पर  ये  सब  हत्यारे  होती  है?
 प्रिये  लिए  रास्ता  साक  किया  जाता  है  ताकि
 उन  के  पर  जो  कीचड़  उछलने  बाली  है  वह
 न  ज््छ्ले  शौर  वे  जिस  तरफ  देश  को  ले  जाना

 चाहत ेहैं  उधर  ले  जा  सके  |

 उपाध्यक्ष जी  उस  दिन  20  आना  की
 धरना  में  ग्रह  |  लोगों  मे  माना  है  कि  वह
 दशी  चप्पल  छोड़  कर  धागा  कौर  राज
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 ता०  24  है--गया  हुआ  ?  घटना  के  दूसरे
 दिन  हमारे  गृह  पत्नी  जी  ने  एक  स्टेटमेन्ट  भा
 दिया  कौर  कहा  कि  दो-तीन  दिन  में  वे  घटना
 पर  ज्यादा  प्रकाश  डाल  सकेंगे  और  हो  सकता
 है  कि  तब  तक  भप्रभियुक्त  पकड़  भी  लिये  जाय  ।
 मैं  जानना  चाहता  इन  चार  दिनो  के
 बीच  वह  अभियुक्त  कहा  गया  क्या  दिल्ली
 छोड  कर  चला  गया  उस  को  क्यो  नहीं  पकड़ा
 गया  ?  क्या  गृह  मन्नी  जी  ने  उस  को  गिरफ्तार
 करवाते  का  प्रयत्न  किया  है  ताकि  सम्पूर्ण
 घटना  पर  जो  काले  बादल  मडरा  रहे  है  ये
 साफ  हो  सके  आप  इन  को  कहते  है  ये  आप
 को  कहते  है  लेकिन  इस  घटना  के  पीछे  कौन
 है  असल  बात  जानने  के  लिए  उस  को  सामने
 क्यों  नहीं  लाया  जाता  उस  को  क्‍यों  नहीं  पकड़ा
 गया  ?  यह  बात  सही  नहीं  है--जैसा
 मेरे  दोस्त  बाया लार  रवि  कह  रहे  थ  कि  किसी
 पार्टी  ने  आउट-आफ-फस्ट्रशन  यह.  काम
 कराया  है।  यह  सुनियोजित  पंडित  है  जाप

 बूझ  कर  देश  में  भय  का  वाला  +रण  पैदा  करने
 के  लिए  शौर  अपने  रास्ते  से  उन  लोगो
 को  हटाने  क॑  लिए  किया  गया  है  जो  बाधक
 है  जो  किसी  तरह  मे  उन  ०  रास्ते  मे  रुकावट
 डाल  सकते  हैं।  यह  जानबूझ  कर  सरकार
 का  और  सरकार  की  साथी  जो  पार्टी  है  उन
 का  सुनियोजित  षड़यत्न  है  जिन  के  हिसाब  से

 कह  सब  हो  रहा  है।  एक  दलीय  शासन
 प्रणाली  लाने  एवं  प्रजातन्त्र  को  समाप्त
 करते  और  डाक्टर  शिप  लाने  की  साजिश

 है  भारतीय  कम्यूनिस्ट  पार्टी  शौर  शासक  दल
 सब  इस  में  मिले  हुए  है

 at  एस०  एम  बनर्जी  जो  चप्पल
 मिली  है  वह  इन  को  सुनाई  जाय  ताकि  यह  पता

 लगा  सके  I

 sit  राम  रतन  शर्मा  :  मेरे  दोस्त  चप्पल

 की  भाषा  बहुत  समझते  है।  इन  को  सीधी

 सादी  बात  से  नहीं  समस्या  जा  सकता  है  t

 देश  मे  कुछ  लोग  है  जो  भाषा  दूसरी  समझते

 है।  देश  उन  को  उस  भाषा  में  जरूर  सिरसा-

 मेरा  झर  उसी  भाषा  ने  जवाब  दिया  जायगा
 ee

 4
 के
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 [  श्रीराम  रतन  शर्मा  ]
 मेरे  दोस्त यह  न  समझें इस  देश  में  उन  को

 कोई  जवाब  देने  वाला  नहीं  है  -  यह  लोग
 क्रि  जयप्रकाश  नारायण  के  प्रान्दोलन  को

 कंबल  बदनाम  करने  की  कोशिश  करते  हैं
 उस  आन्दोलन  को  कालिख  लगाते  की  कोशिश

 करते  हैं।  समय  बतायेगा  कि  कौन  गलत  है
 और  कौन  सही  माग  पर  है।

 समस्तीपुर  बम  काड  क  बाद  जो  घटनाये

 हुईं.....

 उपाध्यक्ष  महिला  :  प्री  आप  खत्म

 कीजिए  |

 श्री  राम  रतन  फार्मा:  श्री  गोविन्द
 मिश्रा  जो  इलाहाबाद  हाई  कोट  मे  पकड़ा
 गया.  ,  ७

 MR.  DEPUTY  SPEAKER.  You  have
 already  asked  the  auestion:  why  have
 you  not  been  able  to  apprehend  the
 culprit?  Is  he  still  in  Delhi?

 श्री  राम  रतन  बर्मा:  श्री  गोविन्द
 किता  ने  जो  बयान  दिया  है  कि  वह  काग्रेस
 कायकर्ता  हु  फ्लोर  हरदम  ग्र पनी  सुरक्षा  के

 लिए  पिस्तौल  रख  it  ह  इससे  स्पष्ट  है  कि
 शासक  दल  सस्तेपन  पर  उतर  आया  है  1
 इस  तरह  का  जो  चीप  वातावरण  बनाते  है
 वह  भ्रच्छा  नहीं  है।  इसी  तरह  से  भूतपूर्व
 कांग्रेस  झष्यक्ष  के  घर  मे  भी  एक  नकली  बम
 मिला।  तो  इन  सब  बातो  से  पता  चलता  है  कि

 यह  एक  साजिश  की  जा  रही  है  ताकि

 'ुकतंत्रीय  शासन  प्रणाली  देश  में  ला  सके  ।
 प्रधान  मंत्री  और  सी०  पी०  आई  से  मिल  कर
 तथा  के०  जी०  बी०  की  सहायता  से  जिस
 वातावरण  को  बताने  की  भाप  कोशिश  कर

 रह ेहैं  यह  बहुत  ही  घृणित  साजिश  है  t

 wer  में  चूंकि  भाप  कण्ठी  बजा  है हैं,  मैं
 इतना  ही  कहुंगा  कि  हम  इस  घटना  का  पूरी
 तरह से  विरोध  करते  हैं।  यह  बटना  दुर्भाग्यपूर्ण
 है  और  मैं  मंत्री  महोदय  से  निवेदन  करता
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 हूं।  कि  अथर  कोई  |  तरह  के  कल् पद  हैं
 तो  उन  को  जल्दी  से  जल्दी  गिरफ्तार  किया
 जाय  ताकि  वेश  के  सामने  जो  दुशचिन्तायें

 हैं  वह  खत्म  हों  ।

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  While  giving  his  consent
 to  the  discussion  yesterday,  the  Spea-
 ker  had  said  that  this  is  not  the  con-
 cern  of  only  one  party  but  a  national
 concern,  because  the  highest  person  iD
 our  judiciary  has  been  attacked,  and
 it  should  be  the  concern  of  everyone
 of  us  here,  to  whichever  political  party
 he  belongs,  to  raise  the  debate  to  a
 higher  level  and  go  into  the  facts
 which  are  helping  such  furceg  who  he-
 heve  in  violence  tp  resort  to  such
 methods.

 A  few  years  back,  a  Supreme  Court
 Judge,  Shri  Grover,  wag  also  attacked,
 but  the  Chief  Justice,  Shri  Hidayatul-
 lah,  came  to  his  rescue.  Here  some
 political  parties  seem  to  take  a  sadis-
 tic  pleasure  in  taking  advantage  ot
 this  discussion  and  resertmg  to  mud-
 slinging  and  character  assassination
 If  you  want  to  achieve  our  objective
 of  highlighting  the  dangers  invojve‘l
 in  this  incident  and  our  anxiety  to
 see  that  parliamentary  democracy  is
 well-established  and  the  rule  of  law
 prevails  in  thig  country,  we  have  to
 eschey  our  political  precilictions,  in-
 dividual  likes  and  dislikes,  and  give  a
 constructive  ideas  and  suggestions  for
 Government  to  act  upon,  More  than
 any  other  political  party,  the  Congress
 Party  has  got  vested  interest  for
 maintaining  law  and  order  and  stabi-
 hty  in  this  country.  To  say  that  the
 Congress  Party  and  the  Government

 This  and  the  incident  at  Allaha-
 bad  when  our  Prime  Minister  was
 giving  evidence  go  to  show  that  there

 forces  In  this  country  who  wont
 Plunge  this  country  into  anarchy

 chaog  and  get  the  maximum
 it,  thus  ruining  the  eco-
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 national  newspapers  we  had  been
 reading  about  the  exploits  of  the  CIA.
 Even  their  own  papers,  the  American

 are  coming  out  with
 startling  revelations  how  Governments
 had  been  overthrown  and  what  the
 CLA  was  capable  of  doing.  It  is  no
 wonder  if  the  CIA  had  spread  its
 tentacies  in  our  country.  They  do  not
 want  to  see  the  biggest  democracy  in
 this  country  under  the  leadersmp  vl
 Indira  Gandhi  to  prosper  and  prove
 to  be  the  bastion  of  democratic  cle-
 ments  in  developing  countries,  They
 want  to  destroy  the  very  base  of  it.
 3  only  warn  the  Opposition  Members
 not  to  fall  a  prey  to  their  machina-
 lions  and  try  to  take  political  edvant-
 age.  When  parliamentary  democracy
 is  faced  with  several  challenges,  it  is
 our  duty  irrespective  of  party  affilia-
 lions  to  maintain  parhamentary
 democracy  and  political  stability  at
 any  cost.

 There  is  one  disturbing  factor.
 There  is  growing  discoulentment;  the
 economic  situation  is  there;  there  75
 the  unemployment  problem.  l  was
 attracted  when  Bhogendra  Jha  was
 analysing  the  reasons.  To  a  great
 extent  it  is  true.  The  present  econo.
 mic  structure  in  our  country  has  given
 tise  to  distortions  and  economic  un-
 Test.  Even  today  we  are  mot  able  to
 help  the  under  privileged,  oppressed
 and  depressed,  especially  the  Harijans
 when  they  are  being  harrassed.  How
 ls  the  society  going  to  give  a  sense
 of  security  to  the  common  man?  We
 are  under  an  octopus  hold  of  certain
 ‘apitalist  elements  who  are  trying  to

 ard
 the  blood  of  this  country.  Un-

 *roblem  difficulties  will  be  there.  I

 re
 not  to  the  total  revolution  which

 if
 envisages  but  a  total  revulution

 bo
 the  society  by  getting  rid  of  the

 tata
 and  capitalist  elements,  ४80

 ७  al  uty  @f  opportunity  ts  given
 ~  ai  Then  only  we  will  be  able only  we  will  be  able  to

 “Shri  4,  के,  Ray  (Disc.)
 do  that,  JP  is  a  respected  leader
 and  I  do  not  want  to  attribute  any
 personal  motives  to  him.  In  _  the
 stand  he  has  taken,  he  is  encourag-

 ed  by  the  fascist  forces  in  the  coun-
 try.

 SHRI  SAMAR  GUHA:  Absolutely
 wrong  and  a  lie.

 SHRI  P.  VENKATASUBBALAH:
 It  shows  the  desperate  position  of  the
 Opposition  Parties.  The  Sarvodya
 leader  is  being  used  as  a  camouflage
 by  them,

 MR.  DEPUTY-SPEAKER:  I  thought
 of  paying  you  g  compliment  at  the
 end  of  your  speech  for  the  cool  rea-
 sonableness  you  have  brought  to  the
 debate  but  now  you  are  espoiling  all
 that

 SHRI  P.  VENKATASUBBAIAH:  I
 am  not  spoiling.

 MR.  DEPUTY-SPEAKER:  Please
 conclude  now.

 SHRI  P.  VENKATASUBBAIAH:  Ip
 the  end  I  may  say  that  it  is  most  un-
 fortunate  that  an  attempt  has  been
 made  on  the  Chief  Justice  with  whom
 I  have  only  a  nodding  acquaintance
 because  we  often  meet  when  we  go
 for  a  walk.  It  is  not  against  a  person
 as  such,  but  against  the  system  that
 this  attempt  has  been  made.  So,  I
 appeal  to  the  Home  Minister  fo  see
 that  he  reorganises  the  entire  set  uP
 so  that  such  things  do  not  gecur,  to
 see  that  he  takes  appropriate  and
 speedy  action  to  stop  guch  incidents.

 SHRI  8.  M.  BANERJEE;  The  Chiet
 Justice  going  for  a  walk  should  not
 form  part  of  the  proceedings,  because
 it  will  go  to  the  press  and  people  will
 come  to  know  about  it!

 MR.  DEPUTY-SPEAKER:  Now  he
 will  not  go  for  a  walk!

 *SHRI  J.  MATHA  GOWDER  (Nil-
 giris).  Mr.  Deputy  Speaker,  Sir,  on
 behalf  of  my  party,  the  Dravida  Mun-
 netra  Kazhagam,  I  asgociate  mvselt
 in  condemning  the  violent  attempt  on

 “The  original  speech  was  delivered  in  Tamil.
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 the  life  of  the  Chief  Justice  of  the
 Bupreme  Court,  Shri  A  N.  Ray.

 Sir,  I  take  thig  opportunity  to  men-
 tien  that  in  a  democracy  violence  has
 no  place.  Democracy  means  delibe.
 ration,  discussion  ang  consensus  V0-
 fence  {s  antithesis  to  democracy.
 Naturally,  all  the  peonle  who  have
 faith  in  democratic  government  should
 and  would  condemn  the  spread  of  vio-
 lence  in  our  country  which  is  known
 as  the  largest  democracy  in  the  world.

 The  three  pillars  of  democracy  are:
 Legislature,  Executive  and  Judiciary.
 If  anyone  of  these  three  pillars  Is
 brought  down,  then  democracy  col.
 lapses.  The  Court  is  the  temple  of
 justice.  Any  dispute  that  arises  is  not
 settled  throuh  violence.  it  is  taken  to
 the  Court  for  an  amicable  ang  peace.
 ful  settlement,  In  ths  case,  the  chief
 man  of  the  highest  jlace  of  Justice
 has  been  threatened.  If  this  is  going
 to  be  the  trend,  how  can  you  expect
 Justice  to  hold  the  balance  of  life?

 Sir,  violence  does  not  solve  any  pro-
 blem;  in  fact.  it  breeds  many  other
 problems.  Democracy  and  political
 parties  are  concomitent  and  one
 cannot  exist  without  the  other,  No
 political  party,  whether  it  is  the  ruling
 Party  or  the  opposition  party,  will  be
 able  to  achieve  anything  concrete  by
 conniving  at  violence  or  by  encourag-
 ing  violence.  I  would  hke  to  say
 categorically  that  for  their  very  sur-
 vival  the  Opposition  Parties  will  not
 abet  violence.  It  is  a  futile  effort  on
 the  part  of  the  ruling  party  to  abuse
 the  Opposition  Parties  of  trying  to
 spread  a  chmate  of  violence  ii  the
 country  and  also  to  fish  in  the  trou.
 bled  waters.  After  the  next  elections,
 the  present  ruling  party  may  become
 an  Opposition  Party  and  one  of  the
 precent  Opposition  Parties  may  be.
 come  the  ruling  party,  I  would  lke
 to  ask  of  the  ruling  party  how  they
 would  feel  if  the  ruling  party  at  that
 time  accused  the  Opposition  of  having
 tried  to  spread  violence  in  the  count-
 ry.  I  woulg  only  say  that  it  does  not
 behove  the  ruling  party  to  find  a
 scape.goat  in  the  Opposition  party  for
 its  failure  to  contain  the  growing
 violence  in  the  country.

 Here,  in  the  browd  day-light,  on
 road  busting  with  traffic,  two  hand-
 grenades  were  thrown  at  the  car  ot
 the  Chief  Judéfice,*  Even  the  pins  at
 the  top  of  the  grewades  had  been  re-
 moved.  The  car  was  not  moving  be-
 cause  of  the  red-light  at  the  traffic
 point.  It  is  strange  that  the  culprit
 who  threw  the  gremadeg  could  not  be
 caught.  The  man  involved  in  this
 violence  wag  not  an  ordinary  man;  he
 was  the  Chief  Justice  of  the  Supreme
 Court.  Yet  the  Police  from  the  ad-
 jacent  Police  Station  took  its  own
 time,  The  sluggisnness  on  the  part  ol
 the  FPolice  hag  been  proved  by  75
 helplessness  in  catching  the  culprit.

 This  is  not  a  solitary  instance  of  the
 inefficient  and  ineffective  functioning
 of  the  security  people.  The  Police
 has  not  yet  been  able  to  solve  the
 mysterious  death  of  Nagarwala  who
 was  involved  in  stealing  many  lekhs
 of  rupees,  The  Police  has  not  yet
 been  able  to  catch  the  sulpnt  who
 was  responsible  for  the  death  of  Shr
 Chopra,  the  Collector  of  Daman,  7
 broad  day-light  on  a  busy  road.  The
 culprit  whose  reckless  driving  killed
 one  Ranganathan,  a  C.BI.  Official  on
 one  of  the  pusy  thorough  fares  of  the
 Capital,  has  not  yet  been  traced.  The
 security  staff  has  not  yet  been  able  to
 trace  out  the  culprits  who  killed  the
 high  police  officials  in  Mizoram.

 I  have  narrated  these  instances  to
 show  the  inefficient  menagement  of
 the  security  of  our  country  and  of  our
 Officials  and  leaders.  Does  this  reé-
 dound  to  the  credit  of  this  Govern-
 ment  that  the  investigations  against
 such  dastardly  crimes  should  take such  a  ong  time  for  completion
 Does  it  go  to  the  credit  of  the  Police
 Department,  on  whorn  crores  of  rupees
 are  being  spent,  that  they  should  take
 such  a  long  time  im  tracing  out  the
 culprits?  I  would  also  like  to  know
 whether  this  kind  of  inordinate  delay
 in  catching  the  culprits  ig  not  an  in-

 lence.  {  wonder  what  are  the  hurdles
 and  roadblocks  that  stand  in  the  way
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 In  these  circumstances,  if  the  ruling
 party  members  try  to  attribute  politi-
 cal  motives  or  if  they  try  to  make
 political  capital  out  of  this  violence
 by  blaming  the  Opposition  Parties  in
 the  country,  they  are  only  trying  oe
 hide  their  Government's  inaptitude.
 They  do  not  seem  to  stop  at  that.  For
 example,  Shri  Vayalar  Ravi  :eferred
 to  D.M.K,  Governmeat  in  Tamil
 Nadu.

 MR.  ODEPUTY-SPEAKER:  You
 have  made  a  very  effective  speech;
 you  have  given  relevant  points.  Don't
 go  into  that.  I  have  ruled  it  out  of
 order.  Why  pay  attention  to  that?

 SHRI  J.  MATHA  GOWDER:  If
 you  rule  out  of  order  the  speeches  of
 all  the  ruling  party  members,  it  would
 be  better.

 MR.  DEPUTY-SPEAKER:  What
 Ravi  said  about  the  D.M.K.  Govern-
 ment,  I  have  ruled  out  of  order,  You
 need  not  refer  to  it.

 SHRI  J.  MATHA  GOWDER:  I
 only  say  that  the  ruling  party  mem-
 bers  should  not  find  scape-goats  in
 the  Opposition  for  the  failure  of  their
 Government  in  putting  an  end  to  vio-
 lence  in  the  country.

 MR,  DEPUTY-SPEAKER:  Don't
 spoil  your  good  speech.  You  have
 made  a  very  efficient  speech.  Please
 conclude

 SHRI  J.  MATHA  GOWDER:  I
 Would  conclude  by  saying  that  ‘Might
 ery  not  right’  in  a  democracy  and  de-
 Mocracy  cannot  survive  in  an  atmos-
 Phere  of  vinlence;  without  democracy
 BO  political  parties  can  survive;  hence
 Do  political  party  will  encourage  vio-
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 SHRI  VASANT  SATHE  (Akola):
 Sir,  today’s  debate,  aa  everyone  has
 been  pointing  out,  raises  the  issue  not
 only  of  the  attempted  attack  on  the
 Chief  Justice  but  what  is  more  a  mat-
 ter  of  anxiety  is  the  climate  of  vio-
 lence  that  is  being  generated,  from
 which  this  attack  was  the  result.  Un-
 fortunately,  an  effort  is  made  even  to
 ridicule  the  security  arrangements
 and  lower  the  gravity  of  this  matter,
 by  giving  it  a  twist,  I  will  just  quote
 some  portions  of  the  editorial  which
 appeared  in  Motherland,  dated  22nd
 March,  which  is  the  organ  of  an  im-
 portant  political  party:

 “Security  in  Danger—The  appa-
 rent  attempt  on  the  life  of  Chief
 Justice  Ray  will  shock  and  surprise
 everybody.  Many  will  see  it  as  only
 the  latest  in  a  Jine  of  mysterious  in-
 cidents,  all  of  them  had  suspicious
 birth  marks,

 It  is  for  the  Government  to  say
 whether  it  is  all  that  incompetent
 or  it  had  closely  staged  these  stunts
 with  ulterior  motives.  But  the  way
 Government  is  exploiting  these  in-
 cidents  through  its  monopoly  radio
 and  TV  gives  a  distinct  impression
 that  the  incidents  are  stage-man-
 aged.”
 In  para  6  it  is  said;

 ‘Tt  would  seem  that  this  Govern-
 ment  will  stop  at  nothing,  literally
 nothing,  to  parpetuate  itself  in  po-
 wer  and  to  prevent  the  opposition
 from  ever  coming  to  power  through
 the  ballot  box  The  prospect  is
 as  chilling  as  it  is  challenging”
 This  editorial  speaks  for  itself.  What

 is  the  challenge?  If  the  editorial  of
 an  organ  representing,  voicing.  the
 views  of  a  very  important  political
 force  in  the  country  is  to  say  that  it
 is  not  possible  for  the  opposition  to
 come  to  power  through  the  ballot  box,
 then  the  conclusion  is  that  the  only
 way  to  come  to  power  is  by  methods
 other  than  the  ballot  box;  if  it  is  not
 the  ballot  box,  then,  naturally,  it  is
 the  bullet  or  the  grenade.  If  this  is
 the  line  of  thinking  of  an  important
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 political  force,  which  has  a  disciplined
 but  fanatic  followers,  and  if
 start  believing  that  this  is  the  only
 course  open  to  them,  then  what  will
 be  the  situation  in  the  country?  There
 is  yet  another  editorial.

 MR.  DEPUTY-SPEAKER:  Mbo-
 therland  again?

 SHRI  VASANT  SATHE:  Yes.

 MR,  DEPUTY-SPEAKER:  It
 looks  Motherland  has  muscleq  the
 Chief  Justice  out.

 SHRI  VASANT  SATHE:  It  seems
 80.  To  them,  even  the  attempt  on
 the  life  of  the  Chief  Justice  is  a
 stunt.  They  say  in  another  editorial
 under  the  heading  “Right  to  Disobey”
 —I  will  not  quote  any  more—

 SHRI  DINEN  BHATTACHARYYA:
 If  you  quote  that  too  often  they,  will
 get  wide  publicity.

 SHRI  VASANT  SATHE-  I  do  not
 care  whether  they  gct  publicity  or
 not

 The  editorial  suys:

 “Nor  need  the  Red  Qucen  be
 shockesi  by  anybody's  refusal  to

 obey  illegal  orders.  All  Government
 ws  a  compact  between  the  people
 and  the  Government,  and  a  Govern-
 ment  which  fails  the  people  can
 always  be  disowned  by  them.  Regi-
 cide—the  death  of  a  tyrannical  king
 has,  therefore,  been  recognised  right
 by  people  throughout  history.”

 This  is  the  advocacy  that  is  being
 done  in  the  country  by  a  section  of
 responsible  people,  politically-orient-
 ed  people.

 ०  लक्ष्मीनारायण  पाचि  (गाजीपुर):
 सम्पादक  के  अपने  विचार  हो  सकते  हैं।  यह
 बाप  कैसे कह  सकते  हैं  कि  चिपका  के  ये विचार

 हैं?  इस  पर  जरा  गंभीरता  से  सोचिये
 फ़िर  बोलिए  |

 on  Life  of,
 Shri  A.  क  Ray  “(Dise.)

 =

 MR.’  DEPUTY-SPEAKER:  Leave
 Motherland  out.  Come  to  the  subject
 of  the  Chiag

 PROF.  MADHU  DANDAVATE:  Iz
 a  discussion  on  Motherland  not  per-
 miésible?

 MR.  DEPUTY-SPEAKER:  Give
 notice  of  a  motion;  it  would  be  consi-
 dered.

 SHRI  मं,  K.L.  BHAGAT  (East
 Delhi):  I  gave  notice  of  it  under
 rule  377,  it  was  not  allowed.  Incite

 ment  for  murder  of  the  Prime  Minis-
 ter  is  a  very  serious  thing,  Even
 though  I  gave  notice,  permission  was
 not  given  for  the  last  ten  days,  In
 this  very  article  there  is  incitement
 against  the  Prime  Minister,  which
 Shri  Sathe  is  not  reading  There  35
 very  much  more  in  this  article.  I  am
 going  to  comment  on  it

 SHRI  VASANT  SATHE:  Ag  far
 as  the  Chief  Justice  is  concerned,  i;  is
 pointed  out,  and  this  is  directly  rele-
 vant:

 “The  fact  that  the  grenades  did
 not  explode  perhaps  because  they

 were  too  old  =  ancl  theretore,  cone
 bad  would  suggest  that  the  thrower
 and  his  god-fathers  knew  them  to
 be  inoperative.  Had  they  wanted  to

 lull  Shri  Ray,  they  would  have
 made  sure  with  their  weapons  It
 would  seem  that  the  grenades  were
 thrown  to  create  a  climate  of  vio-
 lence  and  scare  away  the  law-
 abiding  citizens  from  any  resistance
 to  the  Government.”

 MR,  DEPUTY  SPEAKER:  Now,
 come  to  your  conclusion,  What  do  you
 want  to  conclude  from  all  this?

 SHRI  VASANT  SATHE:  I  leave
 it  to  the  sense  of  the  House  to  under-
 stand  the  gravity  of  this  thing.  I  have
 quoted  Motherland,  If  those  who  share
 the  opinion  also  feel  the  same  w2Y,
 then  we  can  understand  what  the  98-
 riousness  of  the  situation  is,  About
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 easily  appreciate  the  seriousness  of  हैं  कि  बहू  छूट  गया  है  ?  गम्भीरता  के
 the  climate  of  vislenee  agains}  prom!-  साथ  जब  एक  गम्भीर  विषय  पर  चर्चा  नहीं ment  leaders  of  this  country.  This  we  .
 must  eschew.  That  is  all  I  have  ta  होती  है  तो  मुझे  तो  हसी  कराती  है।  माननीय

 oy:  श्री  पीलू  मोद।  इलाहाबाद  यूनिवर्सिटी  में

 श्री  जनेश्वर  मिश्र  :  श्री  ब्रह्म नन्द  रेडी
 साहब  चले  गये  हैं।  मैं  उनकी  तारीफ़  करना

 चाहता  हूं।  उनके  महकमे  ते  बड़ी  मेहनत
 की  है  और  तीन  चार  दिन  तक  मेहनत  करने

 के  बाद  यह  पता  लगाया  है  कि  जो  हैड  गाने
 सर्वोच्च  न्यायालय  के  मुख्य  न्यायाधीश  पर
 स्केंके  गए  वे  बंगला  अखबारों  लिपटे  हुए  थे।
 इतना  ही  पता  लगाने  से  जो  हकीकत  है  वह
 सामने  भा  जाती  है  कि  हैड  प्रेलेड  लिया  जाए,
 उसका  पिन  निकाला  जाए,  उसे  भ्रखबार  में
 लपेटा  जाए  कौर  फेका  जाए।  यह  सब
 तो  सरकार  ही  कर  सकती  है  कोई  कलप्रिट  नही
 कर  सकता  है।  जो  भी  हैंड  ग्रेनेड  के  बारे  में

 कुछ  जानता  है  बहू  यही  कहेगा  कि  ये  बोगस
 थे,  धोखा  था  भ्र ौर  इसके  प्र लावा  कुछ  नहीं
 था  tr

 मैं  गोस्वामी  जी  के  भाषण  को  बड़े  ध्यान
 से  सुन  रहा  था।  उन्होंने  इंडियन  एक्सप्रेस
 को  कोट  किया  है।  उस  भ्रखबार  को  जब  मैं
 आगे  पढ़ने  लगा  तो  आखिर  में  यह  लिया  हुआ
 मैने  पाया  :

 “Though  India  is  far  from  being
 @  police  State,  the  Central  Govern-
 ment’s  expenditure  on  the  police  has
 increased  52  times  in  24  years  from
 Rs.  3  crores  in  950-5l  to  Rs,  250
 crores  in  1974-75,"

 इतना  खर्चा  करने  के  बाद  चार  दिनों  में  इनके
 मंत्रालय  ने  यही  पता  लगाया  कि  हैंड  ग्रेड
 जो  पकड़े  गए  हैं  दे  बंगला  भ्रखबार  में  लपेटे

 जए  थे  ।

 एक  सानिया  सदस्य  :  एक  चप्पल
 भी  रह  गई  थी।

 शनी  जनेश्वर  मिस  :  हैंड  प्रेनेड  चलाने
 चला  हवाई  चप्पल  बहुत  कर  ही  गया  था  शौर
 wer  गामा  ।  पता  तहीं  कैसे  ग्रे  समझ  चुके

 बोलने  के  लिए  भाषण  करन  के  लिए  गए  थे
 और  काग्रेस  पार्टी  के लड़कों  ने  उनके  ऊपर  वहां
 चप्पलें  चलाई  ....

 कुछ  माननीय  सदस्य  :  गलत  बात

 है  f

 sit  जतेदबर  मित्र  :  श्री  ब्रह्मानन्द

 रेड्डी  साहब  अर  इसका  मंत्रालय  विरोधी
 पार्टी  के  लोगों  को  समारोह  पर  चप्पलें
 बिकवाने  के  ऑडी  हो  गए  हैं  और  ऐसे
 लोगों  की  चप्पन  चोटी  कर  विरोधियों  पर
 फिल्माया  करते  हैं  बस  तो  कलम  का  बम  सुप्रीम
 कोर्ट  के  जजों  पर  बहुत  पहले  चला  दया
 गया  था।  एक  ही  न,क  पर  तन  कर्जो  का
 सका या  करलिया  गया  था  t  जैन  अब  यह
 नकली  वन  क्यों  चलाया  गया  ?  कारण

 यह  प्रतीत  होत।  है  के  सर्वोच्च  स्वार्थ  में

 यह  विचार्य  है  कि  मिस!  कं टि न्यू  करे  या
 करे।  सर्वोच्च  न्यायाधीश  की  गाड़ी  पर  वह
 बम  इसन  हका  गया  है  कि  जज  महसूस  करें
 कि  देश  को  हालत  कभी  खतरनाक  है  इस-
 लिए  मामा  को  क॑  दस्यु  करना  चाहिए  |
 क्या  यह  सालिग  नहीं  हो  सकती  है  ?

 इलाहाबाद  का  जन  मत।  इंदिरा  गांधी
 के  खिलाफ  याचिका  पर  विचार  कर  रहा
 था  t  श्रीमती  इंदिरा  शाह।  इलाहाबाद
 गई  थों  ।  उस  समय  मैं  लिमये  जी  व  ग्रा
 ज्योतिर्मय  बसु  साहब  की  ले  कर  हाई  कोर्ट  में
 जा  रहा  था।  लेकिन  हम  लोगों  को  रोक
 दिया  गया  ।  इलाहाबाद  हाई  कोर्ट  मेरे

 चुनाव  क्षेत्र  में झाता  है।  जो  रोक  रहे  पे।

 हमको  पहचानते  थे  मैंने  कहा  कि  मैं  कह  रह

 हूं  कि  ये  लोग  मैम्बर  पार्लियामेंट  हैं,  तुम  भी

 इलकों  पहचान  रहे  हो  लेकिन  उन्होंने  कहा
 कि  जा  कुछ  भी  हो  हम  प्रापको  जाने  नहीं
 देंगे,  हमे  पास  चाहिए  1  हम  लोगों  को

 पह  पास  मिला  था  उपाध्यक्ष  महोदय  ॥  Pe

 अली

 अर.



 Aen

 [aft  जनेश्वर  मिश्र]
 जब  पास  मिलेगा,  तब  ही  भाप  जा  सकेंगे  q
 तो  फिर  बहू  आदमी  तमंत्रा  ले  कर  कैसे  पहुंच
 गया

 -MR,  DEPUTY-SPEAKER:  That
 point  was  made  before

 शी  जनेश्वर  मिश्र  यह  हम  बता  रहे  हैं
 ॥!  हमको  रोका  गया  लेकिन'  वह  भादर्म  पहुंच
 जया  ।  पाण शिवा मेट  का  आइडिएंटीटी  कार्ड

 दिख.  ने  के  बाद  से  सम  को  नहीं  जाने  दिया
 गया,  तो  वह  आदमी  बिना  पास  के  कस  पहुंच
 गया,  यह  एक  गंभीर  मामला  है  ।  इलाहाबाद
 में  पुलिस  कप्तान  ने  पहली  बार  उससे  पूछा
 तो  उसने  बताया  कि  हमारे  बाप  पालिटिकल
 पैन  पाते  हैं,  कांग्रेस  पार्टी  के  लगातार
 मेम्बर  रहे  हैं।  मेरी  भी  हमदर्दी  कांग्रेस
 पार्टी  क ेसाथ  है।

 उसकी  कोई  नीयत  प्रधान  मंत्री  पर

 हमला  करने  की  नहीं  थी  |  उसके  ऊपर  दफा
 302  के  मुकदमा  चलते  रहे  हैं।  वह  प्रपनी

 हिफ़ाज़त  के  लिए  तमंचा  ले  कर  चलता  था।
 लेकिन  सारे  हिन्दुस्तान  में  और  न  केवल

 हिन्दुस्तान  में  बल्कि  रूस  के  'प्रावदा”  में  छपा

 है  कि  हिन्दुस्तान  में  ऐसी  हालत हो  गई  है  कि
 प्रधान  मंत्री  की  जिन्दगी  को  खतरा  है  t

 श्री  कमलापति  त्रिपाठी  यहां  नहीं  हैं  ।
 उनके  यहां  कल्चरल  प्रोग्राम  के  नाम  पर
 कब् बाली  होने  वाली  थी  |  उन्होंने  जब

 यह  सुना  तो  उन्हें  बड़ा  सदमा  पहुंचा  ।

 श्री  भर सह  नारायण  पांडे  (गोरखपुर)  :
 श्री  वाजपेयी  जी  बैठ  हुए  हैं,  उनसे  पूछ  लीजिए
 कि  हां  क्‍या  हुआ  ?  कब् बाली  होने  वाली
 थी  कि  रासलीला  होने  वाली  थी  ?

 शनी  जनेश्वर  fry:  सदमा  लगने के on  बाद  पंडित जी  ने  सांस्कृतिक  कार्यक्रम  स्थगित
 ' कर  ददिया ।  हमें.  हंसी  जाती  है  ।

 प्रधान  मंत्री  के ऊपर  पुलिस  के  सिपाहियों
 :  कार्देग्िक  भेजें  का  खर्च  जो  हुआ  है  वह  2लाख

 MARCH  cs  196

 ORR  |... ह  साज  की  है,  ेस हजर पुर्शिें
 के  कपाही  इलाहाबाद के के  बाहर  से  आगे  थे  4
 हरेक  सिपाही  को  रोजाना  खुराक  का  &
 रुपये  भत्ता  देना  पड़ता  है।  दस  हजार
 सिपाहियों  पर  4  रपये  के  हिसाब से  40

 हमार  रुपये  एक  दिन  का  हो  साया  वह
 दो  दिन  पहले  नाते  हैं  कौर  दो  दिन  बाद  जाते
 हैं।  इस  तरह  से  दो  लाख  की  रकम हो  जाती
 है  ।  केबल  प्र पने  ऊपर  हुए  इस  चे  को
 जस्टिफाई  करने  के  लिए  कांग्रस  पार्टी  क ेएक
 कार्यकर्ता  की  जेब  में  देसी  तमंचा  पकड़ा  कर

 यह  देश  को  दिखाता  चाहते  हैं  कि  बहुत  बड़ा
 हल्ला  है यह  मत  समझिये  कि  बीफ  जस्टिस
 की  गाड़ी  पर  नकली  बस  फेंका  गया  है।  इनके
 एक  मिनिस्टर  श्री  शंकर  दयाल  शर्मा  हैं  ।
 उनके  घर  में  भी  एक  बम  मिला  था  ।  बाद
 में  उन्होंने  कहा  कि  बहू  नौकर  ने  सोज़ाक  करने
 के  लिए  रखा  था  1  कौन  जाने  कल  को
 श्री  ब्रह्मानन्द  रेड्डी  साहब  कहू  दें  कि  चीफ़
 जस्टिस  की  गाड़ी  पर  जो  बम  फैंका  गया  था  वह
 मज़ाक  करने  के  लिए  फैंका  गया  था।  यह

 समझ  में  नहीं  ग्राता  है  कि  यह  कब  मजाक  करना

 चाहते  हैं  कौर  कब  गंभीर  रहना  चाहेंगे
 हैं।  पूरे  देश  को,  पूरी  संसद  को  और  दुनिया
 को  यहं  बताना  चाहते  हैं  कि  इस  समय

 इनकी  ज़िन्दगी  पर  खतरा  है,  जजों  पर  खतरा
 प्रा  रहा  है,  जम्हूरियत  पर  खतरा  ा  रहा  है।
 जयप्रकाश  जी  का  नाम  लेते  लेते  भ्र भी  कम् यू-
 लिस्ट  पार्टी  के  मित्र  भ्रमरी का  तक  पहुंच
 गये  ।  मैं  समझता  हूं  कि  इस  तरह  का

 ड्रामा  अब  इस  लोगों  को  खत्म  करना

 चाहिए,  t

 मुझे  मालम  हा  है  कि  इस  समय  इस

 तरह  की  चर्चा  चला  कर  के  सरकार  एजेंसी

 को  कौर  बढ़ाना  बहुत  है  और  उसके  साथ

 साथ  यह  भी  साजिश  चल  रही  हैं  कि  प्राइमरी
 जाने  वाला  पार्लियामेंट  का  चुनाव  न  होते
 दिया  जागे।  गुलू-मंत्रालय  से  सब  जगह
 के  कलेक्टरों  की  याहू  खबरे  जा  रहो  हैं।

 ला मिनिस्ट्री  इस  पर  सलाह  कर  रही  है  कि
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 ऐसा  माहौल  देश  में  पैदा  करे  कि  संसद  का
 अगला  चुनाव  न  होने  पावे।  इनके  हाथ  में

 हमेशा  तहत  बनी  रहे  कौर  थे  लगातार

 तानाशाह  बने  रहें  1  प्रखर  ये  तानाशाह
 जत  कर  रहेगी  तो  ड्राप  भी  खत्म  किये  जा
 सकते  हैं,  संसद्‌ भी  खत्म  की  जा  सकती  है।
 ऐसी  हालत  में  यह  एक  गंभीर  मसला  है।

 उपाध्यक्ष  महोदय,  जिस  तरह  से  ये
 लोग  विरोधी  लोगों  को  फंसाते  की कोशिश  कर

 रह  हैं,  उन  पर  भारों-प्रत्या रोप  लगाते  चले  जा
 रहे  हैं,  हम  आपसे  रजें  करेगे  कि  भाप  सत्तारूढ़
 चल  के  लोगों  को  कहिए  कि  ये  इस  तरह  की

 हरकतें  बन्द  करे  झगर  इनमे  हिम्मत  है
 तो  चीफ  जस्टिस  पर  बम  फैले  जाने  और
 जब  प्रधान  मंत्री  बयान  देने  गई  थी  उस  समय
 देसी  तमन्ना  पकड़े  जाने  के  बारे  मे  जान  करने
 के  लिए  एक  सर्वदलीय  कमेटी  संसद  के
 सदस्यों  की  बनावे  |  इस  संसद  में  बहुत  से
 नेता  लोग  हैं,  जो  उनसे  कम  जिम्मेदार  नही  है,
 जो  उनसे  किसी  खराब  क्षेत्र  स ेचुनकर  नही  आये

 हैं  इस  जाच  से  पता  चलेगा  कि  ग्रुप

 हिंसा  फैला  रहे  है  या  विरोधी  दलों  के  लोगों
 की  राजनीति  के  कारण  हिंसा  फैल  रही  है  ।
 मैं  समझता  हूं  कि  अगर  इस  तरह  की  जाच  के

 लिए  कोई  कमेटी  बनेगी  तो  श्रीमती  इंदिरा
 गांधी  शौर  श्री  ब्रह्मानन्द  रेड्डी  कटघरे  मे
 जायेगे  ।

 जब  मैं  इलाहाबाद  गया  तो  मुझे  इस
 बात  का  गौरव  था  कि  इलाहाबाद  में  जहा  से
 तोल-सीन  प्रधान  मंत्नी  जाये,  जसी  इलाहाबाद
 को  यह  घमण्ड  होने  जा  रहा  है  कि  प्रधान  मंत्री
 को  कटघरे  में  खड़ा  किया  जा  रहा  हैं  लेकिन
 मैंने  देखा  कि  इलाहाबाद  हाई  कोर्ट  पूरा-पूरा
 कटघरे  में  खड़ा  था  |  चारो  तरफ  से  उसे  घर
 लिया  गया  था  -  एक  तरफ  प्रधान  मंत्री  जब
 हाई  कोर्ट  में  जाय  तो  हाई  कोर्ट  की  इमारतें

 को  कटघरे  में  कर  दिया  जाये  ।  जब  सुप्रीम
 कोर्ट  के  जजों  का  सुपर सै शत  किया  ऊगिया
 ओर  हसन  खुद  जजों को  छोटी  हैसियत  का  बना

 Shri  A.  N.  Ray  (Disc.)

 देंगी  तब  इस  तरह  की  घटनाएं  तो  होंगी  ही
 कौर  उसकी  जिम्मेदारी  बाप  पर  होगी  t

 आखिर  में  उपाध्यक्ष  महोदय,  मैँ
 संसदीय  जाच  की  माग  पर  जोर  देते  हुए  अपनी
 बात  खत्म  करता  हूं  और  चाहता  हूं  कि  होम
 मिनिस्टर  में  इतनी  सदबुद्धि  आये  कि  इस  मांग
 को  स्वीकार  करें  qd

 Mo  नारायण  चब्बा  पराशर  (हमीरपुर):
 माननीय  उपाध्यक्ष  जी,  इस  अति  गंभीर  विषय
 को  जिस  विनोदप्रियता  से  हमारे  कुछ  साथी
 ले  रहे  हैं,  मैं  उसका  घोर  विरोध  करता

 हूं श्रौर  उनसे  यह  भ्रपील  भी  करता  हूं  कि  भौर
 साशा  भी  करता  हू  कि  वह  हालत  की  नजाकत
 को  समझे  और  जो  पोलिटिकल  वायोलेंस,
 राजनीतिक  हिसा वाद  का  नया  युग  शुरू  हो  रहा
 है,  उसके  उदय से  कुछ  सबक ले  ।

 माननीय  उपाध्यक्ष  जी,  3  जनवरी,
 925  को  मुसोलिनी  ने  भ्र पने  फाशिष्ट  राष्ट्र

 का  नया  करप्शन  संसार  को  पेश  किया
 और  50  साल  बाद  3  जनवरी,  975  को
 श्री  ललित  नारायण  मिश्र  हमसे  जुदा  हुए  ।

 यह  घटनाओं  का  चक्र क्रम  है,  जिसको

 एक्स प्लैन  करना  या  व्याख्या  करना  हमारे
 लिए  आसान  नहीं  ।  i8  मार्च,  974
 को  जय  प्रकाश  जी  का  झ्रान्दोलन  शुरू  होता
 है  भौर  8  मार्च,  975  को  एक  साल  बाद  एक
 आदमी  इलाहाबाद  मे  कोर्ट  में  पिस्तौल  लेकर

 पहुचता  है।  यह  को-इंडियंस  ही  है  ।
 शौर  उसके  ठीक  तीसरे  दिन  यहा  पर  चीफ
 जस्टिस  पर  हमला  किया  जाता  है  I  यह
 उसको  अर  मीर  बताने  वाली  बात  है  [|
 मैं  चाहता  हू  कि  राज  भारतवर्ष  में  सभी
 राजनीतिक  लोग  इस  बात  को  समझे  कि  घृणा
 के  वातावरण  से  कोई  काम  इल  होने  वाला

 नहीं  है।  हिंसा  के  प्रभ्युदय  से  जिस  सत्ता

 को  वह  कब्जा  करना  चाहते  हैं,  वह  सत्ता

 उनको  समाप्त  कर  देगी,  उनके  हाथ  नहीं
 भागेगी  t
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 [ito  नारायण  चन्द  पराशर]

 इसलिए  जो  हमारे  साथी  श्री  जनेश्वर
 मिश्र  ते  यह  कहा  कि  प्रधान  मंत्री  की  सुरक्षा के
 लिए  बहुत  खर्च  किया  गया,  तो  मुझे  बढ़ा
 अचम्भा  हुआ  कि  जय  प्रकाश  जी  की  सुरक्षा
 के  लिए  जो  खर्च  होता  है,  उसके  बारे  में
 उनकी  जबाने  बिल्कुल  बन्द  है।  मैं  गृह-
 मंत्री  महोदय  से  आपके  द्वारा  यह  भ्र पील  करूंगा

 कि  हर  प्रकार  के  राजनीतिक  नेता  की  सुरक्षा
 के  लिए  पूर्ण  प्रबन्ध  किया  जाये  चाहे  कितना
 भी  उस  पर  खर्च  क्यो  न  हो  |  गृहमंत्री
 महोदय  इस  बात  की  गारंटी  हमको  दे  कि

 इस  देश  के  विचारो,  स्वाधीनता  ौर  स्वाधीनता
 के  प्रचार  कौर  राजनीतिक  गतिविधियों  पर
 अगर  किसी  प्रकार  का  कोई  घातक  छाता  है,
 खतरा  पैदा  होता  है  तो  होम  मिनिस्ट्री  उनकी

 सुरक्षा  का  प्रबन्ध  करेगी  ।

 प्रधान  मल्ली  की  तो  सुरक्षा  होनी  ही
 चाहिए  बौर  अच्छा  प्रबन्ध  होना  चाहिए,
 जहा  भी  वे  जाये  I  मैं  यह  कहना  कि
 “बाल् टायर”  के  भादों  मे  कि  हम  आपसे  भिन्न
 मत  रखते  हैं  लेकिन  आपके  भिन्न  मत  को
 प्रकट  करने  के  लिए  हम  भ्रामक  सबसे  बड़ा
 समर्थन  करते  हैं  -  इसलिए  हम  चाहते  हैं
 कि  आप  स्वाधीनता  से  भ्र पनी  बात  करे।

 माननीय  उपाध्यक्ष  जी,  जस्टिस  To
 एस०  राय  पर  आक्रमण  कोई  एक  छोटी
 मोटी  घटना  नहीं  है  I  मैं  26  जनवरी  के
 गणतंत्र  दिवस  पर  छपे  “मदर लैण्ड”  रखवार
 का  एक  उदाहरण  झापके  सामने  रखना

 चाहता  हूं  जिसमें  भविष्यवाणी  की  गईं  है  कि
 इंदिरा  जी  किस  मिस्टीरियस  हालत  में,  रह रुप
 थू  वातावरण  में  इस  देश  से  जुदा  होंगी  ।
 हैं  धौर  देश  यह  जानना  चाहते  हैं  कि  क्या  यह
 सारे  कदम  उस  एक  दिशा  की  तरफ  नहीं  हैं
 थो  किसी  ने  यह  दिशा  निर्धारित  की  है  ?

 कसी  का  दिमाग  है,  या  कोई  संगठन  है  या
 whe  निराशा  की  बात  है  1
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 जब  प्रधान  मंत्री  श्री  लसित  नारायण
 मिश्र  की  हत्या के  बाद  यहां पर  7  जनवरी  को

 कांस्टीट्यूशनल  बलब  में  शोक  दिवस  पर  झपने

 भाषण  -में  कहा  कि  यह  एक  बहुत  बड़ी  रिहर्सल
 हो  रही  है  तो  बहुत  से  लोग  अचम्भे  में  पड़  गये
 धौर  उनको  कंस  करने  की  बात  हुई।  लेकिन
 प्रधान  मंत्री  की  हू  भविष्यवाणी  कया  आज
 प्रक्षरशः:  सत्य  सिद्ध  नहीं  हो  रही  ?  यह
 रिहर्सल  देश  के  भविष्य  को  खतरे  में  डाल  रही
 हैं  प्रौर  सौभाग्य  से  मानवीय  जस्टिस  एक
 एन०  राय  आज  जिन्दा  हैं।  तो  देश के  सबसे
 ऊंचे  एक  व्यक्ति  पर  जो  प्रहार  हुसना
 विफल  हुआ,  यह  हमारा  सौभाग्य  है।  वह
 शरारती  भी  पिस्तौल  लेकर  इलाहाबाद  में

 पहुच  गया  -  सरकार  के  जो  प्रमुख  व्यक्ति

 हैं  इस  देश  में  उन  पर  वार  करने  का  प्रयास
 प्र सफल  हुआ  ।  लेकिन  राष्ट्रीय  स्तर  पर,
 नेशनल  स्तर  पर,  सेंद्रल  स्तर,  लैवल  पर  यह
 3  जनवरी  को  उदय  होने  वाला  हिसा  का
 जो  युग  है,  हम  इसकी  घोर  भत्संना  करते

 हैँ

 मैं  प्रपने  विरोधी  भाइयों  से  भी  यह  अपील
 करता  हूं  कि  इस  मेंटेलिटी  के  खिलाफ  चाहे
 किसी  एक  व्यक्ति  कर  काम  है,  चाहे  किसी
 संगठन  का  काम  है,  ७,  किसी  और  का  हाथ

 है  या  बाहर  से  किसी  का  हाथ  है,  इसकी
 घोर  निन्दा  होनी  चाहिए  और  प्रगर
 आप  निन्दा  नहीं  करेंगे,  तो  श्राप  झपने  पाव
 पर  कुल्हाड़ी  मारेगे  “बतन  की  फिक्र  कर
 नादा,  मुसीबत  कराने  वाली  है,  तेरो  बंदियों

 के  मश्वरे  हैं  भास् मानों  में  "  राज  जम्हूरियत
 को  ख़तरा  है प्रजातंत्र  को  खतरा  है  1  माननीय
 सदस्य  ने  कहा  कि  श्रीमती  इन्दिरा  गांधी  की

 सुरक्षा  के  लिए  दो  लाख  रुपये  खच  कर  दिए
 गये  ।  लेकिन  श्री  जयप्रकाश  नारायण  की

 सुरक्षा  के  लिए  क्‍या  बचे  किया  जा  रहा  हैं,
 उस  का  उन्होंने  जिक्र  नहीं  किया  ।  हम  तो

 कहेंगे  कि  अगर  श्री  जयप्रकाश  नारायण  के
 जीवन  की  रक्षा  के  लिए  इस  से  भी  ज्यादा  खर्च
 करने  की  आवश्कता  हो,  तो  बह  करना

 चाहिए।  देश के  किसी  ची  विरोधी  गेता  को
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 यह  आशंका  नहीं  होनी  चाहिए  कि  उस  का
 जीवत  तरे  मैंने।

 मैं  होम  मिनिस्टर  साहब  से  यह  इल्तजा
 कहूंगा  कि  इस  की  ज़िम्मेदारी  उन  पर  भी  कराती

 है,  क्यों  कि  श्री  मिश्र  3  जनवरी  को  हम  से
 झलग  हुए  भर  मैथ्यू  कमीशन  चालीस  दिन  के
 बाद  बना  ।  इन  चालीस  दिनों  में  होम
 मिनिस्ट्री  न ेक्या  किया  ?  किस  को  पकड़ा  ?
 किसी  को  क्‍यों  नही  पकड़ा  ?  किसी  भ्रमणकारी
 के  खिलाफ़  क्‍या  कार्यवाही  की  गई  है  ?  प्राय
 इस  ज़िम्मेदारी  से बच  नहीं  सकते  ।  अगर
 बाप  इस  बारे  में  पर  नही  उठायेगे,  तो  जहां  कुछ
 संगठनों  की  तरफ  से  चलाई  जाने  वाली

 मूवमेंट  देश  के  पोलिटिकल  सिस्टम  के  लिए
 छतरा  पैदा  कर  देगी,  वहा  यह  अकर्मण्यता,
 यह  काम  न  करना,  पग  न  उठाना,  उनको  एन-
 करेज  करेगा।  |

 हम  श्र  .ने  बयोवुद्ध  नेता,  श्री  जयप्रकाश
 नारायण,  की  कभी  कद्र  किया  करते  थे,
 लेकिन  उन  के  बारे  से  हमारी  आ्राशंकाये  दिन-
 प्रति-दिन  बढ़ती  जा  रही  है।  वह  कहते
 है  कि  पुलिस  और  झ्रार्मी  सरकार  के  साथ
 को-प्रायवेट  न  करे  ।  इस  समय  हमारे
 देश  के  सामने  इतना  बड़ा  संकट  है  कि
 राज  यह  आवश्यक  हो  गया  है  कि  हर  व्यतीत
 अपना  कांस्य  निभाये,  हम  रहिसा  के  मार्ग
 पर  चलें  शौर  हिसा  के  वातावरण  को  पनपने  से
 रोके,  ताकि  देश  और  प्रजाति  का  भविष्य

 सुरक्षित  हो,  श्रीमती  इन्दिरा  गांधी  के  नेतृत्व
 में  सारा  राष्ट्र  तरक्की  करे,  भौर  सारे  संसार
 के  लिए  एक  नई  आशा  का  उदय  हो  t

 SHRI  P.  M.  MEHTA  (Bhavnagar):
 The  attack  on  the  life  of  the  Chief
 Justice  of  this  country  is  a  matter  of
 Concern  for  all  of  us.  It  concerns  the
 Whole  nation,  We  should  express  only
 the  concern  and  we  must  not  express
 Cpinions,  We  must  not  give  a  lead  to

 investigation  agencies  and  we
 Must  not  lay  tracky  for  the  investigat-
 ing  agency,  What  happens  in  this
 Sountry  whenever  mich  ‘ucidents  oc-
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 cur?  We  always  see  that  the  ruling
 party  makes  definite  assumptions.  This
 ia  highly  objectionable.  In  the  event
 of  Samastipur  blast  what  happened?
 Soon  after  the  incident  they  attribut-
 ed  motives  to  the  movement  of  J.  P.
 Narayan;  about  this  Allahabad  inci-
 dent  also  the  same  opinion  was  ex-
 pressed.  Even  in  this  case  alsa  opi-
 nions  are  expressed,  Now,  this  is
 highly  objectionable.  To  express  opi-
 nion  and  give  lead  to  investigation
 and  lay  tracks  for  investigating  agen-
 cies  is  more  reprehensible  because  it
 is  done  by  the  ruling  party.  This  is
 objectionable  because  it  will  prejudice
 the  conduct  of  investigation  and  per-
 vert  the  ends  of  justice.

 Therefore,  Sir,  we  demand  an  en-
 quiry  by  a  Parliamentary  Committee
 to  go  into  the  ressons  and  causes  for
 such  incidents  which  led  to  create  a
 climate  of  violence  in  this  country
 which  is  dangeroug  to  democracy.

 श्री  नरसिंह  नारायण  पांडे  (गोरखपुर):
 उपाध्यक्ष  महोदय,  श्री  ए०  एन०  राय  पर  जो

 हमला  हुमा  है,  उस  हमले  को  इस  देश  को,
 कौर  लोक  सभा  को,  बहुत  ही  आसानी  के
 साथ  लेने  की  ज़रूरत  नहीं  है।  यह  एक

 बहुत  बड़ा  षड़यत्न  मालूम  होता  है।  यह
 षडयंत्र  दम  सालों  से  मुतवातिर  किसी  न
 किसी  रूप  में  किया  जा  रहा  है,  भौर  इधर
 i969  के  बाद  तो  इस  की  तेजी  भर  भी

 गई  है।

 पहले  तो  राजनैतिक  नेतायों  की  चीन-

 हत्या  का  प्रयास  किया  गया,  और  जब  उस
 प्रयास  में  नाकामयाबी  मिली,  तो  देश  के  सब
 से  प्रमुख  शौर  सर्वमान्य  न्यायाधीश  पर  उन  की
 कार  में  हैंडब्रीनेह  से  हमला  किया  गया।
 शाण  सारे  देश  में  जो  एक  प्रक्रिया  चल  रही  है,
 उस  का  एक  स्वरुप  हमारे  सामने  शाया  है  is
 राज  देश  में  जो  स्थिति  पैदा  हो  रही  रहे,  था
 पैदा  करने  की  कोशिश  की  जा  रही  है,  उस
 में  सरकार  को,  और  देश  की  जनता  को,  बढ़ी
 सावधानी  के  साथ  भ्र पनी  जिम्मेदारियों  का

 निर्वाह  करना  पड़ेगा  ।  राज  ऐसी  कोई  स्थिति
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 श्री  नर्स  नारायण  पि]

 नहीं  है,  जिस  में  केवल  इक्की-दुबकी  धटनावें

 हो  रही  हैं  -  इस  के  पीछे  अन्तर्राष्ट्रीय  शक्तियों
 का  तो  हाथ  है  ही,  लेकिन  हमारे  वेश  के  अन्दर
 भी  ऐसी  शक्तियां  हैं,  जो  अन्तर्राष्ट्रीय  शक्तियों
 के  साथ  मिल  कर  इस  देश  की  शान्ति  और
 अवस्था  में  ख़लल  डालता  चाहती  हैं,  यहां
 आन्तरिक  प्र व्यवस्था  पैदा  करना  चाहती
 हैं  और  हस  देश  की  प्रति-व्यवस्था  को  नष्ट
 दररना  चाहती  हैं  1

 जो  लोग  सताईस  साल  तक  चुनाव
 को  प्रक्रिया  शीर  संविधान  में  विश्वास  करते
 रहे  हैं,  शब  वे  हारे  हुए  जु भारी  की  तरह  काट
 आफ  वायलेंस  का  सहारा  लेने  लगे  हों,  तो  हर
 देशवासी  भौर  हर  राजनैतिक  पार्टी  को  यह
 सोचना  पड़ेगा  कि  हम  क्या  करें  शौर  किस  तरह
 से  इन  शक्तियों  के  साथ  लड़े।  राज  जो
 बाहरी  शक्तियां  हम  पर  हमला  करने  की
 तैयारियां  कर  रही  हैं,  वे  हमारे  देश  की
 ग्रान्तरिक  स्थिति  को  अस्त-व्यस्त  करने  के

 लिए  कुछ  आन्तरिक  शिष्यों  को  बढ़ावा  दे  रही
 हैं।  कुछ  माननीय  सदस्यों  ने  कहा  है  कि

 यह  तो  एक  प्रोपेगेंडा  है,  एक  साधन  है,
 सारे  देश  में  एक  स्थिति  पैदा  करने  के  लिए,
 जिस  मे  मीसा  कौर  हमजेंन्सी  को  काल्टीच्यू
 किया  जा  सके,  लेकिन  तथ्य  इस  के  विपरीत

 हैं।  राज  सारे  देश  में  एक  खतरनाक
 स्थिति  पैदा  हो  गई  है  ।

 जो  हैंडग्रेनेड  मिलिटरी  द्वारा  लड़ाई
 में  इस्तेमाल  होते  हैं,  व ेकई  जगहों पर  पाये
 गये  हैं।  प्रभी  कुछ  दिन  पहले  हमारे  देश  में

 एक  जर्मन  नागरिक  प्र मृत सर  में  पकड़ा
 गया,  जिस  के  पास  विदेशी  हैंडग्रेनेड  पाये
 गये।  राज  हमारे  देश  के  पूर्वी  प्रदेशों  मे ंकिस

 तरह  की  गतिविधियां चल  रही
 हैं?

 इसी  सदन
 में  फ्रोजन  कान्ट्रीब्यूशलज  के  सम्बन्ध  में  एक
 बिल  को  ज्वाइंट  सलेक्ट  कमेटी  में  विचार  करते

 हेतु  भेजा  है।  उस  के  इन्दर  यह  कहा
 भया  है  कि  गृह  मंत्री  के  पास  पौर  गृह  सवाल
 के  पांत  एस  बात  की  सूचना  है  कि  यहाँ  पर
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 कुछ  फारेन  कोर्सेज  काम  कर  रही है,  पैसा
 बांट  रही  हैं  चाहे  एजुकेशनल  इंस्टीट्यूशन्स  के
 जरिए  हो,  चाहे  पोलिटिकल  पार्टीज़  के  जरिए
 हों,  ब्  दूसरे  किसी  जरिए  से  हो,  अपने
 पैसे  का  इस्तेमाल  वह  यहां  पर  कर  रहो  हैं।
 ऐसे  समय  सें  माननीय  मिश्रा  जी  ने  एक  मत-
 मूत  बात  कर  दी  ।  बाप  का  विरोध  हो
 सकता  है,  व्यक्तिगत  विरोध  हो  सकता  हैरान
 इस  देश  के  बहुत  बड़े  नेता  हो  सकते  हैं,  लेकिन
 इस  का  मतलब  यह  नहीं  हैं  कि  व्यक्तिगत  विरोध
 को  बिना  पर  सारे  देश  में  ऐसा  वातावरण
 बाप  फैलाएं  जो  वातावरण  इस  गरीब  देश
 को  कबूल  रहो।  आज  यह  देश  जैसी  स्थिति
 में  चल  रहा  है  उस  में  विरोधी  पार्टियों  का
 कर्तव्य  था,  हमारे  सदत  के  सारे  लोगों  का
 गॉतब्य  था  कि  हम  एक  हो  कर  उस  झा धिक
 परिस्थिति  से  लड़ते  ।  राज  हमारा  कत्तव्य
 था  कि  झ्नएम्लायेमेंट  या  जो  दूसरी  ऐसो
 स्थिति  है  जिस  मे  कि  नौजवान  आज  बेसब्री  का

 अनुभव  कर  रहे  हैं,  हम  मिलजुल  कर  ऐसा
 वातावरण  पैदा  करते  जिस  में  उस  का  कुछ  हल
 निकलता  1  लेकिन  इस  देश  में  ऐसा  वाला-
 चरण  पैदा  न  करके  कांस्ट्रोक्टिव  झपो  जीशान
 करके,  इस  देश  में  प्र पोजिशन  ने  शौर  गाईटस्ट
 फोर्सेज  ने  मह  समझ  लिया  है  कि  झब्  देश
 के  सामने  एक  ही  विकल्प  है  कि  हम  हिमा  का

 सहारा  नें  ज़ोर  उस  का  सहारा  लेते  के  लिए
 मार्क् सिस्ट  कम्युनिस्ट  पार्टी  के  लीडर  ऐसे
 आर्गेनाइजेशन  जिस  आर्गेनाइजेशन  के  ऊपर

 महात्मा  गांधी  की  हत्या  का  आरोप  लगा  था
 उस  को  “सोशल  आर्गेनाइजेशन

 '
 कहने  हैं  ।

 यह  मामूली  बात  नहीं  है।  इस  देश  में  प्यार
 प्रजाति  फो  पुनीत  होना  है,  विधान  के

 अनुसार  पार्लियामेंट।  डेमोक्रेसी  को  चलता

 है  तो  इस  के  लिए  जरूरत  है  कि  देश  के  प्रकार

 ऐसा  वातावरण  पैदा  किया  जाय  किस  से  शांति

 शौर  व्यवस्था  के  साथ  देश  चलाया  जा  सके  |

 15.00.  hrs,

 मैं  केवल  एक  शब्द  गृह  मंत्री  से  कहता

 चाहता  हूं  कि  भाज  जो  कुछ  देश  में  हो  रहा  हे



 =
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 आर्शिभूषण.  के  लिए  कहा  जाता  है  कि  गे

 लिमिटेड  डिक्टेटरशिप  की  बात  करते  हैं,
 लेकिन  मैं  बाप  से  कहना  चाहता  हूं  कि इस  देश

 मेँ  जो  परिस्थिति  पैदा  हो  रही  है  भ्रमर  इसी

 तरह  से  डेमोक्रेसी  और  पार्लियामेंटरी  सिस्टम

 नकगा तो इस तो  इस  देश  में  विधान  को  देश  की  प्राय-
 यकताओं  के  भ्रनुसार  बदलने  से  कोई  रोक

 ही  सकता  राज  देश  में  उन  साम  ज्यादा
 ताकतों  तथा  राइटिंग  फोर्सेज  के  लिए  भ्रमर

 विधान  को  भी  बदलना  पड़े  तो  हम  प्रोग्रेसिव

 प्पांटियां  जो  देश  की  भलाई  और  जनता  की

 -अलाई  के  लिए  हैं  व ेइकट्‌ठी  हो  कर  ऐसा  कर

 “सकती  हैं,  यह  हम  कहना  चाहते  है।

 SHRI  ARAVINDA  BALA  PAJANOR
 <Pondicherry):  Mr.  Deputy  Speaker,

 Sir,  on  behalf  of  Anna-DMK  I  join
 with  the  unanimous  opinion  of  this
 august  House  in  expressing  our  opi-
 mon  against  the  violence  and  the  at-
 tempt  on  the  life  of  the  Chief  Justice
 af  India.  Sir,  |  wonder  how  much
 respect  we  give  to  this  Third  Estate,
 in  Democracy  that  is,  the  judiciary,
 which  is  also  part  and  parcel  of  our

 democratic  system.  Not  only  the  mem
 bers  of  the  ruling  party  but  also  the
 members  on  this  side  make  me  amused
 on  the  simple  issue  regarding  the  con-
 duct  of  ourselves  in  this  House.  The
 people  outside  watch  us  with  great  in-
 terest.  We  express  our  views  on  vi0-
 lence  palatably  but  we  practise  our

 wiolence  ig  words  and  they  see  up  and
 try  to  function  in  their  own  way.

 My  friend  from  DMK  party  ex-
 ‘pressed  the  view,  that  his  party  is
 against  violence  but,  in  this  connec-
 ‘tion,  I  would  like  to  say  what  he
 Preaches  in  this  House  is  contrary  to
 what  his  Party  practises  outside.  This

 may  look  a  philosophy  of  conveni-
 ence  for  many  of  us  but  it  is  a  fait
 accompli  that  what  we  preach  we  do
 not  practise.  One  cannot  deny  the

 cattemtit  by  DME  members  on  the  life
 of  my  leader  and  Member  of  Parlia-
 ment  Mr.  Mancharan  and  many  other
 cneldenty, he
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 My  feeling  is  that  we  do  not  have
 the  conviction  on  certain  principles.
 If  we  have  a  rea]  conviction  we  will
 express  ourselves  boldly  and  what-
 ever  may  be  the  consequences,  we
 will  stand  by  it  and  not  practise
 something  different.

 Secondly,  I  want  to  tell  the  Home
 Minister  that  let  the  world  not  think
 that  we  are  a  nation  of  cowards  and
 incapables.  This  is  a  small  matter
 and  we  are  trying  to  give  colour  to
 it  by  adding  one  to  another.  A
 number  of  incidents  have  taken  place
 in  this  country  and  unnecessarily  we
 are  giving  too  much  colour  to  it  and
 we  are  barring  the  Home  Minister
 from  functioning  in  other  important
 matters.  If  we  have  faith  in  our  own
 police  system,  if  we  have  some  faith
 in  our  strength,  we  should  not  make
 much  ado  about  something.  That  day,
 it  was  against  the  Prime  Minister
 and  yesterday  it  was  against  the  Chief
 Justice  and  we  say  that  these  are
 people  who  are  engaged  in  the
 destruction  and  annihilation  of  demo-
 cracy.  Let  us  remember  that  people
 are  opposed  to  it  and  they  are  the  real
 strength.  Of  course,  it  may  not  be
 Palatable  to  some  of  the  Members,
 including  Members  from  our  side
 when  I  say  that  very  often,  we  are
 disturbed  and  prevented  from  ex-
 pressing  our  views  in  this  House.  I
 have  felt.  Mr.  Deputy-Speaker.  Sur,
 from  my  little  experience  in  this  House
 that  if  only  we  are  able  te  shout,  if
 only  we  are  able  to  cry  aloud,  our
 violent  expressions  dominate  here  and
 people  outside  think  that  force  is
 might  even  in  Parliament.  Then  if
 a  stranger  ig  not  getting  :eward  for
 his  work  and  when  a  common  man  is
 denied  justice,  then,  they  are  encourg-
 ed  to  indulge  in  violence  in  clothed
 form  and  the  so  called  total  revolu-
 tion  and  other  things  are  brought  in
 They  give  colour  to  7  and  try  to  cover
 up  their  own  mistakes.  That  is  the
 reason  I  say  that  we  should  rise  up
 to  the  occasion  and  give  up  all  this
 kind  of  sweet  words,  I  would  call
 it  byprocisy,  Let  us  not  mock
 democracy.  If  we  are  going  to  he
 sincere  to  pur  faith  in  gemocracy,  then

 oe
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 all  political  parties  should  stand  to-
 gether  and  condemn  violence  in
 practice  and  in  preaching.  There  can-
 not  be  two  opinions  on  thi,  because,
 we  are  all  against  violence.  The  only
 thing  that  I  would  ask  of  the  Home
 Minister  is,  that  he  should  gear  up
 hig  machinery,  find  out  the  culprit,
 not  only  find  out  the  culprit,  but  also.
 as  provided  in  the  criminal  law
 prevent  such  incidents  in  future.  If
 you  are  not  able  to  prevent  such
 things,  then,  you  are  unfit  and  you
 should  better  get  out  That  is  the
 only  thing  I  can  say,  All  these
 people  who  speak  so  much  must  have
 faith  in  what  they  say  and  practice
 it.  I  would  like  to  make  another
 request  to  the  hon.  Home  Minister
 Let  there  be  an  assessment  of  all  the
 political  parties,  who  speak  so  high
 here,  with  regard  to  their  practice
 outside  and  let  this  be  submitted  to
 this  House  and  we  shall  examine  it.

 In  the  end,  I  once  again  express
 our  strong  condemnation  against  the
 acts  of  violence  and  the  attempt  on
 the  life  of  the  Chief  Justice  of  India
 and  let  there  be  no  repetition.

 SHRI  SYED  AHMED  AGA  (Bara-
 mulla):  Mr.  Deputy-Speaker,  Sir,  I
 was  amused  to  hear  Mr.  Janeshwar
 Misra  speaking  that  the  grenades  were
 fake,  that  the  pistol  was  fake  and  that
 all  these  things  are  only  to  create  an
 impression  that  there  78  a  necessity  for
 continung  MISA.  This  is  notionally
 amazing.  This  ig  even  amusing.  Sir,
 for  some  time  past,  we  have  been
 seeing  that  terrorist  activities  are
 going  on.  We  saw  that  first  of  all,
 when  Mr.  Lalit  Narayan  Mishra  was
 attacked,  prompt  came  the  revelation
 that  he  was  not  the  real  target.  That
 indicates  who  ig  the  real  target?  I
 will  come  to  that  later  on.  But,  the
 point  is  that,  the  revelation  was  that
 the  violence  cult  will  continue.  That
 was  exactly  what  it  meant.  When
 they  said  that  he  was  not  the  eal
 target,  that  means,  the  cult  of  violence
 will  continue.  What  happened  then?
 Then,  at  Allahabad  a  man  with  8
 pistol  went  in.  What  was  his  name?
 Govind  Misra.  Then,  scon  after  that,
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 hand  grenades  were  thrown  into  the
 ear  of  the  Chief  Justice.  Now,  all  this
 in  so  close  a  succession.  What  does
 it  indicate?  Sir,  the  point  is.  let  us
 try  to  understand  why  an  attempt  war
 made  -on  Shri  L.  N.  Mishra  and  why
 was  he  killed?  Let  us  try  to  under-
 stand  why  the  Chief  Justice  is  being
 made  the  target?  Let  us  try  to  under-
 stand  why  the  real  target  is  the  real
 target?  These  are  the  only  three
 things.  I  do  not  want  to  say  anything
 beyond  these  three  things.  Sir.  Shri
 L,  N,  Mishra  was  killed  because  he
 stood  against  the  dissolution  of  the
 Bihar  Asembly  and  he  wanted  to  see
 that  the  democracy  functions.  He
 also  stood  against  the  students  being
 asked  to  join  mob  violence  and  things
 like  that.  Therefore,  he  was  removed
 completely  They  always  say,  day  in
 and  day  out,  that  this  judiciary  has
 been  cut  to  size.  How  did  it  happen?
 Because,  Mr.  Ray  was  appointed,  and
 therefore,  the  judiciary  was  cut  to
 size  What  is  the  real  target?  The
 real  target  is  Smt.  Indira  Gandhi,
 They  say  so  many  times—and  as
 Motherland  has  also  been  quoted—
 that  Indira  Gandhi  will  be  killed  in
 mysterious  circumstances.  Why  ali
 this?

 The  point  ig  that  they  want  to
 remove  Sbrimati  Indira  Gandhi  from
 the  scene  because  they  cannot  win
 against  her  at  the  ballot  box.  This  is
 one  thing  they  are  sure  of.  They
 know  they  cannot  win.  They  know
 they  cannot  by  votes  come  to  power.
 Therefore,  the  only  way  open  to  them
 is  to  remove  her  from  the  scene
 physically,  Therefore,  all  these  things
 are  there,

 Now  at  the  top  of  this,  let  us  try
 to  analyse  and  understand  in  a  little
 broader  perspective  what  ig  happen-
 ing  today  in  the  world.  What  is
 happening  now?

 MR.  DEPUTY-SPEAKER:  I!  thought
 you  had  come  to  our  conclusion

 But  now  you  are  trying  to  analyse  the
 world,

 SHRI  SYED  ARMED  AGA:  I  am
 only  wanting  to  connect  these  things.
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 Let  me  quote  one  instance  before  I
 come  to  this  point.  Sherpao  was  try-
 ing  to  bring  about  some  rapproche-
 ment  between  Wali  Khan—and
 Bhutto,

 MR.  DEPUTY-SPEAKER:  Now
 you  are  going  to  Sherpao,

 SHRI  SYED  AHMED  AGA:  I  am
 trying  to  connect  the  point.  If  you
 will  only  allow  me,  I  will  do  so,  He
 was  removed  because.

 MR.  DEPUTY-SPEAKER’  How  do
 we  know?

 SHRI  S.  A.  SHAMIM  (Srinagar).
 He  knows  because  he  gets  letters  from
 Pakistan,  This  must  be  investigated.

 MR.  DEPUTY-SPEAKER-  You
 Kashmiris  stand  on  a  special  footing
 in  these  matters.

 SHRI  SYEAD  AHMED  AGA:  He
 seems  to  know  everything  about  me,
 I  think  he  knows  it  very  well.  It
 was  in  news  here.

 The  point  I  am  making  is  that  at
 ithe  back  of  all  these  things  is  the
 organisation  known  as  CIA.  What  is
 CIA  wanting  to  do?  Through  CIA,
 they  are  wanting  the  destabilisation
 of  normal  conditions  in  the  sub-con-
 tinent  also.  Pakistan  is  being
 rearmed,  Then  here  if  they  want  to
 kill  democracy,  if  they  want  to  kill
 all  these  things,  it  is  through  CIA
 funds.  Only  sometime  ago....

 MR,  DEPUTY-SPEAKER:  You  are
 entitled  to  your  opinon,  your  views.
 But  your  time  has  run  out.  Only  five
 minutes  to  each  member,

 SHRI  SYED  AHMED  AGA:  I
 always  co-operate  with  you.

 MR.  DEPUTY-SPEAKER:  You  are
 entitled  to  our  views,  But  your  time
 has  run  out,

 SERI  SYED  AHMED  AGA:  I  am
 king  my  last  point,  On  the  one

 and,  they  say  that  the  army  should
 Tevolt,  the  police  should  revolt,  the

 Shri  A.  के,  Ray  (Disc.)
 civil  servants  should  revolt,  If  this  is
 the  propaganda  that  is  to  be  made,  if
 all  these  funds  of  CIA  come  over  here,
 if  the  highest  dignitary  of  the  judi-
 clary  is  to  be  removed  physically,  if
 the  Prime  Minister  of  India  is  to  be
 removed  physically,  if  all  these  things
 are  going  to  happen,  this  is  the  action
 of  the  CIA  who  want  to  destabilise
 normal  conditions  here:

 How  they  talk  of  ‘total’  revojution.
 What  is  ‘total’  revolution?  I  can
 understand  a  proletariat  revolution,
 but  I  cannot  understand  a  revolution
 backed  by  Mr.  Goenka.  I  cannot
 understand  that  as  a  revolution.  If
 that  is  the  revolution,  they  are  talk-
 ing  about.  it  is  something  very  diffe-
 rent,

 MR  DEPUTY-SPEAKER:  I  some-
 times  wonder  whether  by  all  that  we
 may  here  we  are  really  helping  in
 creating  a  better  climate  in  this
 country.  I  really  wonder  whether
 we  are  not  further  fouling  the  atmos-
 phere.  I  am  not  quite  sure  im  my
 mind

 SHRI  S  M  BANERJEE:  Ultimately
 it  is  for  you  to  decide  what  should
 be  on  record.

 MR.  DEPUTY-SPEAKER:  It  has
 gone  on  record.  My  only  worry  is
 whether  what  we  are  saying  is  help-
 ing  to  create  a  better  climate  or  it  is
 worsening  the  climate  I  am  not  quite
 sure  in  my  mind.

 SHRI  SYED  AHMED  AGA:  It  is
 a  question  of  trying  to  understand  the
 climate  that  has  already  been  created
 TI  am  trying  to  expose  that  climate.
 ‘You  have  to  understand  that  it  is  bad
 enough.

 MR.  DEPUTY-SPEAKER:  That  ig
 my  difficulty.  I  do  not  have  that
 much  of  intelligence  to  understand  it.

 SHRI  SYED  AHMED  AGA:  That
 is  why  I  say  that  the  CIA  think  that
 it  is  their  right  to  create  this  distur-
 bance  here.
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 MR,  DEPUTY-SPEAKER:  I  will

 balance  one  Kashmiri  by  another.
 ‘Shri  Shamim.  You  have  five  minutes

 SHRI  8.  A.  SHAMIM  Iron  cuts
 iron,  I  will  reply  to  him.

 डिप्टी  स्पीकर  साइब,  राज  की  बहस
 कपों  हो  रही  है,  इस  से  क्या  मतलब  निकल
 सकता  है,  क्या  फायदा  हो  सकता  है?  मैंने
 इस  सदन  में  भ्र भी  तक  जो  तकरीरें  सुनी  हैं,
 उन  से  मुझे  यह  प्रन्दाशा  होता  है  कि  बहुत  हद
 तक  यह  बहस  बेमानी बहस  है।

 AN  HON.  MEMBER:  What  does
 “that  mean?

 SHRI  8.  A.  SHAMIM:  It  means
 ‘useless’.  I  shall  speak  in  English

 then.  To  my  mind  the  whole  discus-
 sion  has  proved  to  be  useless  and
 fruitless  because  both  sides  are  stating
 their  known  position.

 MR  DEPUTY-SPEAKER:  Why
 waste  time  and”  words  on  it  if  it  is
 useless?

 SHRI  8,  A.  SHAMIM:  Just  to  prove
 how  useless  it  is  The  Government
 side  says  that  it  is  the  Opposition
 which  ig  creatig  and  generating
 violence  while  the  Opposition  says
 that  it  is  the  Government  which  is
 planting  all  these  stories.  If  that  was
 the  only  purpose  this  discussion
 should  not  have  taken  place.  Having
 theard  both  sides  and  giving  credence
 to  both  sides,  the  relevant  ques-
 tion  is:  where  are  we  going?

 Tf  as  the  Government  says  the
 opposition  is  generating  a  clii-

 mate  of  violence,  it  is  very  disturb-
 ing  and  it  should  not  be  so.  If
 instead  of  creating  a  healthy  atmos-
 phere  in  the  country  the  Opposition
 ja  spreading  a  poisonous  atmosphere
 the  relevant  question  is  where  are  we
 going?  If  the  Opposition  stand  is
 correct  and  if  the  Government  is
 mceused,  rightly  or  wrongly,  of
 creating  this  atmosphere  and  planting
 hang  grenades,  the  situation  is  much
 worse  and  the  question  again  fy:

 -where  are  we  going?  दि

 का  A,  अं,  Ray  (Disc.)
 MR.  DEPUTY-SPEAKER:  You

 tell  us  where  we  should  go.

 SHRI  8.  A.  SHAMIM:  You  seem
 to  be  impatient;  if  you  only  bear  with
 me  for  2  aja  minutes,  I  shall  tell  you
 where  we  should  go,  The  first  thing
 we  should  decide  is  whether  we  want
 this  system  of  parliamentary  démo-
 cracy,  whether  it  is  a  luxury  which
 was  handed  down  to  us  by  our
 forefathers  and  whether  we  could
 prove  ourselves  worthy  of  that  system;
 with  these  allegations  and  counter
 allegations  the  very  basis  of  the
 system  is  likely  to  be  threatened.
 Mention  had  been  mrade  of  events  in
 Pakistan.  Only  a  few  months  ago  ve
 boasted  that  the  system  of  parlhamen-
 tary  democracy  in  our  country  has
 succeeded;  we  said  that  we  had  a
 stronger  basis  of  democratic  institu-
 tion  than  Pakistan  had.  But  a¢  ill
 luck  would  have  it,  the  same  sort  of
 situation  and  circumstances  are  created
 in  this  country  which  were  there  in
 Pakistan  a  few  years  ago  and  which
 are  there  even  today.  ..(Interrup-
 tions).

 AN  HON.  MEMBER:  Why  are  you
 comparing  India  with  Pakistan?

 SHRI  S,  A.  SHAMIM:  If  I  had
 spoken  m  Urdu,  you  would  have
 understood.  I  am  saying  that  we  were
 feeling  proud  that  ours  is  a  function-
 ing  democracy.  This  very  system  ts
 being  threatened  by  the  atmosphere
 of  suspicion  on  both  sides.  Who  is  to
 be  blamed?  That  is  the  question  for
 the  jurists,  for  the  Opposition  and  for
 the  Congress,  I  am  in  the  happy
 position  of  being  a  partyless  demo-
 crat  to  the  extent  I  do  not  belong  to
 any  party  and  I  am  qualified  to  say
 that  it  appears  to  me  that  his  Gov-
 ernment  is  responsible  in  Parliamen-
 tary  system  for  60  per  cent  and  this
 side  of  the  House  is  responsible  for
 40  per  cent,  Each  one  of  us  must
 accept  his  blame  and  contribution
 making  the  “System  non-functional
 Nobody  denies  That  there  is  an  atinos-
 phere  of  violence  in  the  country.  You
 cannot  dismiss  it  by  saying  that  this
 is  an  individual  instance  or  one  oF
 two  incidents;  they  do  not  meer
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 contributing  sometimes  directly,  some-
 times  indirectly.

 MR.  DEPUTY-SPEAKER:  Now  I
 know  the  way.

 SHRI  s.  A.  SHAMIM:  Unfor-
 tunately  Parliament  which  should
 have  been  the  baromet,  the  index  of
 what  the  country  thinks  and  how  it
 should  fumction,  has  not  proved  itself
 to  be  90,  As  my  friend  said,  violence
 in  words,  violence  in  action  and
 violence  in  thought  expressed  in
 Parliament  does  help  in  generating  an
 atmosphere  of  violence  and  we  have
 to  ask  Members  of  Parliament,  the
 Members  of  the  Government  to  con-
 sider,  instead  of  accusing  each  other,
 how  much  each  has  contributed  to
 this,

 It  was  suggested  that  the  Home
 finister  should  strengthen  the  secu-
 ity  measures  of  the  VIPs  including
 {Ps.  No  policeman  can  save  the
 ystem,  no  CRP,  no  armed  forces  can
 ave  the  systeni.  The  vital  question
 3  whether  we  can  save  the  Parlia-
 nentary  system  or  not  and  I  think
 vith  the  present  atmosphere  of
 ‘lolence,  the  very  system  is  in
 eopardy,

 MR.  DEPUTY-SPEAKER:  I  know
 ३९  way  now.  The  way  is  to  do  away
 ith  all  the  parties.  is  it?  You  and
 are  in  a  happy  position.

 SHRI  SHYAM  SUNDER  MOHA-
 ATRA  (Balasore):  In  the  present
 orld  the  largest  democracy  in  the
 vorld,  India,  has  a  mission  to  per-
 i  Whatever  individual  terrorism

 &  May  guifer  I  have  no  doubt  that

 Shri  ALN.  Qay  (Dice)
 the  vision  is  clear  and  India  has  tw
 march  forward.

 There  has  been  a  cult  of  violence  in
 every  country  in  the  world  whenever
 the  Government  has  become  a  success.
 When  the  socialist  revolution  in  Russia
 became  a  success,  there  was  also  an
 attempt  at  foreign  intervention  to
 subvert  the  socialist  strata  of  society,
 Abraham  Lincoln  was  killed  by  an
 individual.  There  was  an  attack  on
 Lenin.  Mahatma  Gandhi  had  to  die
 also  because  of  individual  ‘terrorism.

 We  have  to  understand  one  thing.
 whether  these  things  are  happening
 out  of  adventurism  or  if  there  is  a
 deep  rooted  conspiracy  to  subvert  the
 liberty  and  stability  that  India  has
 achieved.  Happenings  in  Bangladesh
 and  India  are  almost  the  same.  [
 personally  fee]  that  it  is  part  of  a
 total  international  conspiracy  or  a
 conspiracy  of  the  national  vested  in
 terests  to  subvert  the  independence
 of  Bangladesh  and  the  stability  of
 India.

 I  know  certain  individual  cases  of
 adventurism.  There  was  an  attack-
 in  the  house  of  the  last  Prime  Minister
 of  England.  Even  in  the  Tower  of
 London  there  was  a  bomb  explosion.
 All  these  things  sometimes  ago  to
 prove  one  thing,  that  the  people  want
 to  focus  attention  on  certain  things.
 What  is  the  point  on  which  attention
 is  going  to  be  focused  here?  Is  it
 unemployment,  price  rise  or  growing
 unrest.  If  it  is  so,  then  I  think  the
 Government  has  a  duty  to  perform
 to  reduce  the  grievances  of  the
 people.  But  I  personally  believe  that
 after  the  success  of  the  Congress
 Party  in  the  1971  elections  and  the
 mandate  which  the  people  gave  us  to
 usher  in  an  egalitarian  society.  vested
 interests  have  come  to  the  surface  and
 all  the  things  that  were  seen  tuduy
 are  the  outbursts,  the  outer  surface,
 of  that  study  ‘of  Tnind.

 We  saw  individual  terrorism  in  West
 Bengal  during  the  United  Left  Gov--
 ernment.  It  was  not  possible  for  cut-
 siders  to  move  in  the  streets  af  West
 Bengal  after  dusk.  Every  woman
 and  child  from  outside  West  Bengal
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 was  wfraid  of  going to  the  city  of
 Calcutta  at  that  time.

 MR,  DEPUTY-SPEAEKER:  Please
 come  to  the  Chief  Justice,

 MR.  SHYAM  SUNDER  MOHA.-
 PATRA:  3  personally  fee]  that  in
 the  present  situation  the  Government
 should  be  very  strong  to  curb  at  the
 slightest  all  incidents  of  these  out.
 bursts  and  the  police  administration
 has  to  perform  its  duty.  True,  as
 one  Opposition  Member  said,  the
 expenditure  on  the  Police  adminis-
 ‘tration  has  gone  up  30  times.

 MR.  DEPUTY-SPEAKER:  Fifty.

 MR.  SHYAM  SUNDER  MOHA.-
 WPATRA:  If  it  is  so,  the  police,  the
 intelligence,  Central  Information
 Service,  the  CBI.  all  these  people
 cannot  sit  and  they  have  to  account
 for  each  incident  that  is  happening
 in  this  country.

 &  very  senior  police  officer  told
 me  that  a  semor  private  detective
 informed  the  Government  on  7-7-i974
 and  l-i-974  or  so  that  there  was
 going  to  be  an  attack  on  the  life  of

 ‘Shri  L  N.  Mishra,

 Some  news  came  out  in  the
 Hindustan  Times  of  the  4th  January.
 Did  the  police  know  about  it?  If
 so,  what  action  did  they  take?  Qn
 6th  June,  1974,  the  same  private
 detective  in  a  closed  sealed  cover
 sent  an  intimation  to  the  Inspector
 General  of  Police,  Delhi,  saying  that
 he  heard  a  few  constables  near  the
 P.M.'s  residence  in  Teen  Murti  Lane
 were  conspiring  something.  The  LG.
 gave  it  to  the  DIG,  Security,  who
 gave  it  to  the  Additional  &.P,  and  0
 days  after  that,  that  company  was
 removed  and  another  company  was
 reinstated.  The  Additional  5.8,  came
 ‘to  the  residence  of  the  private  detec-
 tive,  thanked  him  and  asked  him  to
 give  more  information  whenever

 wuch  things  occur.  If  this  was  true—
 I  havé  addressed  a  letter  to  the

 }

 Shri  a.  में,  Rey  (Dise.)
 Home  Minister-~I  want  te  know
 what  action  was  taken  in  the  matter.
 ‘The  police  department  should  not
 be  nonchalant  or  careless  if  they
 hear  any  such  news,

 So  far  as  the  attack  on  Chief
 Justice  Ray  is  concerned,  four  days
 have  passed  and  we  do  not  know
 who  was  the  culprit,  My  request  to
 the  Government  is,  they  should  not
 be  idle  or  nonchalant.  They  should
 be  very  vigilant.  The  life  of  the
 P.M,  and  the  lives  of  the  Speaker,
 Members  of  Parliament  and  State
 Legislatures  who  are  in  public  lite
 should  be  safeguarded,  So,  the  cult
 of  violence  should  be  put  an  end  to
 and  the  police  should  remain  very
 vigilant.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan),  Sir,  our  party  has  con-
 demned  in  no  uncertain  term;  this
 attempt  on  what  is  considered  to  be
 the  lite  of  the  Chiet  Justice  of  Int
 Speaking  personally,  ]  am  doully
 happy  because  of  my  personal  ac-
 quaintance  with  the  Chief  Juste
 from  my  childhood,  His  son  is  lke  ४
 brother  to  me.

 SHRI  S.  A.  SHAMIM:  That  is  whv
 you  spoke  against  his  appointment  4६
 Chief  Justice.

 SHRI  SOMNATH  CHATTERJEE
 I  did  that  because  of  the  extraordl-
 nary  method  that  wag  adopted  wlhoere-
 by  the  image  of  a  good  man  and  a
 capable  man  was  tarnished.  I  did  not
 make  any  personal  allegation  agiun‘t
 the  Chief  Justice.

 We  ought  to  make  an  objective
 assessment  as  to  how  it  could  happen
 Was  it  the  work  of  a  maniac,  a  dit
 gruntled  litigant  who  had  lost  his  case
 or  wag  it  an  attempt  on  the  pait  of
 interested  parties  to  create  a  sense  0
 feeling  in  this  country  which  will  help
 the  ruling  party  to  carry  on  some  of
 their  activities  which  are  very  much
 affecting  people's  lives  in  generel
 Let  us  first  consider  why  it  happened
 and  how  it  could  happen  at  a  place
 next  tg  the  Supreme  Court  buildins
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 whare  the  Government.  eught  to  inake

 security.

 teking  a  chance  there  with  handgre-
 nades  that  the  car  might  stop  at  the
 wed  signal?  It  might  not  have  ston-
 ped  if  there  was  no  red  signal,  These

 vare  varioug  questions  to  be  gone  into,
 but  this  country  is  entitled  to  know
 from  the  Home  Minister  how  it  hap-
 pened,  before  they  come  to  explain
 who  did  it  and  why  the  ordinary  se-
 scurity  precautions  were  not  taken.
 why  the  Supreme  Court  building  8
 left  completely  at  the  mercy  of  who-
 ever  come  in  including  people  cairy-
 ing  handgrenades,  In  hls  siztement,
 the  Home  Minister  did  not  touch  on
 these  things  nor  have  we  been  tulu
 up  til  now  why  this  lackadaisical
 method  of  providing  security  to  the
 Judges  of  the  Supreme  Court  has  been
 followed  so  far.  We  do  not  know
 when  the  investigation  will  be  com-
 pleteqd  or  whether  it  will  at  all  te
 completed  because  when  such  imcon-
 venient  matters  regarding  the  Gov-
 emment  are  concerned,  the  investiga.
 tions  never  seem  to  be  completed
 ‘The  Samasthipur  case  is  nut  complete
 The  Nagarwala  case  has  not  been
 completed  and  we  ao  not  know  the
 truth.  We  do  not  know  how  so  much
 money  came  out  of  the  State  Bunk
 We  do  not  know  why  the  investigation
 has  not  been  completed  till  now  anu
 bow  some  of  the  peonle  connected
 with  the  investigation  also  came  tea
 arief,

 But  we  know  one  thing.  This  Gov-
 ernment  has  been  utillsmg  such  occa-
 siong  for  its  political  purposes  and  has
 been  trying  to  utilise  this  as  a  stick
 to  btat  the  opposition  with  Whaun
 thig  Government  is  primar.ly  charged
 with  the  responsibility  of  maintaining
 Jaw  and  order  and  protecting  the  lves
 of  all  citizens,  including  thoce  who  are
 in  high  offices,  instead  of  explaining
 why  these  things  happen  aad  why  the
 investigations  are  getting  postponed
 for  days,  months  and  years,  they  start
 blaming  the  opposition,  make  a  refe-
 Wenos  to  the  cult  of  violence  and  bring
 in  this  individual  or  that  individual
 0  some  political  party,  The  Prime

 is  referring  to  rehearsals.

 Shri  A.  के,  Ray  (Dise.)
 Till  this  date  the  Government  thas  not
 been  able  to  find  out  the  culprits  m
 the  case  of  Shri  L.  N.  Mishra,  yet  the
 Prime  Minister  of  this  country  is
 trying  to  beat  the  opposition  with  this
 reference  to  rehearsals  and  what  not.
 Who  ig  responsible  for  that?  Instead
 of  feeling  ashamed  that  they  are  not
 able  to  protect  the  lives  of  important
 people  of  this  country,  they  go  on
 bragging  about,  they  rtart  beating  the
 opposition,  they  go  on  blaming  the
 opposition  without  an  iota  of  basis.

 It  is  very  easy  to  say  that  some-
 body  belonging  to  gome  political  party
 ig  spreading  fhe  cult,  of  viclence.
 What  is  happening  in  West  Bengal.
 Waere  your  party  is  very  much  in
 power’?  What  steps  are  you  taking
 there  to  prevent  the  cult  of  y.olence?
 You  have  killeq  in  three  years  20
 persons  belonging  to  a  particular  poll-  «
 tical  party.  What  is  happening  there.
 is  it  a  cult  of  violence  or  not?  ‘Your
 own  Youth  Congres,  men  are  fighting
 inside  the  Rebindra  Bhavan  Universi-
 ty,  as  a  result  of  which  the  university
 had  to  be  closed  down.  Have  you
 ever  condemned  that?  Ycur  own  men
 are  fighting  in  the  streets  of  Calcutta,
 fighting  amongst  themselves,  because
 of  inter-party  rivalries  as  a  result  of
 which  23  mam  roads  of  Calcutta  were
 blocked  for  hours  together,  Yet  not
 a  single  arrest  was  made  for  four  days.
 What  did  your  police  do*

 Therefore,  do  not  imagin:  that  you
 can  sell  this  to  the  people  of  the
 country  all  the  time  When  you  huve
 failed  to  do  something  properly  when
 you  have  failed  to  protect  the  lives  of
 umportant  people,  if  you  go  on  blam-
 ing  the  opposition,  do  not  think  that
 the  people  of  this  country  will  take
 you  at  your  face  value.  Instead  of
 the  opposition,  it  is  fhe  ruling  party.
 it  8  the  Home  Minister  here  who  has
 ty  explain  to  the  people  of  this  country  :
 why  the  hfe  of  the  Chief  Justice  of
 India  is  not  secure  in  the  hands  of
 this  Government,  why  the  life  of  the  §
 Railway  Minister  was  not  secure  in
 the  hands  of  this  Government.

 Before  anything  could  be  found  out  |
 as  to  what  really  happened  at  Allsha-  {

 ?
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 ,  instead  of  trying  to  utilize
 the  situation  which  are  born  out  of
 the  failure  of  the  government,  to  suit
 their  own  political  ends,  they  are
 saying  that  the  opposition  is  supposed-
 ly  creating  an  atmogphere  of  violence.

 Are  we  not  entitled  to  say  that  this
 Government  igs  creating  this  situation
 so  that  they  can  carry  on  with  their
 repressive  policies,  so  that  they  can
 find  out  excuses  for  continuing  with
 the  emergency,  so  that  they  can  find
 out  excuses  for  continuing  with  the
 MISA  and  DIR?  Who  are  suffering
 because  of  the  DIR  and  MISA  except
 the  opposition  parties  and  the  ordi-
 nary  people  of  thig  country?

 Therefore,  I  would  request  the  hon.
 Home  Minister  ang  my  friends  on  the
 other  side  to  search  their  own  hearts
 first  before  they  start  blaming  fhe
 opposition,  They  should  give  an  ex-
 planation  to  fhe  people  of  this  country
 why  they  are  unable  to  do  their  duty
 in  spite  of  the  hundred.fold  increase
 in  the  police  budget.  Why  8  it  that
 they  are  not  able  to  take  the  ordinary
 precautions  to  save  these  people  from
 such  attacks.  Instead  of  doing  that
 this  Government  thrives  by  throwing
 hints  or  making  attacks  againset  the
 opposition,  when  it  canot  protect  the
 live  osf  the  people  of  this  country  or
 provide  them  with  the  ordinary  neces-
 sities  of  life

 श्री  ध...  सैलानी  (हाथरस)
 उपाध्यक्ष  जी,  भारत  के  मुख्य  न्यायाधीश  की
 कार  पर  हथगोले  फेंके  गये  अर  उस  की  जात
 लेने  का  जो  नापाक  इरादा  प्रकट  किया  गया,
 we  कोई  मामूली  वात  नहीं  है।  1. ; उ  हांपने

 MARCH  a  1975  Attempt  on  Life.of
 Shei  A,  N.  Roy  (Dise.)

 =

 विरोधी  पक्ष  के  कुछ  सिलों  को  शम  फ़त्हा  या  #

 उन्होंने  इस  कांड  के  ऊपर  जो  गरावावराण  बनवाने
 की  कोशिश  की  है,  मह  मैं  worn  हूं  1 ज
 राज  के  इस  प्रजातंत्र  में यह  उन  का  जो  रवैया
 है,  यह  भ्रण्छी बात  नही  है।  हम  ने  यह  देखा
 है  कि  भर्ती  इस  कांड  के  कुछ  ही  विन  पहले
 जब  वेश  की  महान  नेता  भ्रम  लोकप्रिय  प्रधान
 मंत्री  इलाहाबाद  में  इस्लाम  के  मन्दिर  में  अपने:

 चुनाव  पेटीशन  के  सिलसिले  में  गई  थी,  वहां
 पर  कमरे  में  एक  व्यक्ति  को  नाजायज़  तमाम,
 लाभ  में  लिए  पकड़ा  गया।  इस  से  पहले  भारत
 के  संचार  मंत्री के  भोपाल  स्थित  निवास-स्थान
 पर  अम  पाए  गये  शौर  उस  से  पहले  समस्या-

 पुर  में  रेल  पत्नी  स्वर्गीय  ललित  नारायण  मिश्र
 के  लाभ  जो  कुछ  हुआ,  जो  बम  विस्फोट

 हुआ,  ये  एक  के  बाद  एक  भयानक  घटनाएं
 भयभीत  होती  चली  जा  रही  है।  इन्होंने  देश
 के  उन  नागरिकों  को,  जो  सच्चे  माइन,  में
 देश  की  एकता  में,  देश  की  अभ्र खण्ड ता  म  देश
 #  प्रति  श्रद्धा  रखते  है  शौर  विश्वास  रखते  हूँ
 यह  सोचने  पर  मजबूर  कर  दिया  है  कि
 आखिर  ये  कारण  व्या  हूँ,  वजह  ध्या  है,
 जो  इस  तरह  का  माहौल  पैदा  किया  जा
 रहा  है।

 उपाध्यक्ष  जी,  समय  मुझे  मज़बूर  कर

 व्हा  है,  जैसा  कि  भाष  का  आदेश  है,  मै
 अपने  मन  की  पूरी  बात  तो  नहीं  कह  पाऊगा
 लेकिन  इतना  अवश्य  कहूंगा  कि  ये  जो
 लोग  इस  तरह  का  वातावरण  पैदा  कर  रहे  है
 कौर  इस  तरह  का  माहौल  जो  बनाया  जा  रहा

 है  मुलक  में,  यह  प्रजातन्त्र  विरोधी  है,  जनता
 विरोधी  है  कौर  वे  लोग  जो  इस  बात  में.  कीन
 करते  हैं  कि  देश  की  नेता  श्रीमती  इन्दिरा  गाजी
 के  नेतृत्व  में  देश  जो  तरक्की  कर  रहा  है,
 प्रगति  कर  रहा  है,  उस  को  कैसे  रोका  जाए,
 इन  लोगों  के  मन  की  यह  बात  है।  मेरा

 यह  विश्वास  है  कि  इत  का  यह  संस  बा,  इन  का

 यह  अभिप्राय  ै ५५6  नहीं  हो  पाएगा  कौर  जब

 तक  देश  की  जनता  प्रजातंत्र  में  पूरी  तरह  से

 विश्वास  कौर  था  रखेगी,  हब  तक  इनके
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 Cc  weiter  कार्स  को  सा काम  कर  दिया
 जिस  को  &  लोग  करना  चाहते

 मेरा  आप  से  निवेदन  है  कौर  मैं  यह
 जानता  चाहता  हूं  कि  ये  कौन  सी  ताकतें  हैं,
 कौन  सी  शक्तियां  हैं,  जो  ये  घटनाएं  कराती  हैं  ।
 इस  के  पाछे  किस  का  हाथ  है  ?  कौन  इस
 के पंछे  है,  इस  का  पता  लगना  चाहिए  ?
 क्या  इस  के  पीछे  वे  लोग  नहीं  ह॑  जिन्होंने
 राष्ट्रपिता  महात्मा  गांधी  की  हत्या  की  थी  ?
 मैं  बड़े  विश्वास  के  साथ  इस  सदन  को  और
 इस  सदन  के  माध्यम  से  देश  की  जनता  को  बता
 देना  चाहता  हूं  कि  दिन  पर  दिन  जो  इस
 तरह  प्ले  कांड  हो  रहे  हैं,  उन  के  पीछे  सी
 जूनियर  के  लोग  काम  कर  बहे  हैं  जिन्होंने  पूज्य
 महात्मा  गांधी  की  हत्या  की  थी  ग्रोवर  मैं
 सरकार  से  यह  निवेदन  करूंगा  शौर  मांग  करूंगा
 कि  बहुत  तमाशा  हो  गया,  कब  यह  तमाशा
 ज्यादा  ब्दाफत  नही  किया  जा  सकता  ।  मैं

 गृह  मंत्री  जी  से  यह  निवेदन  कहुंगा  कि  वक्‍त
 ा  गया  है  जब  ऐसी  शक्तियों  पर,  ऐसी
 ताकतों  पर,  जो  इस  तरह  क  कुकृत्य  करती
 हैं.  बेन  लगा  दिया  जाए।  मैं  किसी  व्यक्ति
 को  ओर  किसी  पार्टी  को  दोष  तो  नही  देना
 चाहता,  लेकिन  यहां  पर  जो  प्रतिक्रियावादी
 और  जो  सामन्तवादी  जौर  जो  इस  तरह  की
 ताकते  है  जो  कि  प्रजातंत्र  विरोधी  है,  जनतंत्र
 विराधी  हैं,  ऐसी  ताकतों  का  पता  लगना
 चाहिए  भोर  उन  की  जाच  होनी  चाहिए
 इस  तरह  के  काण्ड  के  प  छे  जिन  का  ह  थ  है
 उन  शक्तियों  की  मैं  जानना  चाहता  हूं  कि
 बताया  जाए  कया  विदेशों  से  कोई  मदद  मिलती
 है,  बारिशों  से  पैसा  मिलता  है,  असिस्टेंट
 मिलती  है  भोर  मगर  मिलती  है  तो  कौन  सी
 वे  शक्तियां  है  जिन  से  मिलती  है  ?  मैं  केवल
 इतना  ही  कहला  'घाहुता.  हूं  कि  तय  वक्त  शा
 गया  है  जब  कार  एस  (सिक  जैसी  जो  रिस्ट
 ताकतें  हैं,  'भा नन्द  मार्डी  जैसी  जो  ताकतें  हैं
 उन  कर  '  बैन  खाया  जाए  अर  उनकी  गति-
 विधियों  पर  कड़ी  सजर  रखी  जाए।

 हम  tess
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 SHRI  P.  G.  MAVALANKAR  (Abme-
 dabad);  Mr.  Deputy-Speaker,  Sir,  the
 shocking  attempt  on  the  life  of  our
 Cheif  Justice  ig  to  be  condemned  be-
 cause  it  brings  once  again  to  the
 forefront  the  increaging  atmosphere  of
 the  politics  of  violence  that  is  unfor.
 tunately  spreading  in  our  country.
 But  thig  serioug  incident  affords  to
 this  august  House  an  opporunity  to
 go  into  some  of  the  fundamental
 issues  involved,  Judging  from  these
 two  angles,  |  must  say  that  I  feel
 somewhat  sorry  that  thig  debate  haa
 not  produced  the  king  of  thinking
 points  for  us,  and,  what  is  more  im.
 portant,  for  the  country  at  large,
 which  during  the  discussion,  in  the
 speeches,  that  have:  preceried,  of  many
 of  my  hon.  friends  oelonging  to  both
 the  sides,  we  had  generally  expected.

 When  we  talk  of  the  politics  of  vio-
 lence,  when  we  talk  uf  the  climate  of
 violence,  do  we  really  think  and  And
 out  how  and  why  this  chmate  of  vio-
 lence  ig  spreading?  Is  it  not  because,
 although  our  ideals  of  democracy  are
 So  beautifully  enshrined  in  our  Con-
 stitution,  that  our  behaviour  and  980०
 tices,  apparently  according  to  those
 ideals,  are  quite  different?  It  is  this
 increasing  gulf  between  the  two  that
 has  made  the  people  of  this  vast
 country  suspicious  and  goubtful  about
 the  bonafides  of  the  intentions  of  fhe
 Members  of  Parliament,  Members  of
 Legislative  Assemblies,  various  politi-
 cal  parties,  politicians  and  public
 leaders.  Therefore,  this  is  not  a  ques-
 tion  of  this  or  that  party.  It  is  a
 question  which  affects  the  entire
 polity,  and  that  is  whv  I  feel  that
 thig  comparatively  short  discuss/on
 can  become  meaningful  if  we  mention
 the  larger  and  deeper  issues  involved
 without  going  into  petty,  personalised
 and  peevish  considerations  and  con.
 troversies.  It  is  unfortunate,  and  I
 was  sorry,  I  was  compelleq  to  hear
 many  unnecessary  and  may  |  say  evel
 uncharitable-remarks  about  this  or
 that  individual.  Maybe,  the  indivi-
 dual  belongs  to  the  establishment  07
 te  the  forces  opposing  the  establish-
 ment.  But  in  democrafic  polities,  do
 we  discuss  the  individuals  or  do  we
 discuss  the  policies  of  those  indivi.
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 dualg  who  are  *  choning  either  in
 power  or  outside  power’

 As  I  was  saying,  our  fine  Constitu-
 tion  has  dealt  with  certain  fundamen-
 tals  of  public  life,  certain  principles
 and  behaviour  of  a  civilized  political
 life  The  ideals,  principles  and  values’
 of  this  democratic  functioning  have
 been  writ  large  on  the  pages  of  our
 Constitution  We,  the  Members  of
 Parliament,  the  moment  we  first
 enter  this  place,  take  the  oath  that
 we  shall  be  faithful  to  our  Constitu-
 tron  both  in  letter  and  in  spirit  Mr.
 Deputy.Speaker,  you  were  perhaps
 rightly  distressed  a  little  while  8६०
 when  you  asked  whether  what  was
 happening  in  the  deoute  today  was
 helping  to  purify  the  claimate  and
 atmosphere  or  the  other  way  round
 J  am  also  not  very  sure  whether  we
 are  contributing  meanngiully  to  the
 health  and  restoration  of  democratic
 values  or  whether  we  ate  .dding  only
 more  fuel  to  the  already  burning  fire
 in  our  great  country  Unless  the
 necessary  climate  is  created  we  can-
 Not  function  effectively  und  signifi-
 cantly  in  a  democracy  And  let  my
 frrends  in  the  Congress  Paity  remem-
 ber  that,  if  people  in  the  Opposition,
 not  only  the  Opposition  member,  but
 also  the  people  who  are  opposed  to
 the  present  regime  are  feeling  in-
 creasingly  distressed  about  the  various
 things,  it  is  not  because  all  of  them
 went  to  be  in  power  replacing  them,
 but  it  is  because  the,  feel  that  the
 functioning  of  the  democracy  38  not
 toming  to  the  expected  +tandaid  they
 fee]  that  although  we  have  a  demo-
 cratic  polity  on  paper,  in  practice  we
 do  not  seem  to  have  any  spirit  or
 idea  of  democracy—in  our  rehaviour
 That  ४  why  I  am  tempted  to  say  that
 a  democratic  society  must  precede  a
 democratic  government  If  a  demo-
 cratic  society  has  to  “recede  a  demo-
 cratic  government,  not  only  in  Parlla-
 ment  and  Legislative  Assemblies  but
 in  our  famihes,  univeroitier,  academuc
 campuses  ang  in  the  various  social,
 political,  economic,  educational  and
 cultural  bodies  there  must  be  a  grow-
 ing  climate  of  trying  to  understand

 tolerate  but  tolerate  gladly  and  gene.
 rously,  Because  that  is  the  very  basis
 of  a  democratic  temper  and  a  demo.
 eratic  behaviour....  (Interruptions).  I
 am  gorry.  I  am  not  telling  this  to  my
 fmend,  Mr  Naik.  Lam  addressing
 these  remarks  to  ourselves.  I  am  not
 making  compartments  of  Opposition
 and  Government  or  this  Party  or  that
 Party.  I  am  _  concerned  with  the
 entire  nation  Therefore,  l  was  say  ng
 that  filmging  abuseg  and  dirt  on  indi-
 viduals  is  mad  politics  and,  focussing
 attention  on  this  and  that  person  ard
 attributing  motives  without  8  proper
 foundation  ang  proper  evidence  is  bad
 politics  And,  unless  we  get  १७०४
 from  these  strains  of  mid  and  A  '
 politics,  my  fear  is  that  we  will  40
 More  800  more  towardg  the  direction
 of  explosive  violence  im  our  po'itic

 If  democracy  imphes  discussion  and
 debate  and  if  i,  means  a  free  debate
 and  the  debate  must  cout.nue  always,
 then  persuasion  is  impuitant  and  nt
 persecutionst  tactics  Attacks  cn
 persons  is  not  democratic  folitics  Cri-
 ticism  of  policies  ig  democratic  poh-
 ties

 Therefore,  I  want  to  sa,  in  con-
 clusion,  these  few  wod.  An  increa-
 singly  alarming  and  8  continuously
 explosive  situation  in  our  country  1B
 doing  good  to  no.ore  of  us  A  cult
 of  violence  and  the  politics  of  assas‘i-
 nation  will  do  no  good  because  ४7
 must  remember  and  you  must  tell  our
 brethern  in  our  parhes  and  in  oul
 non-party  units  that  violence  is  Lcth
 destructive  and  deceotive  and  it  bring»
 about  a  deterioration  and  degenera-
 tion  of  all  that  a  civilisee  society
 stands  for

 Let  me  say  ore  word  before  I  sit
 down,  and  I  am  sorry  to  say  that
 Credibihty  of  almost  all  political
 parties  and  politiciang  hag  reached  87
 all  time  low  to.day  §  Teople  m  the
 country  including  independents  if
 any,  who  are  talking  In  terms  of  mad
 politics  and  bad  politics  .  (Inter-
 Tuptions):  Mr  Janeswar  Mishra  5
 right  Therefore,  I  am  saying  that  the



 g2g  Attempt  on  Life  of  CHAITRA  3,  789  (SAKA)  Attempt  on  Life  of  326 Shri  A,  N.  Ray  (Disc.)
 credibility  of  all  political  parties  and
 almost  all  politicians  in  the  country
 jg  at  an  all-tme  lew  to-day  and,
 therefore,  everybody  belleves  almost
 anything  about  any  VIP  whether  he
 is  in  power  or  outside.

 There  is  a  tendency  and  almost  a
 temptation  io  suspect  those  in  power
 and  those  in  positions  of  status.  All
 this  must  go,  We  must  find  out  what
 jg  at  fault  ang  when  we  find  it.  we
 must  mend  it.

 Therefore,  4  want  to  conclude  with
 a  warning,  a  twin  warning  to  the  hon.
 and  esteemed  Home  Minister  and  his
 large  majority  sitting  behind  him.
 The  twin  warning  is  that  unless  cor-
 ruption  and  misrule  end,  let  us  re-
 member  that  it  will  only  create  an
 atmosphere  of  more  and  more  violence.
 Secondly,  if  inquiries  about  these
 serious  incidents,  right  from  Nagar-
 wala  down  to  the  attack  on  the  Chet
 Justice,  are  not  quick  ang  full  and  ut
 investigations  are  not  speedy  and
 thorough  and  if  the  culprits  are  not
 jJocated  and  tried  in  a  court  of  law
 and  the  guilty  men  isolated  and
 punished  promptly,  the  Governmental
 prestige  and  authority  will  fade  away
 before  our  own  eyes  and  we  shall  find
 this  vast  and  ancient  country  of  ours
 ripe  and  ready  for  surrendering  her-
 self  to  the  fascist  and  primitive  forces.
 May  this  never,  never  happen!

 SHRI  H.  K,  L.  BHAGAT  (East
 Delhi):  I  agree  with  Mr.  Mavalankar
 that  a  democratic  behaviour  ia  the
 essence,  the  soul  and  spirit  which  is
 necessary  for  the  survival  of  a
 democracy.  All  the  more  so,  a
 democratic  behaviour  is  expected
 from  Members  of  Parliament,  parti-
 cularly,  when  they  speak  in  Parlia-
 ment  because  they  are  supposed  to
 be  the  custodians  of  democracy.  One
 of  the  norms  of  democratic  behaviour,
 accepted  norms  of  democratic  be-
 haviour,  is  that  the  Parliament  cannot
 become  an  investigator  into  a  crime,
 But,  unfortunately,  aome  of  us,  parti-
 Cularly,  those  on  the  Opposition  side,
 arrogate  to  themselves  the  entire
 Wisdom  in  the  whole  world  and  start
 Ziving  their  own  version  and  com-

 Shri  A.  में,  Ray  (Disc.)
 ments  in  regard  to  the  cases  and
 offences  which  only  the  real  investi-
 gators  are  competent  to  do,  I  was
 really  shocked.  It  is  impossible  for
 anybody  sitting  in  this  House  unless
 he  gets  some  jnformation—that  also
 it  he  has,  he  can  pasa  it  on  to  the
 investigating  @gency—to  come  here
 and  talk  on  the  merits  of  the  incident,
 to  talk  whether  and  why  this  wag  a
 genuine  incident,  why  the  culprit
 must  leave  his  chappals  there  and  all
 that.  I  wanted  to  tell  Mr.  Jyotirmoy
 Bosu  because  he  said  it,  that  all
 criminals  are  not  as  intelligent  as  he,
 not  to  leave  any  clues  behind,  I
 want  to  tell  Mr.  Somnath  Chatterjee
 that  all  criminals  are  not  fools  ag  to
 leave  easy  clues  behind.  The  crimi-
 nals  have  their  own  weaknesses  and
 theiy  own  strength  and  I  and  you
 cannot  sit  here  and  trace  the  culprit
 and  the  criminal  participants  in  the
 conspiracy.  That  ig  for  the  investi-
 gators  to  do.  The  real  question
 to-day,  the  real  relevance  and  signi-
 ficance  of  this  incident  to-day  ig  this,
 My  friends  may  not  like  it.  I  would
 hke  to  raise  my  fecble  yvorce  and  say
 this.

 What  does  this  incident  show?
 Whoever  may  be  the  participants
 whatever  may  be  the  intention,  one
 thing  is  cleur—this  showg  that  an
 atmosphere  of  violence  is  existing
 and  developing  in  this  country  with
 extra-constitutional  means.  This  78
 another  grim  warning  to  us  who
 believe  in  democracy  and  democratic
 methods  Parliament  should  consider
 this  question  and  ponder  over  it.
 I  would  ask  a  few  questions  for  reply
 from  the  Home  Minister.  I  have
 faith  in  him,  I  have  respect  for  him.
 I  don't  think  we  need  really  today
 any  evidence  for  this.  It  is  a  fact
 that  an  atmosphere  of  violence  with
 extra-constitutional  meang  ig  deve-
 loping  in  this  country  and  that
 unparMamentary  extra-constitutional
 means  ig  propagated  through  speeches
 through  newspapers,  through  articles
 and  even  in  thig  House,  the  forum
 of  this  House  ig  used  to  propagate
 this  particular  atmosphere.  Who  are
 the  people?  Who  are  the  forces?
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 Have  they  been  identified?  My  friend
 Mr.  Sathe  made  a  reference  but
 I  am  not  very  happy  to  quote
 Motherland;  thig  is  not  fit  to  be  quot-
 ed,  Mr.  Deputy-Speaker,  the  most
 lenient  interpretation  of  this  Article
 would  be—I  leave  it  to  you  and
 I  hope  you  would  agree  with  me—
 that  the  paper  has  made  out  that
 eircumstances  exist  im  our  country
 where  the  assagination  of  the  Prime
 Minister  would  be  justified.  This  fa
 what  the  paper  has  made  out  and
 4  will  read  out  the  relevant  portion
 from  the  issue  dated  the  2nd  March.
 It  says;

 “Of  lata  Jayaprakash):  has  been
 telling  civil  and  military  personnel
 in  the  country  not  to  obey  any
 illegal  orders.  That  the  communists
 should  have  twisted  this  to  mean
 incitement  to  revolt  is  characteris-
 tie  of  their  preversity.  But  that  the
 P.M  should  also  see  red,  shows
 how  far  she  has  become  a  prisoner
 of  her  ‘allies’  To  do  illegal  things
 like  tapping  telephones  or  stuffing '  ballot  boxes  or  beating  up  people
 in  lock-up  is  egal,  and  not  all  the
 orders  or  ordinances  of  the  govern-
 ment  can  make  them  legal.  Jaya-
 prakashji  has  only  reminded  them
 of  the  sanctity  of  the  law—and  of
 the  life,  limb  and  honour  of  the
 citizen.

 Nor  neeg  the  Req  Queen...”

 —The  reference  is  to  Prime  Minister—

 “,..be  shocked  by  anybody's
 refusal  to  obey  illegal  orders.  All
 government  is  a  compact  between
 the  people  and  the  government,
 And  a  government,  which  fafl,  the
 people,  can  always  be  disowned  by
 them,  gicide—the  death  of  a
 tytannical  king—has,  therefore
 heen  the  recognised  right  of  people
 throughout  history.

 “Bow,  Sir....  (Interruptions).

 on  Life  of
 Bho  Ai  N.  Ray  (Diee,)  al

 थी  अश्वेतर  मिथ  “सदरलैंड''  को  टेबल
 पर  रखा  जाये  शौर  उस  पर  बहस  की  जाये  ।

 SHRI  प्र,  K.  L.  BHAGAT;  Now,  Sir,
 shall  tell  you.  It  i8  not  a  story

 I  would  request  Shri  Sharma  not  to
 show  hig  guilty  conscience,  Let  him
 please  sit  down.  What  I  am  submit-
 ting  respectfully  now  ig  this.  It  is
 not  advocated  as  ६  theory.  Certain
 circumstances  have  been  mentioned
 in  this.  This  hag  been  an  incitement
 to  Murder  which  is  clearly  there,  My
 hon.  friend,  may  indulge  in  this
 derisive  laughter  But,  I  want  to
 give  to  my  hon  friendg  a  warning
 that  they  are  playing  with  the  fire;
 there  is  a  deliberate  conspiracy  in
 this  country  to  create  a  critical  at-
 mosphere  in  which  the  Prime  Mims-
 ter  can  also  be  physically  done  away
 with,  I  warn  them  and  the  hon
 Home  Munister  with  all  the
 emphasis  at  my  command  that  it  is
 not  an  isolated  instance  of  one  write-
 up;  there  are  scoreg  of  write-up
 which  are  creating  that  atmosphere
 of  violence  against  the  Prime  Minis-
 ter.  I  go  not  know  what  my  friends
 in  the  Home  Ministry  and  the
 Ministry  of  Information  and  Broad-
 casting  are  doing  and  whether  they
 are  acting  on  that  or  not  ‘This  is
 what  I  want  to  know.  I  want  an
 answer  from  the  Home  Minister  and
 also  from  the  Minister  of  Informa-
 tion  and  Broadcasting  (Interrup-
 tions}.  Please  do  not  interrupt  me
 I  want  to  know  from  them  why
 they  have  not  acted?  Will  they  now
 act?  I  want  to  know  that.

 I  am  now  concluding  with  three
 sentences.  I]  want  to  know:  why  are
 they  not  acting  when  the  situation
 has  been  created  like  that.  The
 socalled  parrokars,  little  Baluchis,  are
 trying  to  float  in  the  atmosphere  with
 some  kind  of  artificial  aur.  am
 warning  that  the  Prime  Minister  to-
 day  symbolises  the  aspirations  of  the
 millions.  of  the  people.  I  can  tell  you
 that  in  a  growing  democracy  like
 India,  our  country  can  be
 not  merely  by  a  Prime  Minister.  It
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 only  be  governed  by  a  leader  of

 .  M,  bas  acquired  this
 position,  status  and  authority  through
 various  trials  and  tribulations  when
 ghe  has  led  the  country  to  success;

 the  millions  of  this  country  will  never
 tolerate  you  if  anything  happens  to
 our  Prime  Minister.  This  warning
 with  all  seriousness  should  be  taken
 by  those  who  are  creating  such  atmos-
 phere.

 si  नेवर  मिश्र  :  यह  हाउस  को
 मर्यादा  के  खिलाफ  है  ईक  इतनी  स्पष्ट

 फर्ज  टरिंग  यहा  की  जाये  |

 MR.  DEPUTY-SPEAKER:  We  had
 earlier  decided—why  don’t  you  allow
 me  to  speak?  (Interruptions)  Mr.
 Naik,  you  will  please  sit  down—about
 the  timing.  I  do  not  know  why
 Members  are  afraid  of  any  words
 coming  from  the  mouth  of  poor  person
 sitting  in  this  Chair?  Why  don't  you
 allow  me  to  regulate  the  House?
 Please  sit  down.

 We  had  earlier  decided  to  conclude
 this  debate  by  4  P.M.  I  still  have  four
 members  from  the  Congress  Party.
 I  have  finished  with  the  names  of  the
 Opposition,  Now,  I  would  like  to
 know—this  is  the  headache  with  the
 beautiful  baby  or  the  vociferous  baby
 of  the  Minister  of  Parliamentary
 Affairs  to  get  through  his  business
 here—whether  the  still  wants  these
 four  Members  to  speak?  I  have  to
 call  the  Home  Minister  at  4  P.M.  It
 is  for  him  to  say,

 SHRI  K,  RAGHU  RAMAIAH:  I  see
 two  fingers  being  raised  by  Mr.  Nuik
 Which  indicates  two  minutes  for  cach
 of  them,  That  may  be  done  accord-
 ingly.

 6.00  bra.

 SHRI  B.  ्  NAIK  (Kanara):  My
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 cat
 made  a  distinct  change.

 come  for  that  Opposition  against

 to  get  up  and  say  that  they  have  no
 such  designs  and  these  fears  are  not
 well-founded.  I  would  request  the
 hon.  Members  of  the  relevant  Opposi-
 tion  party,  Jana  Sangh,  against  whom
 the  Motherland  has  been  quoted  to
 get  up  and  say  that  they  have  no
 such  designs.  I  think,  they  will  have
 the  moral  courage  to  say  80.

 SHRI  R.  R.  SHARMA:  There  is
 nothing  wrong  in  the  Motherland,

 SHRI  B.  V.  NAIK:  Since  the  hon.
 Members  of  Jana  Sangh  refuse  to
 commit  themselves.

 SHRI  R.  R.  SHARMA:  What  sort
 of  commitment  you  want!

 SHRI  B.  V.  NAIK:  So,  Sir,  they
 are  not  disowning  what  they  have
 stated  in  the  Motherland,  They  have
 shown  their  cards.

 SHRI  R.  R.  SHARMA:  Say  anything
 which  you  like  but  olease  speak
 sense.

 SHRI  8B.  V.  NAIK:  I  am  only  say-
 ing  that  it  is  the  same  party  and  they
 are  in  the  same  company  of  Mr.
 Bhattacharyya  who  on  the  6h  March
 swore  by  violence  after  killing
 Gandhiji  in  1948,

 श्री  राम  रतन  फार्मा:  इस  बारे  में
 अदालती  जांच  हुई  है।  अदालत  ने  यह  माना

 है  कि  गांधी  जी  की  हत्या  में  ग्राम  एस०  एस०
 या  जनसंघ  का  कोई  हाथ  नहीं  था  1  झूठ
 बोलते  हो  q

 को  to  dto  नायक  :  सारा  देश
 जानता  है  कि  गरीबी जी  का  कत्ल  किस  ने
 किया  t

 भी  रास  रतन  शर्मा  :  तुम  सदन में  झूठ
 बोलते  हो।  तुम  सब  भ्रष्टाचार  में  दबे  हुए
 शोर  चार-सौ-बंसी  वो  t
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 SHRI  8,  V.  NAIK:  The  hon,  Mem-
 ber  has  used  the  word  ‘jhoot’,  I
 request  you  to  get  it  expunged  as  it
 is  an  unparliamentary  word.  (Inter-
 ruptions)
 बाप  झूठ  ही  नही  बोलते  है  eT  हग  भ
 करते  है  ।

 I  join  my  sentiments  with  Mr.
 Mavalankar  when  he  said  about

 hewing  the  cult  of  violence  which
 has  become  the  order  of  the  day.  We
 should  eschew  violence  anid  resort  to
 constitutional  methods  This  can  be
 done  only  if  Parliament  functions  in
 a  better  way

 MR  DEPUTY  SPEAKER:  We  had
 fixed  4  pm.  for  presentation  of  Esti-
 mated  Receipts  and  Expenditure  of
 the  State  of  Nagaland  and  also  the
 Supplementary  Demands  by  the
 Finance  Minister.  I  am  mentioning
 this  because  the  other  day  the  Mini-
 ster  of  State  in  the  Ministry  of  Finance
 hag  to  apologise  for  hayimz  presented
 these  demands  first  in  the  other  House,
 before  he  did  it  here  I  do  not  want
 the  same  thing  to  happen.  I  think  we
 should  adjourn  this  debate  a  little
 while  and  allow  the  Mumster  of
 Finance  to  present  his  statements  and
 then  we  shall  resume  this  debate.

 6.06  hrs.

 NAGALAND  BUDGET,  i975-76

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  Mr
 Deputy-Speaker,  Sir,  I  beg  to  present
 a  statement  of  lhe  —  est'mated
 recelpts......

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  Sir,  on  a  point  of  order.
 This  morning,  we  raised  a  question  on
 the  constitutionality  of  the  proclama-
 tion  imposing  President’s  Rule  in
 Nagaland.  Sir,  hon,  Speaker  was
 pleased  to  observe  that  when  the
 matter  is  taken  up  tomorrow,  we  shall
 make  ovr  submissions.  If  our  sub-
 missions  are  upheld,  then,  no  Budget
 ean  be  presefitéd  here.  If  the  pro-
 tlamation  is  not  good,  then,  the  House
 hes  no  authority.  The  Budget  can-
 not  be  presented  here.
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 MR,  DEPUTY-SPEAKER:  You
 have  made  the  point.  The  proclama-
 tion  is  a  fait  accompli.  It  has  been
 done,  The  Minister  of  Homg  Affairs
 had  also  laid  the  relevant  papers  on
 the  Table  of  the  House.  Now,  this
 action  of  the  Finance  Minister  is  only
 consequent  on  the  proclamation  that
 has  been  made  and  on  the  papers
 that  have  begn  laid.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Another  irregularity,

 MR  DEPUTY-SPEAKER:  What-
 ever  it  be,  you  will  have  the  oppor-
 tunity  to  discusg  about  that  proclamsa-
 tion  and  this  House  will  come  to  any
 decision  But,  it  does  not  mean  that
 it  should  stand  in  the  way  of  this.
 If  the  House  decides  tomorrow  that
 everything  is  unconstitutional,  sup-
 pose—it  is  a  hypothetical  statement
 that  I  am  making—yo.  Members,  in
 your  wisdum,  decide  that  the  whole
 thing  was  unconstitulions),  the  Chair
 cannot  pronounce  that  it  is  constilu-
 tional  or  not  constitutional.  What  the
 Chair  can  do  is,  whether  the  rules  bar
 a  particular  thing  to  be  done  That  is
 within  the  junsdiction  of  the  Chair
 But,  whether  a  particular  action  is
 right  or  wrong,  it  is  the  House  which
 will  have  to  decide,  If  the  House
 decides  tomorrow  that  the  whole  thing
 was  wrong,  then,  this  also  will  be
 wrong.  Unless  the  House  so  decides,
 we  cannot  stand  70  the  way.

 SHRI  C  SUBRAMANIAM:  Sir,  !
 beg  to  present  a  statement  of  the
 estimated  receipts  and  exvenditure  of
 the  State  of  Nagaland  for  the  year
 i975-76.

 Statement

 As  the  House  ig  aware,  the  President
 has,  in  exercise  of  the  powers  confer-
 Ted  by  article  356  of  the  Constitution,
 by  Proclamation  on  the  22nd  March.
 1975,  assumed  to  himeelf  all  functions
 of  the  Government  of  Nagaland  The
 Proclamation  provides  for  the  powers
 of  the  Legislature  of  Nagaland  being
 exercised  by  or  under  the  authority  of
 Parliament,  Accordingly,  I  lay,
 the  House,  the

 ye  ae  9


